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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DEHI
O.A. NO. 164 OF 2018

IN THE MATTER OF:

Ashwani Kumar Dubey ...Applicant
Vs.

Union of India & Ors. ...Respondents

OBJECTION ON BEHALF OF THE RESPONDENT NO. 20 (OBRA

THERMAL POWER STATION) TO THE 5™ OQUARTERLY

REPORT DATED 14.01.2022 FILED BY THE JOINT

COMMITTEE.

1.That this Hon’ble Tribunal has passed Order dated
18.01.2022 thereby levying penalty upon the Answering
Respondent No. 20 i.e. Obra Thermal Power Station,
based on the recommendation made by the Joint

Committee Sth Quarterly report dated 15.01.2022.

2.That the said Order was assailed by the Respondents
before the Hon’ble Supreme Court. The Hon’ble Supreme
Court vide Order dated 05.07.2023 decided the said
issue thereby observing that the Answering Respondent

was not given an opportunity to file its objections to the
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recommendations so made by the Joint Committee,
based on which the Order dated 18.01.2022 was passed

by this Hon’ble Tribunal.

3. Accordingly, this Hon’ble Tribunal after taking note of
the Order dated 05.07.2023 passed by the Hon’ble
Supreme Court was pleased to issue notice to the
respondents herein, thereby granting an opportunity to

file objections to the Joint Committee Report.

4.That as per the report submitted by the Joint Committee,
following recommendations were made for the Answering

Respondent:

* The unit should immediately take action to trap the
continuous flow of ash slurry from powerhouse and ash pond
overflow water carrying ash into the river Renu.

e Further, the unit can be directed to restore the river bed areas
on which a huge deposition of ash is visible. The restoration
activity should be completed in time bound manner.

* The unit should treat all the industrial effluent generated and
in no case the untreated effluent shall be discharged into the

river Renu.




4724 3

e The unit may be asked to install an effluent collection and

conveyance system for ETP & STP at the earliest.

e The unit may be asked to ensure that the CAAQMS is
connected to the CPCB/SPCB server at the earliest.

¢ The unit may be asked to submit a time-bound action plan
for 100% fly ash utilization at the earliest.

e The process of installation and commissioning of the FGD
system needs to be expedited in realization of the revised
timeline.

e The unit can be asked to adopt the scientific approach for
treatment and disposal of MSW.

e The unit can be asked to install the flow meters for measuring
amount of ash slurry discharged and water recycled through
AWRS. The unit can also be asked to install flow meters for

measurement of amount of wastewater treated through the

ETP and STP.

S. That after having made the above stated recommendations, the
Committee went on to recommend for imposition of
Environmental Compensation (EC) of Rs. 1,36,80,000/- for not

complying the conditions of ZLD for ETP and STP.
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6. It is submitted that in terms of the said recommendations,

following is the compliance status of the works completed in

respect thereof by the Answering Respondent:

S. Committee’s Compliance status of Obra

No. Recommendations Thermal Power Station

L The unit should immediately | Obra TPS is not flowing ash
take action to trap the |slurry from powerhouse and
continuous flow of ash|ash pond overflow water
slurry from powerhouse and | carrying ash into the river
ash pond overflow water |Renu. Unit has trapped all
carrying ash into the river |ash water flow. It was only
Renu. found during sudden

breakdown or power failure at
ash system for a few hours
which was attended
immediately.

2 Further, the unit can be|Obra TPS has restored the
directed to restore the river |river bed area and total
bed areas on which a huge | 58000 cum of deposited ash
deposition of ash is visible. | have been completely desilted
The restoration activity | from Renu river by
should be completed in time | 31.05.2023. The copy of the
bound manner. Lols issued for the works of

ash removal are attached
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herewith and marked as
Annexure R1.

All desilted ash has been
disposed in low lying areas in
Obra Sector 2 & 3 and
stabilized with soil. Above

that green belt through
miyawaki plantation has
been developed. The
photograph  showing the
developed green belt are
attached herewith and

marked as Annexure R2.

The unit should treat all the
industrial effluent generated
and in no case the untreated
effluent shall be discharged

into the river Renu.

Obra TPS is treating all the
industrial effluent generated
through Effluent Treatment
Plant (ETP).

effluent is being discharged

No untreated

into the river Renu. ETP has
been installed in 2014 and
working since then. However
complete effluent of Obra TPS
after
of dedicated
Pump House to ETP w.e.f
25.04.2022.

is being treated

construction
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The unit may be asked to
install an effluent collection
and conveyance system for
ETP & STP at the earliest.

Obra TPS has installed the
dedicated sump and sump
pump house for all Effluent
collection through LOI no.
60/CR&MD /BTPS/eT-41

dated 21.01.2020. The said
work has been completed and
Effluent
House is going to ETP for
treatment since 25.04.2022.
STP of Obra TPS has its own

dedicated conveyance system

entire of power

and working accordingly.

The unit may be asked to
ensure that the CAAQMS is
the
CPCB/SPCB server at the

earliest.

connected to

Obra TPS has installed 3 Nos.
CAAQMS in its premises and
it is already connected to the
CPCB/SPCB
16.01.2020. Communication

server since

depicting functional status of
CAAQMS
attached

connectivity  is

herewith and

marked as Annexure R3.

The unit may be asked to

submit a time-bound action

Obra TPS has
time-bound action plan for
100% fly ash utilization to

submitted

W
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100%

utilization at the earliest.

plan for fly ash

UPPCB and CPCB as per the
latest MoEF Notification S.O.
5481 (E) dated 31st December
2021 for ash utilisation. The
copy of the plan is attached
herewith and marked as

Annexure R4.

The process of installation
and commissioning of the
FGD system needs to be
expedited in realization of

the revised timeline.

FGD system installation LOIs
(attached) has been issued
and construction work will be
started in Jan 2024 and
system will be commissioned
by Jan 2025. The said works
are expedited in realization of

the revised timeline.

The unit can be asked to
the
approach for treatment and
disposal of MSW.

adopt scientific

Obra TPS is adopting the

scientific approach for
treatment and disposal of
MSW. Scope of segregation of
dry & wet garbage has been
included in the scope of work
against Lol no 1996 dated
20.12.2022 and the work is
being executed accordingly.
The copy of the LOI dated

20.12.2022 is attached
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herewith and marked as
Annexure RS.

Work of conversion of wet
biodegradable waste into
compost is in process against
LOI issued on 03.04.2023 to
M/s Shashank Enterprises.
The said work 1is wunder
process and will be completed
by Feb 2024. The copy of the
Lol dated 03.04.2023 is
attached herewith and
marked as Annexure R6.
Work of Construction of
Material Recovery Facility
(MRF) by Obra TPS is in
progress against LOI issued
on 03.04.2023 to M/s OM Sai
Construction and will be
completed by March, 2024.
The copy of the LOI dated
03.04.2023 is  attached
herewith and marked as
Annexure R7.

The unit can be asked to|Obra TPS has installed flow

install the flow meters for | meters for measuring amount

measuring amount of ash |of ash slurry discharged and
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slurry discharged and water
recycled through AWRS. The
unit- can also be asked to
install flow meters for
measurement of amount of

wastewater treated through

water  recycled  through
AWRS. Also Obra TPS has
installed flow meters for
measurement of amount of
wastewater treated through

the ETP and STP. The true

the ETP and STP. copy of the LOI No.
1873 /CPD-II/TO-226/
BTPS/ 2019-20 dated

02.03.2020 for the works of
installation of flow metre is
attached

herewith and

marked as Annexure RS8.

7. That in furtherance of the above, while imposing the EC, the
committee had noted the compliance status of the Power Plant
of the Answering Respondent as on 31.10.2021. The status
along with Response of the Answering Respondent is produced

as following:

A. The wastewater from the plant area is mostly discharged into

the natural drain passing through the plant premises. Some of

the wastewater from this drain is taken for treatment through

ETP and the rest is discharged into Renu River without any

treatment.
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e With respect to the above, for separation of effluent of
plant, LOI No. 60/CR&MD/BTPS/eT-41 dated 21.01.2020
for the work of “Construction of Sump pump house, laying
of pipeline and other Misc. works to separate total effluent
generation from Obra 'A'& B'TPS to ETP through pumping”
amounting to Rs. 1,40,49,947.25 was issued by the
Answering Respondent. The said work has been completed
on 25.04.2022 and the entire effluent of the Power House
is going to Effluent Treatment Plant for treatment and the
same was also intimated to the UPPCB/CPCB. The copy of
the Lol dated 21.01.2020 is attached herewith and marked
as Annexure R9. The true copy of the intimation issued by
the Answering Respondent to the UPPCB/CPCB is
attached herewith and marked as Annexure R10.

e Obra TPS is treating all the industrial effluent generated
through Effluent Treatment Plant (ETP). No untreated
effluent is being discharged into the river Renu. ETP has
been installed in 2014 and working since then. However
complete effluent of Obra TPS is being treated after
construction of dedicated Pump House to ETP w.e.f.

25.04.2022.
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B. The flowmeter has not been provided at ETP for the

quantification of wastewater received and treated.

e With respect to the above, Flowmeter has already been
equipped at ETP and AWRS vide LOI No. 1873 /CPD-II/TO-
226/BTPS/2019-20 dated 02.03.2020 issued by the
Answering Respondent which is already active and
working. The true copy of the LOI dated 02.03.2020 is

attached herewith and marked as Annexure R11.

C. The unit is in the process of setting up a dedicated effluent

collection and conveyance siystem for ETP.

e The Answering Respondent has already averred
hereinabove about the necessary compliance made
Compliance for setting up of dedicated collection and
conveyance system for ETP through sump Pump vide Lol
dated 21.01.2020 for construction of sump pump, having

completed and effective working as on 25.04.2022.

D. As per information provided by Unit, they are in process to

install FGD system for achieving standards Notified for

gaseous emissions and the work will be completed by
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December, 2022. However, no related progress was found on

ground.

e With respect to the above, LOI has been issued for FGD
system which is attached herewith and marked as
Annexure R12. The work will be completed by end of 2024
and the system is expected to be commissioned by

February, 2025.

E. Substantial amount of ash slurry is being discharged from the

power house section into the natural drain passing through

the plant premises. The said drain discharges the ash slurry

into the Renu river. The water quality of the river is being

severely affected at the meeting point and huge accumulation

of fly ash is also visible on the river bed.

e With respect to the above, Obra TPS is not flowing ash
slurry from powerhouse overflow water carrying ash into
the river Renu. The Unit has trapped all ash water flow. It
was only found during sudden breakdown or power failure
at ash system for a small time which was attended

immediately.

e Obra TPS has restored the river bed area and a total of

38000 cum of deposited ash has been completely desilted
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from Renu River as on 31.05.2023. All desilted ash has
been disposed in low lying areas in Obra Sector 2 & 3 and
stabilized with soil over and above which, green belt
through miyawaki plantation has been developed. For
removing of previously deposited ash, LOI No. 212/CMD-
VI/OTPS/eT-11/AshRemoval/21-22 dated 04.08.2021 for
the work of dredging out the deposited ash on Renuka river
bed near Chakari ash pond and Ash bridge, Obra,
Sonebhadra(UP) was issued and resultantly 38,000 cum
old deposited ash was removed. The true copy of the Lol
dated 04.08.2021 is attached herewith and marked as
Annexure R13. The true copy of the current photographs
showing the Renu River bed are attached herewith and

marked as Annexure R14.

F. Similarly, partial amount of overflow water from ash pond is

going directly into Renu River. This water is flowing through

the areas along the banks of the river, on which a large

amount of ash is deposited. The ash, while flowing through

the area, mixes with the water and reaches the river water,

affecting the water quality. This deposition is mainly due to

the release of ash slurry from the ash ponds.
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e With respect to the above, Obra TPS is not flowing ash
slurry from ash ponds into the river Renu. Unit has
trapped all ash water flow. It was only found during
sudden breakdown or power failure at ash system for a
small time which was attended immediately.

e Obra TPS has restored the river bed area and total 20000
cum of deposited ash have been completely desilted from
Renu River by 31.05.2023. All desilted ash has been
disposed in low lying areas in Obra Sector 2 & 3 and
stabilized with soil above which green belt through
miyawaki plantation has been developed.

e For removing of previous already deposited ash a LOI No.
636/CMD-VI/OTPS/eT-08/22-23 dated 21.02.2023 for
“Work of dredging out the deposited ash from Renuka river
banks as per instructions of MOEF&CC, Obra,
Sonebhadra(UP)” was issued and resultantly 20,000 cum
old deposited ash was removed. The copy of the Lol dated
21.02.2023 is attached herewith and marked as Annexure

R1S.

G. Above mentioned observation was been conveyed to the unit

since last one year in through every quarter report.
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Unfortunately, the unit has not taken any effort to even initiate

action for its resolution.

e The Answering Respondent has always taken initiative to
comply with all environment norms applicable from time
to time. The same is evident from the above states steps

taken by the answering Respondent.

H. As per the information provided by Unit Solid waste generated

from colony premises is dumped at site located to Sector 09

within colony premises and no scientific method been adopted

for the proper segregation and disposal of MSW.

e With respect to the above, the scope of segregation of dry
& wet garbage has been included in the scope of work
against Lol no 1996 dated 20.12.2022 and the work is
being executed accordingly.

e Work of conversion of wet biodegradable waste into
compost is in process against LOI issued on 03.04.2023 to
M/s Shashank Enterprises. Work is under process and
will be completed by Feb 2024.

e Work of Construction of MRF by Obra TPS is in progress
against LOI issued on 03.04.2023 to M/s OM Sai

Construction and will be completed by Mar 2024.
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That contrary to the recommendations as made above, the
Answering Respondent has complied in terms of the above.
That following steps were also undertaken by the Answering

Respondent as a matter of abundant caution:

A- Ash slurry discharge in River Renu through Jharia Nala
near Rakhi Bridge. (Co-ordinate 24.451709N
82,964638E)

For separation of effluent of plant, LOI No.
60/CR&MD /BTPS/eT-41 dated 21.01.2020 for the work of
“Construction of Sump pump house, laying of pipeline and
other Misc. works to separate total effluent generation from
Obra 'A'& B'TPS and send it to ETP through pumping” was
issued. The said work has been completed on 25.04.2022 and
the entire effluent of the Power House is going to Effluent
Treatment Plant for treatment and the same was also
intimated to the UPPCB/CPCB.

For increasing capacity of Effluent Treatment Plant (ETP), LOI
No. 2586 /PD-III/AH-582 dated 22.11.2022 for “Supply of
Goodwin make submersible Slurry pump for Effluent
Treatment Plant of OTPS, Obra against enquiry No. 2579/PD-

« I i \
NI Y



iii.

iv.

4738 17

III/Pump dated 21.11.2022” was issued and resultantly
capacity of ETP has been increased. The true copy of Lol
dated 22.11.2022 is attached herewith and marked as
Annexure R16.

For increasing capacity of Effluent Treatment Plant (ETP), PO
No. 5000007414 dated 05.01.2023 for “Supply of Goodwin
make submersible Slurry pump for Effluent Treatment Plant
of OTPS, Obra against enquiry No. 2640 /PD-III/Pump dated
15.12.2022” was issued and capacity of ETP has been
increased. True copy of the Lol dated 05.01.2023 is attached
herewith and marked as Annexure R17.

For increasing capacity of Effluent Treatment Plant (ETP), PO
No. 5000007969 dated 23.02.2023 for “Supply of Goodwin
make submersible Slurry pump for Drain sump pit of Unit
no. 13, BTPS, Obra against enquiry No. 2843 /PD-III/Pump
dated 02.02.2023” was issued and accordingly capacity of
ETP has been increased. True copy of the Lol dated
23.02.2023 is attached herewith and marked as Annexure
R18.

For separation of effluent of plant, LOI No. 613/ AHD-

I[1/2x200 MW /O-3 dated 04.01.2023 for the work of “Erection

\':uﬂ""(«“

- &
. q(; oun v

“ A TPS



4739 18

of 14" MS Pipe Line, laterals, bends and valves from ETP
discharge Line at unit no 9 HP Pump sump pit to HP Pump
sump pit of Unit 10/11 of BTPS, OBRA” was issued by the
Answering Respondent. True copy of the Lol dated
04.01.2023 is attached herewith and marked as Annexure
R19.

For separation of Ash water of plant, LOI No. 138/CMD-
II/TC-18(E-Tender) dated 21.02.2023 for the work of
“Construction of trench in unit no. 13 for connection of
drainage water of unit 12 to sump pit of unit 13, Obra TPS,
Obra, Sonbhadra” was issued. Trof amounting Rs.
7,91,216.00. True copy of the Lol dated 21.02.2023 for
construction of trench is attached herewith and marked as
Annexure R20.

For separation of Ash water of plant, LOI No. 144 /CMD-
II/TC-09(E-Tender) dated 23.02.2023 for the work of
“Construction of sump pit inside of unit no. 11 ESP, Obra,
Sonbhadra” was issued. True copy of the Lol dated
23.02.2023 for construction of Sump Pit is attached herewith

and marked as Annexure R21.
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For separation of effluent of plant, LOI No. 688/ AHD-
11/2x200 MW /O-3 dated 03.03.2023 for the work of “Erection
of 8" NB MS 500 m Pipe Line, laterals, bends and valves from
ETP raw water sump pit to Slurry Pump of Unit 12/13 of
BTPS, OBRA” was issued. True copy of the Lol dated
3.03.2023 is attached herewith and marked as Annexure
R22.

For cleaning of old deposited ash, LOI No. 710/AHD-II/2x200
MW /0-3 dated 21.03.2023 for the work of “Digging and
disposal of Ash/garbage near Ash Pipe line of 5 x 200 MW,
BTPS, was issued. The true copy of the Lol for Digging and
disposal of Ash/garbage near Ash Pipe line is attached
herewith and marked as Annexure R23.

For proper functioning of Ash handling system, LOI No.
1038/ AHD-I/BTPS/T-04/SE-1/2021-22 dated 08.04.2022
for the work of “Annual maintenance and maintenance of ash
disposal pipe line of 5x200MW B’TPS, Obra” was issued.
True copy of the Lol dated 08.04.2022 is attached herewith
and marked as Annexure R24.

For proper functioﬁing of Ash handling system, LOI No. 221/

AHD-II/2x200 MW/T-6/2021-22 dated 05.05.2022 for the

(dPIS°
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work of “Annual breakdown maintenance of, ESP, BAH, DFA
and Pump Section of Ash Handling Plant of 5x200MW ‘B’TPS,

Obra” was issued.

B- Ash slurry discharge in River Renu through AWRS near
Chakari Ash Dyke. (Co-ordinate 24.476729N
82,971431E)

i. For increasing capacity of Ash water recirculation system
(AWRS), LOI No. 2666 /PD-III/AH-583 dated 20.12.2022 for
“Supply of "WILO Mather & Platt" make Complete Pump with
Motor for Ash Water Recirculation System (AWRS), OTPS,
Obra against enquiry No. 2625/PD-Il[/ Pump dt.
12.12.2022.” was issued due to which capacity of AWRS
pump house has been increased by 550 cum /hr.

ii. For increasing capacity of Ash water recirculation system
(AWRS), PO No. 5000007406 dated 06.01.2023 for “Supply of
Horizontal centrifugal Radially split twin casing design slurry
pump for As water recirculation system of BTPS, Obra
against e-tender No. SE(MMC-II)/PD-III/AH-581 /22-23” was

issued due to which capacity of ETP has been increased.
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iii. For increasing capacity of Ash water recirculation system
(AWRS), LOI No. 2773 /PD-III/AH-587 dated 11.01.2023 for
“Supply of "WILO Mather & Platt" make Complete Pump with
Motor for Intermediate Pump House of AWRS, OTPS, Obra
against enquiry No. 2712 /PD-III/Pump dt. 31,12.2022” was
issued due to which capacity of Intermediate AWRS pump
has been increased by 700 cum/hr.

iv. For increasing capacity of Ash water recirculation system
(AWRS), LOI No. 2938/PD-III/AH-593 dated 24.02.2023 for
Supply of "WILO Mather & Platt" make Complete Horizontal
Split Casing Pump Assembly with Motor & Accessories for
AWRS, OTPS, Obra against enquiry No. 2900/PD-III/ Pump
dt. 19.02.2023” was issued due to which capacity of
Intermediate AWRS pump has been increased by 1000
cum/hr.

v. For increasing capacity of Ash water recirculation system
(AWRS), LOI No. 1677/AHD-I/BTPS/L.E.-W.-23 dated
06.03.2023 for “Supply of Electric motorized pump of
capacity 500 m3/hr and head approx. 90 meter on hire basis
for disposal of Ash water from AWRS main pump house sump

pit to HP /LP ash water sump pit in power house 5x200MW,
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BTPS, Obra.” was issued due to which capacity of
Intermediate AWRS pump has been increased by 500
cum/hr.

For increasing capacity of Ash water recirculation system
(AWRS) pipeline Procurement of “6 Km long M.S. E.R.W. pipe
for AWRS of Ash Handling plant.” was done on 31.12.2022,
increasing the carrying capacity of AWRS pipeline.

For maintenance and cleaning of Ash water recirculation
system (AWRS), LOI No. 1581 /AHD-1/BTPS/L.E.W.-23 dated
09.01.2023 for “Supply of Electrical motorized pump for
Dewatering of Ash water from AWRS intermediate pump
house sump well to AWRS main pump house sump pit
through already 'installed ash water pipe line of Sx200M W,
BTPS on hire basis” was issued.For cleaning of old deposited
ash, LOI No. 1678/AHD-I/BTPS/L.E.W.-23 dated
06.03.2023 for the work of “Digging and disposal of
Ash/garbage near Ash Pipe line from Rakhi pool to Chakari

ash dyke of 5x200MW, BTPS, Obra”

C. Removing of already deposited ash in River Renu basin.
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For removing of previous already deposited ash, LOI No.
212/CMD-VI/OTPS/eT-11/AshRemoval/21-22 dated
04.08.2021 for “Carrying out the work of dredging out the
deposited ash on Renuka river bed near Chakari ash pond
and Ash bridge, Obra, Sonebhadra(UP)” was issued.

For removing of previous already deposited ash a LOI No.
636/CMD-VI/OTPS/eT-08/22-23 dated 21.02.2023 for
“Work of dredging out the deposited ash from Renuka river
banks as per instructions of MOEF&CC, Obra,

Sonebhadra(UP)” was issued.

That the above compliances show that the Answering
Respondent was aware and had undertaken necessary steps.
However, the committee while making its recommendations

failed to take note on the same and further went on to

recommend imposition of EC.

10.That in view of the above, it is submitted that the Answering
Respondent has complied with all the pre-requisite conditions.
It is submitted that as on date, the Answering Respondent has
duly taken all necessary steps to curtail discharge of untreated

effluent and ash slurry into the river Renu. As a matter of
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abundant caution has taken several steps towards the same

have been taken which are illustrated as above.

11.That in terms of the above, the recommendations made by the
committee cannot be considered as an absolute finding for the
purpose of imposing EC. Hence any recommendation in terms
cannot be taken in view of the compliance and steps taken by

the Answering Respondent as stated above.

12.That the Answering Respondent is not filing any para-wise
Reply to recommendation of the committee and the Answering
Respondent reserves its right to file a more detailed reply as
and when required depending upon the circumstances of the

present case subject to the leave of this Hon’ble Tribunal.

\EU\*‘ O

THROUGH

%SH TRIPATHI

Advocates for the Respondent No. 20
G-34, Basement, Lajpat Nagar-I11
New Delhi
9090416535/9425308454
adarsht912003@gmail.com
Place: New Delhi
Dated: 15.01.2024

" By
( o —"'('ﬁ\ .

RESPONDENT No.20
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PRINCIPAL BENCH, NEW DEHI

0.A. NO. 164 OF 2018 .
2 Ticket R, 1297171

IN THE MATTER OF:
dhakur Prasad Yada:-
Ashwani Kumar Dubey ...App‘ﬂ%gz?fs""abh"""“
Vs.
Union of India & Ors. ...Respondents
AFFIDAVIT

I, Kumar Gaurav, S/o Than Singh, aged about 39 years, working
as Executive Engineer with the Respondent No. 20, having its
registered address at Obra Thermal Power Station, Obra,

Sonebhadra, (U.P.)-231219 do hereby solemnly affirm and state as

under:

1) That I am the authorised representative of the Respondent No.
20 in the above mentioned matter. That I am fully acquainted
with the facts and circumstances of the present case and hence,
I am competent to sign and swear this Affidavit.

2) That the contents of the accompanying Statement of Objections,

M\ which has been drafter under my instructions, are true and
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correct to the best of my knowledge as derived from the official
records and nothing material has been concealed therefrom.

3) That the annexures attached along with the accompanying
statement of objections are true copies of their respective

originals

N
) (;’{;1“’“"4 j e ..|:;ifj'1

\'i\'\“" U " c
e L AP
DEPONENT", -

Fd

Verification:

1, the above named deponent do hereby verify that the contents
of my above evidence affidavit are true and correct to my
personal knowledge as well as derived from the records of the
company and no part of it is false and nothing material has been
concealed there from.

Verified atobra (UP)on this08th day of January, 2024.

u Ao
‘(\Mﬂoﬂ 610
DEPQN rNTl PO
OV o

i k“m YL; m NNO o
yeen Identified py Shr S ot A.(",
\ppearad before me on Dt. ana e rir
-nat on understands the facts mentione
- the Affidavit / Declaratior Whick 00 true
nd 1 Administéred yath to Mk’ @ ; } Q__L;

PRAXUP PRAGA, "B

NOTAR®

sanertenan Catens ..
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—— *-WW Gaurav KainsEE/2022-08-05 &&ktd3HORR® KecUTIVE ENGINEER 27
OBRA SUqz FRET WOs—TH, ANN ' URE R1 Civil Maintenance Division-VI,

) gt Urja Bhawan,
l e aw RYd TR, . OBRA THERMAL POWER STATION
GOQO'\’TOfaOGOQOf%'{O, CIN:UQO]OIUP1980$GC005065 P.0. : OBRA, DISTT.: SONEBHADRA
. ey, fAs-wrTe Email: ee.cmd 6.otps.obra@uprvunl.org
No.: 212/CMD-VI/OTPS/eT-11/AshRemoval/2 |-22 Datcd:-04 /08/2021

Registration No,-950, dt.- 04.08.2021

Subject:-LOL for carrying out the work of dredeing _out the deposited Ash on Renuka
River Bed near Chakari Ash Pond and Ash Bridge, Obra, Soncbhadra (U.P.).

M/s Kiran Construction Company,
Head Office: 2-A-82,

Obra, Sonebhadra-231219 (U.P.)
M- 7388800822

Dear Sir,

L Please refer 1o your offer submitted agamst eTender no.: T-11/CMC-II/CMD-VI/OTPS/2021-
22 for carrying out “The work of dredging out the deposited Ash on Renuka River Bed near Chakari
Ash Pond and Ash Bridge, Obra, Sonebhadra (U.P.).

In this connection, it is to inform that vour tendered rate at 12% below the estimated rates
amounting to Rs. 25,08,000.00 (+ GST extra as per government ruling) (Rupees Twenty Five Lacs
Eight Thousand only) has been accepted by the competent tender committee and after obtaining
administrative approval from CGM, OTPS. Obra on date-04.08.2021, an order for the amount of
Rs. 1,00,000.00 (Rupees One Lac only) is hereby placed on your Firm for carrying out subject work.
GST as legally applicable from time to time shall be paid extra as per Government rules. Date of start
of the work shall be 04/08/2021.

You are requested to please submit non- jUdlClal stamp paper worth Rs. 100.00 affixed with
revenue stamp of Rs. 1.00 along with a latest passport size photograph of proprietor/partner of Firm
within fifieen days from the issue of LOI for execution of the agreement. Without signing the
agreement payment shall not be made. A copy of Bill of Quantity, terms & conditions for contract are

also being enclosed here with,

Thanking you. |
Enclosure:- As above, :

Yours Faithfully,

A B
(SACHIN CHAUHAMO/ B/Zm,
EXECUTIVE ENGINEER °

No. 212/CMD-VI/OTPS/eT-11/2021-22 of date-04/08/202] %
Copy forwarded to the following for information and necessary action
1. Superintending Engineer, CMC-II, OTPS, Obra

2. Dy, CAO, CFA&BO, BTPS, Obra
3. Assistant Engineer, CMD-VI], OTPS. Obra along with one copy of B.0.Q, commiercial terms

and conditions & specnal conditions of contract.
| e 1A% %’) f
(SACHIN CHAUHAN) //° C%oy

EXECUTIVE ENGINEER
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Bi\\ 3 Quantity for work of dredging out the deposited Ash on Renuka River Bed near
Chakari Ash Pond'and Ash Bridge, ¢ Obra:-

Description of ltem . Quantity Unit | Unit R'ltc{ Amount (Rs)
’/‘k | (Rs) 4 —
Excavation of ash by mechanical means | 38000.00 CuM 75.00 2850000.00
\(Hydmuhc cxcavator) over  Qareas -
(exceeding 30 cm in depth, 1.5 m in
| width as well as 10 SqM on plan)
including petting out and disposal of |
excavated ash with lead up to 5.00 Kms I

and it up to 1.5 m, as directed by ‘

31. No. 'x '

. Engineer-in- chargc |
. *Dsumntcd Total Rs.= | 28,50,000.00
Ty B — ,__—_-____._——___—" e—
s ~ Below 12 0% as decide by PTC ( -)= 3,42,000.00
Grand 1d Total Rs.=| 25,08,000.00
| ) Administrative approval for cxc-cullon of the work Rs.= | | £0,000.00
' | (Rupees One Lac only)
L e - {
@ L Ts AL =
/4 £
~— / - ,‘ » )74
' gkructon - AN “ ot g i
| - (EXECUTIVE ENGINE
P v CMD"V] OTPS Obra
“;.:-/’/‘ 3
A ’.‘/ ?r)."/
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PRied s afiaen OFFICE OF THE EXECUTIVE ENGINEER
SFYE ST eV, CIVIL MAINTENANCE DIVision. vy
: gg m 1;:;‘ ke OBRA THERMAL POWER STATION, 1),p,R.V.t1.N.LTD
~ SR ' ! A ADA
No. 423 /CMD-VI/OTPS/eT-11/ Ash Removal Dated- May 23, 2022
Subject: LOI f r out the T out the sited Ash uka River
Bed n _ Pond and Ash B bra, Sonebhadra (U.P.
M/s Kiran Construction Company,
~ Head Office; 2-A-82, | Registration No.-353, dt. 23.05.2022 |
neb - 231219

Please refer to your offer submitted against e-tender no. T-11/CMD-VI/OTPS/e-

tender-11/ Ash Removal/21-22 for carrying out “the work of dredging out the deposited Ash
on Renuka River Bed near Chakari Ash Pond and Ash Bridge, Obra, Sonebhadra (U.P.).

7’*\ In this connection, LOI no. 212/CMD-VI/OTPS/eT-11/AshRemoval/21-22 dated

d 04/08/2021 was issued with approval of Rs. 1,00,000 {Rupees Ten Lacs Only) after obtaining :
administration approval from CGM, OTPS, Obra on date 04-08-2021. In continuation of that
after obtaining administration approval from CGM, OTPS, Obra on date 23-05-2022,
Rs. 10,00,000.00) (Rupees Ten Lacs Only) is hereby placed on your firm for carrying out
subject work. Now total approved amount will become 11,00,000.00. GST as legally
applicable from time to time shall be paid extra as per Government rules.

W
- (el

(Kumar Gaurav)
Executive Engineer
. - Ufc
No.Y ”/CMW/OTPS/e-tender-u/ Ash Removal Dated-
~ LODY T0 the I'e _-_11 g for informatton ana necessary action;
. 1- Superintending Engineer, CMC-Il, Obra TPS, Sonebhadra.
2-Dy, CAOQ, CFA&BO, BTES, Obra. '
2-A.E,, CMD-VI, OTPS, Obra."
Wcoum\’
——«'ﬁﬁ"l’n
{Kumar Gaurav
Executive Engineer

o/c’



No.:5 7Y /CMD-VI/OTPS/eT-11

~>» M/s Kiran Construction Company,

Head Office: 2-A-82,

Obre, Sonebhadra-231219 (U.P,)
M- 7388800822

Dear Sir,

Please refer to your offer submitted against eTender no.: T-11/CMC-I/CMD-
VI/OTPS{2021-22 for carrying out “The work of dredging out the deposited Ash on Renuka River
Bed near Chakari Ash Pond and Ash Bridge, Obra, Sonebhadra (U.P).

In this connection, LOI no. 212/CMD-VI/OTPS/eT-] 1/AshRemoval/21-22 dated 04.08.2021
and 423/CMD-VI/OTPS/eT-11/Ash Removal dated 23.05.2022 was issusd with approval of Rs,
1,00,000.00 and Rs. 10,00,000.00 respectively after obtaining administrative approval from CGM,
Obra. In continuation of that after obtaining administrative approval from CGM, Obra on date
06.12.2022 for Rs. 8,00,000.00 (Rs. Eight Lakh only) is hereby placed on your firm for carrying out
subject work. Now total approved amount will become Rs. 19,00,000.00 (Rs. Nineteen Lakh only).
GST as legally applicable from time to time shall be paid as per Government rules,

‘(umﬂwﬁ

U

i (KUMAR GAURAYV)

ST/ T-11/Agh Remo St '
Copy forwarded to the following for information and necessary action.
1. Superintending Engineer, CMC-IJ, OTPS, Obra
2. Dy, CAO, CFA&BO, BTPS, Obra
3. Assistant Engiqeer, CMD-VT, OTPS, Obra
: (KUMAR GAURAY)
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OFFICE OF THE EXECUTIVE ENGINEER
e WIUE FYTET WISV, " CIVIL MAINTENANCE DIVISIon.vI
aaw I g TE. SR VAN W OBRA THERMAL POWER STATION, U.p R V.U.N.LTD
Rga SerA Frm fao, OBRA-SONEBHADRA,
s e QN:U20101UP 9805G €005065
CIN:UAD101UP 9B8QGSGCO0S06D

No.: JCMD-VI/OTPS/eT-11/AshRemoval

Registration No.-110, dt.- 18.,04.2023

OFFICE MEMORANDUM

As per approval of Chief General Manager, OTPS, Obra on Registration No. 110 dt. 18.2023,
sanction is hereby accorded for Enhanced of Rs. 6,08,00,000.00 only against total value of Rs.
25,08,000.00 approved by the committee in eTender no.: eT-11/CMC-I/CMD-VI/OTPS/2021-22
against LOI no. 212/CMD-VV/OTPS/eT-11/AshRemoval/21-22 dated 04.08.2021 placed on M/s
Kiran. Construction Company, Head Office: 2-A-82, Obra. For carrying out the work of “The
dredging out the deposited Ash on Renuka River Bed near Chakari Ash Pond and Ash Bridge, Obra,

Sonebhadra (U.P.)".
~ After sanction of above amount the status of total sanctioned amount shall be as follows-
S Firms LOI Neo. & | Allotted Enkanced Enhanced Enhanced Total
No. date Amount Amount Amount Amount Amount
(Rs.) (Rs.) {Rs.} (Rs.) after
Enhanceme
ot (Rs.)
1. M/s Kiran | LOI no. | 1,00,000.00 | 10,00,000.00 | 8,00,000.00 | 6,08,000.00 | 25,08,000.00
Constructi | 212/CMD-
on VI/OTPS/eT-
Company, | 11/AshRemov
Bead alf21-22 dated
Office: 2- | 04.08.2021
A-82, y
Qbra. ) F
Total Amount Rs. | 1,00,000.00 | 10,00,000.00 | 8,00,000.00 | 6,08,000.00 | 25,08,000.00

The rates, terms & condition of the agreement shall remain the same.

0

(oot
16 Jou] 12
(KUMAR GAURAY)
' ' EXECUTIVE ENGINEER
-VI/OTPS/eT-11/Ash Removal of date-04/08/2021 %
Copy forwarded to the following for information and necessary action.
1. Superintending Engineer, CMC-I1, OTPS, Obra '
2. Dy, CAO, CFA&BO, BTPS, Obra

3. Assistant Engineer, CMD-VI, OTPS, Obra o (youso®
| | s P

300
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OFFICE OF THE EXECUTIVE ENGINEER
CIVIL MAINTENANCE DIVISION-VI
OBRA THERMAL POWER STATION, U.P.R.V.U.N.LTD
OBRA-SONEBHADRA
CIN:U40101UP 98B0SGC005065

wratag aftremfY srbra=

STUS IFREAT WUS—VI,

ataxT a1y faga E, Iy 9G¥ 9
faga waureq i fao,

CIN:U40101UP 980SGC005065

No.: 626 JCMD-V1/OTPS/eT-08/22-23 Dated:- 2 1/02/2023

Registration No.-1 184/CGM/W-
1/Camp dt.-21.02.2023

Subject:-LOI for Work of dredging out the deposited Ash from Renuka River Banks as per instruction of
MOEF&CC”obra, Sonbhadra, (U.P.).

-~

M/s Vijay Kumar Singh
Ward No. 08, Sahijna,
Garhwa, Jharkhand,

Mob.- 9632326270

Dear Sir,

Please refer to your offer submitted against e-tender No. 08/SE(CMC-11)/CMD-V1/2022-23 for
“The work of dredging out the deposited Ash from Renuka River Banks as per instruction of
MOEF&CC”obra, Sonbhadra, (U.P.).

In this connection, it is to inform that your tendered rate (-) 12.36% below the estimated
rates amounting to Rs. 34,15,681.00 (+ GST extra as per government ruling) (Rupees Thirty Four
[acs Fifteen Thousand Six Hundred Eighty One only), for total quantity of ash to be disposed 20000
cum @ Rs170.784/cum has been accepted by the competent tender committee and after obtaining
administrative approval from CGM, OTPS. Obra on date-21.02.2023, an order for the amount of Rs.
34,15,681.00 (+ GST extra as per government ruling) (Rupees Thirty Four Lacs Fifteen Thousand
Six Hundred Eighty One only) is hereby placed on your Firm for carrying out subjected work. GST
as legally applicable from time to time shall be paid extra as per Government rules. Complition

period of subjected work shall be 03 months and date of start of the work shall be 22/02/2023.

You are requested to please submit non-judicial stamp paper worth Rs. 100.00 affixed with

revenue stamp of Rs. 1.00 along with a latest passport size photograph of proprietor/partner of F irm
within fifteen days from the issue of LOI for execution of the agreement. Without signing the
agreement payment shall not be made. A copy of Bill of Quantity, terms & conditions for contract

are also being enclosed here with.
Thanking you.

Enclosure:- As above.

Yours Faithfully,

| Q %ﬁ-&%

CZLEXECUTIVE ENGINEER

SEED
No.(;SL /CMD-Vl/OTPS/OS/SIiCMC-II)/CMD-V1/2022-23 of date-%?' : /2023
Copy forwarded to the following for information and necessary action.
|. Superintending Engineer, CMC-LI, OTPS, Obra
2. Dy, CAO, CFA&BO, BTPS, Obra
1 Assistant/Junior Engineer, CMD-VI, OTPS, Obra along with one copy of B.0.Q, commercial

terms and conditions & special conditions of contract.
i: L0223

EXECUTIVE EN NEER

&

Zo””
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OFFICE OF THE EXECUTIVE ENGINEER
CIVIL MAINTENANCE DIVISION-VI
OBRA THERMAL POWER STATION, U.P.R.V.UN.LTD
OBRA-SONEBHADRA

CIN:U40101UP 98956(1005065

(e—Tender No. 08/SE§CMC-I_l_)/CMD-Vl/2022-23)

Bill of Quantity for work of dredging out the de osited Ash from Renuka River
er instruction of MOEF&CC”obra Sonbhadra, (U.P.)..=

Banks as

1 Unit | Unit Rate Amounti(Rs)

I - g ——
Description of ltem Quantity

S\. No.
S R T ®) |
1. Carriage of ash/earth by mechanical 20000 CuM 194.%7 38.97,400.00

transport including exqavation,
spreading, compaction, loading,
transporting, unloading to low lying
area at Obra Sector 2 and 3, Sonebhadra
for lead upto 20 KMs for all lifts, to be

completed as directed by Engineer-in-
Estimated Total Rs.=

- - @mﬁ%"/i ~s decide by PTC (1) = 8.
Grand Total Rs. = 15,681.36
S - IS
Administrative approval for execution of the work Rs.=
TR Lt - wipmellimireiisia = -

(Rupees Thirty Four Lacs Fifteen Thousand Six Hundred Eighty One only)

v | “
(EXECUTIVEE INEER)
CMD-VI, OTPS, Obra

2 25
2\

@W

/[True Copy!//
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. Unnamed Road, Uttar Pradesh 231219, India
| Lat 24.453473°

Long 82.963162°
12/06/22 05:34 PM
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Fer
T CGM ObraTPS UPRVUNL Obra <cgm .obraq_u?z@. 5>
SE 4 B Se ommc_4 btps obra <se.ommc_4 btps.obra@uprvunl.org>, EE CIMD 4 <ee.cimd_4 .btps.obra@uprvunl.org>

p:o?"y f;?,f:;;z-“ 05:40 ANNEXURE' R3

--------- Original Message ----------
From: Prafull Rathi <prafull.rathi@logicladder.com>

To: ee.occmd_2.btps.obra@uprvunl.org
Cc: "Ketan ." <ketan@logicladder.com>, Nitin Kaushal <nitin@fpi-india.com>, sales@shreyaengineers.com,

cgm.obra@uprvunl.org, ee.occmd_4.btps.obra@uprvunl.org, rajeev@shreyaengineers.com

Date: 10 February 2020 at 17:45
Subject: Work Status - AAQMS data uploading to CPCB server from Obra plant

Dear Sir,

Greetings from LogicLadder Technologies !
We at LogicLadder Technologies are channel partner with M/S FPI India and
M/S Shreya Automation for data uplinking to CPCB and respective SPCB

servers.

(— | would like to inform you of the status for the work regarding AAQMS data
uploading to CPCB server from Obra plant which was awarded to M/S Shreya

Automation, Kanpur.

Data from all 3 AAQMS station was made live from Obra plant after

our engineer Mr. Aditya left site on date*:16th-Jan-2020*

Once AAQMS data is available at EnviroLogiclQ portal or any service
provider portal, CPCB can access/fetch this data through service provider
portal. These guidelines were followed at the time of award of this tender

to M/S Shreya Automation.
Hence data uploading work was completed on date: 16th-Jan-2020 as per the

tender terms and conditions.
So, | request you to please process the MOM work which is pending due to
mentioned delay in the data uploading work.

However, | also like to inform you that while executing the project, new
guidelines regarding AAQMS station data transfer were being issued by CPCB
in mid January which states that CPCB will automatically pick the data

from local AAQMS station DAS.

For the same we have completed our all preparations and sending our
operation manager Mr. Ketan to get the work completed. He will start work

tomorrow at Anpara followed by work at Obra

( Looking forward for your support in final execution of the work !
| look forward to your support to process the MOM of the site.

Regards
Prafull Rathi | AVP - Business Development | +91.

9911125172
LogicLadder Technologies Private Limited
204, Unitech Arcadia, South City 2, Sector 49, Gurgaon - 122018, Haryana,

India
Tel: +91.124.4253896, Fax: +91.11.30051567, www.logicladder.com

GSTIN: 06AABCL9980G1Z7

-—

NOTICE : This transmission contains information that may be confidential
and that may also be privileged. Unless you are the intended recipient of
the message or authorized to receive it for the intended recipient, you may
not copy, forward, or otherwise use it, or disclose it or its contents to
anyone else. If you have received this transmission in error please notify

us immediately and delete it from your system.

Nun|_org;mundcuba;?_task=mail&_safe=0&_uid=21 56&__mb0x=lNBOX&_':\ i t&_extwin=1
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/[True Copy//



AN MXURE-RA]: 4 TPNEXURE-A

OBRA 5X200 MW 'B' THERMAL POWER STATION AND
2X660 MW 'C' THERMAL POWER STATION
FIVE-YEARS ROAD MAP FOR ASH UTILIZATION

PROJECTED ASH UTILIZATION (LMT)

FINANCIAL | PROJECTS POND ASH FLY ASH PROJECTED| PROJECTED
TERR GEN:::TI on| ROAD | MINE/ | Low OTHER HEAD BRICKS & CEMENT, UTTS;:‘:_I . ;_:ﬁf;:ls: .
(i8T) PROJECT | QUARRY | LYING | (ADJUSTMENT TILES RMC & (L

AREA ary INDUSTRIES | ASBESTOS
CONSDIDERING INDUSTRIES
DYKE SAFETY),
BOTTOM ASH
COVER &
OTHERS
2022-23 16.32 0.22 0.00 0.51 1.20 0.046 0.74 2.71 16.62%
2023-24 21.00 0.80 3.00 15.57 0.50 0.05 1.55 21.47 102%
2024-25 41.35 1.00 7.30 12.00 1.50 0.85 20.90 43.55 105%
2025-26 41.35 1.00 9.10 12.00 0.00 1.35 21.90 45.35 110%
2026-27 4135 1.00 8.10 13.44 0.00 2.35 23.40 48.29 117%

>
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Details of work under progress at

4769

Obra TPS:-

48

7
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SI.N |Name of Work Quantity utilize in  |Quantity of ash to |Quantity of ash to |Quantity of ash to
o. year 2022-23 be utilize in year be utilize in year be utilize in year Quantity of ash to be
2023-24 2024-25 2025-26 utilize in year 2026-27
Selling of Flyash from Obra TPS (LOI has been
1 |issued. Work is under Progress) - 0.75 LMT 19.4 LMT 19.4 LMT 19.4 LMT
Disposal of Pond Ash in Stage -1in Sec2 & 3 in
low lying Area (LOI has been issued. Work s
2 |under Progress) 0.3 LMT 2.1LMT - - -
Filling of pond Ash in abandoned stone quarry
3 |(LOI has been issued. Work is under Progress) 0.0013 LMT 3LMT - - -
Disposal of Pond Ash in Stage -2 in Sec 2 & 3 in
low lying Area (LOI has been issued. Work is
4 |under Progress) = 6 LMT 1.8 LMT - -
Filling of pond Ash in Lodhi toll plaza (LOI has
5 |been issued. Work Is under Progress) - 1.82 LMT - - -
Use of Pond ash in construction Ash Dyke (LOI
6 |has been issued. Work Is under Progress) 1.2 LMT 0.5 LMT 1.5 LMT - -
Supply of Flyash to brick manufacturers and - .
cement plant {Ash taken by small
7 |manufacturers as per requirement) 0.78 LMT 0.8 LMT 1.5 LMT 2.5 LMT 4.0 LMT
Nate:- Obra TPS is inviting Tender for selling of Ash to different users.
e
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PRI AR fra=ar OFFICE OF THE EXECUTIVE ENGINEER -

NIBEC

S
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Gus—age CIVIL MAINTENANCE DIVISION-IV
DBRA THERMAL PDWER PROJECT

SowoRTofEa Seures fArA feio > “*"% LLP.RVIDYLT UTPADAN NIGAM LTD.

RIS |

# (0BRA, DIST: SONEBHADRA (U.P.)

UPRVUN

| W Wk W)

No: VJ 7L /CMD-IV/IT-5 Dated: December 20 /2022

Subject:- L.O.L for the work of sweeping, cleaning of road, patries, back lanes cleaning of road side drains
culvert, big and small size nala, back drains, cleaning of jungle and disposal of garbage etc. of Obra

Project Colony.

Registration No. 989, dt. 20,12.2022 -
Head-O & M

M/s Rudra Construction & Suppliers,
Athilapura, Rasra,

Ballia (U.P.) 221712

Dear Sir,

Please refer to your e-tender for subjected work against e-tender no. 01/SE(CMC-IT/CMD-1V/2022-23 of
which Part 1 & I were opened online on 27.05.2022 & 08.06.2022 respectively in the office of S.E., Civil
Maintenance Circle-II, Obra and subsequent negotiation held on dated 15.11.2022. In this connection 1 am pleased to
inform you that your negotiated offer atpar the estimated rates amounting 1o Rs. 44,19,603.00 (Rupees Forty Four
Lakh Nineteen Thousand Six Hundred Three only) is hereby accepted, but work is awarded to you amounting to
Rs. 15,00,000.00 in first phase as per approval accorded by competent authority. GST as legally applicable shall be
paid extra as per Govt. rules. Order for remaining value of the work shall be placed in due course of time as per the
progress of work. Date of start of the work shall be 20.12.2022 with completion period of one year i.e. upto

19.12.2023.

The division wise distributions of amount of work are as under:-

Sk No. Division Name Amount
01, CMD-IV Rs. 12,00,000.00
(2. CMD-V Rs. 3,00,000.00
Total Amt. Rs. 15,00,000.00

You are requested to please submit non-judicial 01 No. stamp paper worth Rs. 100.00 affixed with revenue
stamp of Rs.1.00 along with a latest passport size photograph of proprietor/partner of firm for execution of the
agreement. Without signing the agreement, payment shall not be made. A copy of Bill of Quantity along with terms
and conditions is also being enclosed here with,

Thanking you,
Encl: As above

Your’s faithfully,

Ry ¥ e
(Ankur Singh)

Executive Engineer.
No: | J 9 & /CMD-IV 775 of date, @%

Copy forwarded for information and necessary action to the following:-

D . N, . 2j22
Superintending Engineer, Civil Maintenance Circle-I1, Obra. 39/ /
Executive Engineer, Civil Maintenance Division-V, Obra

Dy. Chief Accounts Officer, CFA&BO, ‘B'TPS, Obra.

Concemed All AE/JE, CMD-1V, Obra.

Case file no. TC-05(22-23)/LOL

e

C’k“m‘" o2t

(Ankur Singh)
E Executive Engineer

é’w lez-



and small si

nala, back drains, cleaning of jungle and disposal of garbage etc. of Obra Project Colony apainst e-tender

no. 01/SEACMC-ID/CMD-1V/2022-23

SL.N
0.

DSR-16
& NSR

Item of Work

Qty.

Unit

Rate in
Rs.

Amount

NSR

Sweeping cleaning of roads and road side patries, road lanes for residences;
upto the road side drains/Nala including uprooting of wild vegetation, grass,
refuses and other waste materials in various sectors, collection and stacking|
of the garbage and from other places within 100m at specified places as
directed by the Engineer in charge including cost of all labour T&P etc.
required for proper completion of work. (To be cleaned three times in per
{sector per month)

1.1

NSR

For Sector No. 1, 3 (only 60%) 8 & 9 i.e. 3.6 nos. sector

43.20
(3.6x12)

Job

3922.204

169,439.04

1.2

NER

For Sector No. 2, 4 & 10 i.e. 3 nos. sector

36.00
{3x12)

Job

2631.40|

94,730.40

i.3

NSR

Same as above but to be cleaned perday in a month for the road from
chauraha near 1-AE-1 1o Convent Schoel and Hospital to Club No. 1.

24.00
{1x2x12)

Job

8223.10

197,354.40

14

NSR

Same as above in item no.t but for road from Convent School to TTI Main
building and around Gandhi Maidan through Girls College to be cleaned|
four times in a month.

12.00
(1x12)

Job

877.204

10,526.40

1.5

NSR

Same as above but perday in a month cleaning of road from chavraha near i-
AE-1 to Degree College Barrier.

24.00
(1x2x12)

Job

1315.75

31,578.00

NSR

Cleaning of jungle including uprooting of rank vegetation, grass, brush
wood, trees and saplings of girth upto 30 ¢m measured at a height of Im
above ground level and removal of rubbish upto a distance of 50 m outside
the periphery of the area cleared and burning it with ail safety amrangements|
in small lots as per direction of the Engineer in charge including supply of all
labour, materials and T&P etc. required for proper completion of the work.

270990.00

sqm

L50

406,485.00

2.28

Surface dressing of area in back lanes/road side patries of residential
quarters or as directed by the sector in charge as and when required including
cutting and filling of earth upto a depth of 15 cm up-rooting of wild
vegetation, removal of all garbage, waste materials also including cotlection
and disposal of surplus material e.g. carth, garbage, vegetation etc. at
specified locations lcad upto 50 m and lift upto 1.5 m. as ditected by the
sector inn charge including supply of all labour, materials and T&P etc.
required for proper completion of work

28550.00

sqm

12.43

355,447.50

NSR

Sweeping cleaning and sanitation work inside Club no.| premises including
disposal of waste materials including supply of Broom, wasie basket and
other T&P required for Proper completion of work. The Sweeper deployed
can be called in odd hours other than normal duty hours.

1260}
1Ixn12)

Job

1655.10

19,861.20

NSR

Sweeping cleaning of Road, Rooms, cleaning of bath rooms, TT hall &
Badminton hall of sports complex on all working days including cost of
Broom and other T&P required for Proper completion of work. The work
shall be carried out as per the instruction of Engineer-in-charge.

12.00
(1x12)

Job

1655.10

19,861.20

NSR

Sweeping cleaning of back lane three times in a month including collection
of plastic bags, other waste materials including collection of above materials
in dust-bin at specified location as directed by Engineer-in-charge.

79.20
(6.6x12)

Job

2626.00

©207,979.20

NSR

Cleaning of covered / uncovered Kaccha / Pucca back drains, directly
connected with residences and non-residential building with bed width not
exceeding 30 c¢m including taking out sludge, derbies refuse materials,
garbage, brick bats, stone ballast, vegetation ete, from inside or cutside along
with sides of the drains as direcied by the Engineer-in-charge and collection
of the above materials at specified location within 100m spacing also
removing the blockage for casy flow of stream water during rainy season
including cost of all labour, material and T&P etc. required for proper
completion of work (To be cleaned three times in per month).

1998000.00
(55500x3x12)

Per R.M.

0.25

499,500.00

A
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8

NSR

Trimming of trees upto any height includingBtefn,thmeling of unwanted
object, branches, cutting branches in small pieces and collection of waste
pieces and collection of waste branches, leaves etc. at specified places
including all safety measures, required tor proper completion of work
including cost of ali labour, material and T&P etc. complete.

10000.00

No.

60,000.00

NSR

Earth work in excavation in all kinds of soil along nearby drains of Nalas,
road ete. to widen the water flow section in order to remove water logging|
and making proper connection with drains at the require location by
mechanical means (Hydraulic excavator) / manual means in foundation]
trenches or drains (not exceeding 1.5 m in width or 10 sqm on plan),
including dressing of sides and ramming of bottoms, lift upte 1,5 m,
including getting out the excavated soit and disposal of surplus excavated
soil within a lead of 50 m, with proper comptetion of wotk as per direction of]
Engineer-in-charge with cost of labour, T&P etc. complete.

450.00

cum

157.50

70,875.00

10

NSR

Spraying of Katni Lime along with the drains as and where required in the
various sectors as per direction of the Engineer-in-charge including cost of]
all labour, material, T&P et¢. required for proper completion of works as per,
direction of Engineer-in-charge.

20.00

M.T.

3530.601

70,612.00

11

NSR

Removal and disposal of dead animal’s bodies, animals like cow, buffato etc.
outside the colony area within 3 km area directed by the Engineer/Sector in|
charge including cost of all labour, material, T&P etc. and also including|
loading, unloading and cartage as required for proper completion of work
{work is to be taken up immediately after intimation from sector in charge),

300.00

No.

485.00

145,500.00

NSR

Same as in item no. 10 above but for removal and disposal of dead animals
{small) like dog, lamb etc.

350.00

No.

84.00

29,400.00

13

NSR

Cleaning of road side drain covered / uncovered with bed width more than
30cm and upto 70cm including taking out sludge. Rubbish garbage, brick
bats, stone bats, Vegetation etc. including uprooting of wild vegetation etc.
from inside slopes and outside along the edges of the drains as directed by
sector-in-charge and collection of the above materials at specified location
within 100m also including removal of blockage for easy flow of water
during rainy season including cost of all labour, Material and T&P eic.
required for proper completion of work (To be cleaned once on a month).

530940.00
(44245x12)

R.M.

0.90

477,846.00

NSR

Cleaning of Big Kaccha / Pucca drains covered / uncovered having bed
width more than 70 ¢cm as when required including removal of sludge,
debris. refuses, garbage etc. collection of the same at specified places within
100 m or as per direction of Engineer-in-charge including cost of labour,
material and T&P etc. complete,

3500.00

cum

34.05

119,175.00

15

NSKR

Cleaning of Nalas flowing inside the colony area including removal of slush,
brick bats, stones, mud, ash, cow-dung and other waste materials deposited
in nala bed to achieve free flow of waier and removal of stagnation of water
including stacking the obtained material at proper locations within 100m
including cost of labour, material and T&P etc. required for proper|
completion of work including all safety arrangements,

1830.00

cum

3990

108.153.00

16

NSR

Disposal of garbage including manure or sludge. refuse, debris, cut grasses,
wild vegetations, stone or brick bats etc. including its collection at specified
locations in regular siacks loading in truck/tractor trofleys and dumping at
specified disposal yard upto a distance of 3 km also including leveling
dressing of deep garbage dumps. Measurement of only stacks shall be done
and not trip of carrier shall be recorded, no voids are to be deducted. The
places of garbage stack shall be properly leveled and dressed without any

extra charge.

12000.00

cum

110.44

1.325,280.00

Total Rs,

4,419,603.34

Say Rs.

4,419,603.00

N2

/[True Copy//

Ao

{Ankur Singh)

Executive Engineer

o
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OBRA THERMAL POWER PROJECT
LLP.R.VIDYUT UTPADAN NIGAM LTD.
OBRA, Ul?T:SﬂNEBHﬂDRA (L.P.)

UF'RVUN

No: /CMD-IV/T-5 Dated: April,  3/2023

Subject:- L.O.L for the work of Installation of dustbins at several places of obra colony and
compost pu,ml ation from bioderradable waste.

Under O&M Fund
Registration No. 39. dt. 03.04.2023 |

M/s Shashank Enterprises,
Khairetiya, Post-Billi Markundi,
QObra (Sonebhadra)

Dear Sir,
Please refer to your e-tender for subjected work againsi short term e-tender no.
4/SE(CMC-II)/CMD-1V/2022-23 of which Part-1 & II were opened online on 08.02.2023 &
01.03.2023 respectively in the office of S.E., CMC-I], Obra‘and subscquent negotiation held on
dated 10.03.2023. In this connection 1 am pleased to inform you that your negotiated offer at
4.00% below the estimated rates amounting to Rs. 6,67,259.00 (Rupees Six Lakh Sixty Seven
Thousand Two Hundred Fifty Nine) only is hereby accepted and work is awarded to you. GST
as legally applicable shall be paid extra as per Govt. rules. Date of start of the yvork shall be
05.04.2023 with completion period of one year i.c. upto 04.04.2024.

You are requested to please submit non-judicial 01 No. siamp paper worth Rs. 100.00
affixed with revenue stamp of Rs.1.00 along with a latest passport size photograph of proprietor/
partner of firm for execution of the agreement. Without signing the azreement, payment shall not
be made. A copy of Bill of Quantity along with terms and conditions is also being enclosed here
with. ;
Thanking you,

Encl: As above
Your’s faithfully,

s

/

{\nkur Singh)
pxeeurive Engineer

No: =/2 /CMD-IV /T-5 of date.
Copy forwarded for information and necessary action to thy tollowing :-
Superintending Engineer, Civil Maintenance Circle-I1, Obra. .
\j/DKZh.lcf Accounts Officer, CFA&BO, ‘B’TPS, Obra.
Concerned AE/JE, CMD-IV, Obra.
4. Case file no.TC-14/LOL

( \ ulear .,)mﬂh)

o Rrecutive Engineer
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Bill of quantity for the work of Installation of dustbins at several places of obra colony and compost preparation from
biodegradable waste against short term c-tender no. 14/SE(CMC-II)/CMD-1V/2022-23
ITEM DECRIPTION QTY UNIT | RATE AMMOUNT

Sl. | DSR-18

NO.
1 2.8 |Earth work in excavation by mechanical means (Hydraulic excavator) / manual| 1,000.00] Cum 213.81 213,810.00

means in foundation trenches or drains (not exceeding 1.5 m in width or 10
sqm on plan) including dressing of sides and ramming of bottoms, lift up to 1.5] ¢
m, including getting out the excavated soil and disposal of surplus excavated

soil as direeted. within a lead of 50
2 2.25 |Filling available excavated earth (excluding rock) in trenches, plinth, sides of 150.00|] Cum 219.65 32,947.50

foundations cte. in layers not exceeding 20cm in depth, consolidating each
deposited layer by ramming and watering, lead up to 50 m and lift up tol.5 m.

3 4.1.3  |Providing and laying in position cement concrete of specified grade excluding 5.00| Cum | 6,788.60 33,943.00
the cost of centering and shuttering — All work up to plinth level 1:2:4 (1
cement : 2 coarse sand : 4 graded stone aggregate 20 mm nominal size).

4 10.1 |Structural steel work in single section, fixed with or without connecting plate, 600.00| Kg. 86.05 51,630.00
including cutting, hoisting, fixing in position and applying a priming coat of]
approved steel primer all complete.

NSI__|Same as above in item n0.22 but excluding cost of steel which shall be issued| 2,000.00 Kg. 12.40 24,800.00
free of cost by the deptt. :
6 1022 |Welding by gas or electric plant including transportation of plant at site etc. 7,500.00f Cm 3.35 25,125.00
complete.
7 102 |Structural steel work riveted, bolted or welded in built up sections, trusses and| , 100.00) Keg. 86.23 8,623.00

framed work, including cutting, hoisting, fixing in position and applying a

primine coat of approved steel primer all complete.
8 | 4.1.10 |Providing and laying in position cement concrete of 1:5:10 (1 cement : 5 coarse 5.00| Cum | 5,520.30

sand (zone-III): 10 graded stone aggregate 40 mm nominal size) excluding the
cost of centering and shuttering - All work up to plinth level.

27,601.50

9 | 13.50.3 |Applying priming coat with ready mixed red oxide zinc chromate primer of| 400.00] Sqm 42.96 17,184.00
approved brand and manufacture on steel galvanised iron/steel works.
10 | 13.1.1 |12 mm cement plaster of mix : 1:4 (1 cement: 4 fine sand) up to height of 10 M|  150.00( Sqm 226.14 33,921.00

from ground level.
11| 632 |[Brick work with common burnt clay machine moulded perforated modular 20.00] Cum | 6,357.20 127,144.00

bricks of class designation 12.5 conforming to IS: 2222 in superstructure above
plinth level up to floor five level in cement mortar 1:6 (1 cement : 6 coarse

sand).

1 303 |Cow dung Manure 110.00] Cum | 4237 4.660.70
13| 14 |beldar 96.00 | day | 558.00 53.568.00

12 | 13.61.1 |Painting with synthetic enamel paint of approved brand and manufacture of 400.00 | Sqm
required colour to give an even shade :Two or more coals on new work over an|
under coat of suitable shade with ordinary paint of approved brand and
manufacture.

100.26 40,104.00

Total Rs. 695,061.70

Less (-) 4.00% below as per negotiated rates Rs. 27,802.47
Net Total Rs. 667,259.23
SayRs. __667.259.00

A' - %ﬁ.m-‘zﬂ:

(Ankur Singh)
Executive Engineer
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6.

9.

10. Variation

commrreiai 1]1285 CONDITIONS - 54

a. Rate of items as per Bill of Quantity (BOQ) are quoted by the bidder only in tigures in the ﬁnancial-
bid. Rate must be quoted on percentage above/below or at par with respect to the estimated rates of
the department in the prescribed xIs. Sheet (i.e. B.O.Q.). If there is « discrepuncy between figures &

PRICES:

words, the amount in words will prevail. ¢ .
b. Rates must be quoted by the bidders exclusive of Goods and Service Ta in the prescribed xls. Sheet
(i.e. B.0.Q.).
c. Goods and Service Tax shall be paid extra at actual against documentary cvidernce.
d. The unit rates and the prices shall be quoted by the bidder entirely in Indiun Rupees.

VALIDITY OF OFFER:

The prices shall be kept valid for a period of at least 120 days from the datc ol oponing or tender.
PAYMENT:

100% (Hundred percent) payment shall be made on successful completion of works against each work indent
after deduction of security, income tax etc. Monthly RAB shall be prepared i forni no.26. In case the

payment is delayed by the department to the contractor due to any reasous, tlic liin will not deny the
execution of work and payment of wages to their labourers shall have to be done by tic contractor timely.
INCOME TAX:

Income tax at the rate prevailing at the time of billing shall be deducted from eacl: bill/running bill.
SECURITY DEPOSIT:

The contractor shall be required to deposit initial security déposit amounting 10 10% (Ten percent) of the
value of the contract within two week of placing of LOL. However eargest money depousited against the tender
may be adjusted against the security deposit. If the bidder fails to deposit the initial security deposit, the same

will be deducted from the running/final bills @ 10% of bill amount.

The Security money shall be released only after Six months of the completion period of the agreement. If
the contractor fails to perform the work successfully or discontinues the work beicie completion of the period
of the agreement or the work is discontinued by the department due to his poor perioimance; the security
money shall be forfeited in a]l such cases. Similarly security deposits shall be refunded only after adjustment
of dues of the department. Earnest money of the successful tenderers whom L.O.L is placed w ;JJ be forfeited
if they fail to start the work or execute the agreement.

PENALTY:
i) The contractor shall complete the work within the period as mentioned in the letter of indent. If the

work is not completed within completion period then damages for delay (penulty) @ 1 % per day of
the value of the assigned incomplete work shall be levied and recovered from the bill/running bill.
However the total amount of penalty shall be limited to 10% (Ten percent) maximum of the total
value of assigned work. '

it) In cases, in which the work is delayed due to reasons beyond the control of the contractor, then
suitable extension of time shall be allowed/granted, if the contractor applies 1or the same along with
“No claim certificate stating that the g grant of time shall not fgrm any basis for any claim whatsoever
the reasons for delay.

iii) In case contractor is found negligent & the progress is not satisfactory the work shall.be got carried
out through some other contracting agency on debit able basis and the entire wnount on the account of
difference of rates and damages for delay shall be debited to the contractor and the same would be
recovered from any of his bill pending at this project or anywhere in U. P. Rajya Vidyut Utpadan
Nigam Limited. ;

Contractor will not have any claim, if no work or less work was carried out against.the contract.

Period of agreement

a) The agreement shall remain valid for the period of one year from the date of start inentioned in the letter
of intent, or exhaust of contract value, whichever is earlier. Contract may be exicuded jor further three
months on the same rates, terms & conditions, Contract may be extended turthor with mutual consent.

b) The agreaemcnt executed with the contractor may be terminated at any time withiin the period of agreement
by giving one week noticé. In case the agrecment is terminated due to failure on the part of the contractor
then the security money would be forfeitcd.

The contractor shall not sublet the contract to any other firm/party/contractor. The contractor to whom the

work would be awarded shall be responsible for all the work of ‘lg,lecmcm

Variation of any individual item of BOQ may vary upto dny exteng but over all variation shall be
limited to (+/-) 10% of the contract value.
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14.

15.

The contractor shall carry out, if asked for by the Engineer, any items of work, though not covered by the
schedule of items of the contract. The contractor shall submit his rate quotations supported by detailed
analysis with in seven (7) days in usual case after being asked for, in writing to take up such work. If possible
the extra item rates shall be related to accepted item rates. If such suitable accepted rates are not available, the
contractor shall be allowed 10% extra profit over the direct cost of materials, labour, tools and plants included
in the rates analysis. Cost of materials, tools and plant shall be duly supported with comparative bids for
materials and transportation, if any and calculation of tools and plant hire charges shall be based on the report
of rates and cost committee, Government of India or any approved method as decided by Engineer. The rate
of extra items derived from the above shall be mutually agreed upon by the contractor and the
Engineer/purchaser before starting the work. In case of emergency, the Engineer will be within his right to
instruct immediate execution of the extra work without waiting for the sanction of te quotation above: In
such cases joint observation of the cost shall be recorded and the payment shall be made on the basis af
quotation or the actual observed cost plus 10% which ever is less.

ARBITRATION
If any dispute, difference or controversy shall at any time arise between the contractor & Nioam & the
Engineer of contract touching the contract, or as to the true construction, meaning and intent of any part or
condition of the same, or as to the manner of execution or as to the quality or description of, or payment for
the same, or as to the true intent, meaning, interpretation, construction or effect of the clauses of the contract,
specifications or drawings or dany of them, or as to any thing to be done, omitied or suiltred in pursuance of
the contract or specifications, or as to the mode of carrying the contract in to cffict or as to the breach or
alleged breach of contract or as to any claims on account of such breach or allezed breach or as to obviating
or compensating for the commission of any such breach, or as to any other matter or thing whatsoever
connected with or arising out of the contract, and whether before or during the progress or after the
completion of the contract, such question, difference or dispute shall be referred for adjudication to the
Chairman, UPRVUNL or to any other person nominated by him in his behalf ana his decision by way of a
speaking award in writing shall be final, binding and conclusive. This submissio: shill be deemed to be a
submission to arbitration within the meaning of the Indian Arbiiration Act 1940/Arbitration and
CONCILIATION ACT, 1996 or any statuory modification thereof. The arbitratos may from time to time with
consent of the parties enlarge the time for making and publishing the award.

Upon every or any such reference the cost of and incidental to the reference and award respectively
shall be in the discretion of the Arbitrator, who shall be competent to determine the winount thereof or direct
the same to be taxed as between solicitor and client or as between party and party and to direct by whom and
10 whom and in what manner the same shall be borne and paid.

Work under the contract shall, if reasonably possible, continue during the a:bitrution proceedings and
no payments due or payable by the Nigam shall be with-held on account of such procesaings.

COURT OF COMPETENT JURISDICTION
Any action taken or proceedings initiated on any of the terms of this agreement shzll be only in the Court of
Sonebhadra and High Court of Judicature at Allahabad.

ENGINEER OF CONTRACT: : *
Executive Engineer, CMD-IV, Obra Thermal Power Station, Obn-Son;'t:h.u[m shull be the engineer of
contract, However after finalization of the tendeér, Executive Engineer, CMD-1V, Obrwill be the Engineer of
contract for the execution of work in the area under their jurisdiction wnhm timeitane & its quality and there
after bill verification,

PAYMENT AUTHORITY:
Dy. Chief Account Officer, CFA&BO, ‘B’TPS, Obra, Sonebhadra shall be the payment authority.

-
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The scope of work covers installation of dustbins at several places of obra colony and compost

preparation from biodegradable waste.

14.

15.

16.

SPECIAL TERMS & CONDITIONS OF CONTRACT _
Work shall be carried out as per CPWD/PWD specification as per the direction of Engineer In charge.
The contractor or his authorized representative shall present daily to note the complaints failing which
penalty shall be imposed due to delay in the execution of works as per the decision of E.E. CMD-IV,
Obra. ¢
Contractor shall have to be strictly abided by the health and safety rule of fuctory and rules and
regulation of U.P. Rajya Vidyut Utpadan Nigam Ltd., as applicable to them.
Contractor will have to take adequate precaution for safety of their workers; i shall have to arrange
group insurance for their labourers for Rs. 5.00 Lakhs for paying the ex-graiia compensation given
immediatly to desesead labour by UPRVUNL (Obra TPS). The firm will deposit the above ex-gratia
amount with the concern division within 120 days of the incident claiming from insurance Co.
otherwise same shall be adjusted from the bill of the firm. )
Coutractor will arrange his own experienced and healthy skilled/semiskilled/unskilled workers as
required and will be responsible for the arrangement of their Gatc Pusses from security officer,
insurance of the workers (as required), medical welfare and residential fucilities to their workers &

himself ete. _
The work will be carried out in such a way that no plant/equipment is danaged. The repair/replacement
shall be recovered from the contractor’s bill in case of any damages. .
No claim shall be made by the contractor for the Labour rendered idle duc 1o stoppage of work or
suspension of work due to any reason whatsoever.

Contractor shall make payment of minimum wages as prescribed to the labourers through cheque.
Contractor shall follow all the labour laws. t

Contractor shall arrange for the insurance of their workers/staff to be engaged ou job at work site at
their own cost.

During the tender agreement period the contractor will be responsible to ensure strict
compliance/implementation of all the provision amended from time to time by the. Central/State
Government/Local Administration up to extent, it pertains to the contracior, of all the employees
employed by him. _ .

He has further to ensure and prove, if necessary, that the minimum wages, us prescribed from time
to time by Government under the minimum wage Act, 1970, are being puid by hita to his employees
and in case he fails to do so, the liability on this account will be udjusted from any of his
security/pending bill with the Nigam.

Transportation of materials/consumables from Site stores up fo work site and return of old worn out
materials and their proper staking shall be treated as included in the scope of work against each items
as on enlisted in the tender specifications. '

Contractor shall make own arrangement for his stores and staff. For this suitable space will be provided
by the department, free of cost, if necessary. ’

Rights are reserved to reject any or all tenders without assigning any reasons whatsosver or to divide
the work between more than one firm / contractors, as per site reguirement. :

The contractor shall not sublet the contract to any other agency without prior upproval of the Enginéer
of Contract and they themselves shall be responsible for all the works of agrecinent.

All other terms and conditions shall be as per general terms and conditions of UPRVUNL Form ‘A‘as
per they are applicable, In case of any contradiction between any of conditions mentioned in form ‘A*

and those mentioned in special conditions of this contract and commercial conditions of this contract
then the provisions made in the terms and conditions of this contract shall over ride, the conditions
mentioned in U.P.R.V.UN.L, Form ‘A°.

»

/[True Copy//

CMID-1V. Obra
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NISEE

OFFICE OF THE EXECUITIVE ENGINE
Gus—aq CIVIL MAINTENANCE DIVISION-V

et am fae aRErsrHr DBRA THERMAL POWER PROJECT
SovoRiofEd Swree fm fo %% UU.P.R.VIDYLIT LITPADAN NIGAM LTD.
CIENEIEUES | " ggl) UBRA DIST: SINEBHADRA (UF)

UPRVUN

No: ioMp-viT-s Annexure R-7 Dated: April, 73 /2023

Subject:- L.O.L. for the work of Construction of Pronosed; MRF (Material Recovery Facility)
cenire.

Under O&M Fund
Registration No. 41, dt. 03.04.2023

M/s Om Sai Construction,

Ward No. 5, Vaibhav Nagar,

Awleshpur, Chitaipur, Varanasi (U.P.)-221106
Site office-Obra (Sonebhadra

Dear Sir,
Please refer to your e-tender for subjected work against e-tender no. 17/SE(CMC-

I1/CMD-1V/2022-23 of which Part-I & II were opened online on 03.03.2023 & 10.03,2023
respectively in the office of S.E., CMC-II, Obra and subsequent negotiation held on dated
14.03.2023. In this connection I am pleased to inform you that your negotiated offer at 2.00%
below the estimated rates amounting to Rs. 69,06,458.0{? (Rupees Sixty Nine Lakh Six
Thousand Four Hundred Fifty Eight) only is hereby accepted and work is awarded to you. GST
as legally applicable shail be paid extra as per Govt. rules. Date of start of the work shall be
05.04.2023 with completion period of one year i.e. upto 04.04.2024.

You are requested to please submit non-judicial 01 No. stamp paper worth Rs. 100.00
affixed with revenue stamp of Rs.1.00 along with a latest passport size photograph of proprietor/
partner of firm for execution of the agreement. Without signing the agreement, payment shall not
be made. A copy of Bill of Quantity along with terms and conditions is also being enclosed here
with. .

Thanking you,
Encl: As above

Your’s faithfully,

g [

(Ankur Singh)
Executive Engineer

No:_=3/®__ /CMD-IV /T-5 of date.
Copy forwarded for information and necessary action to the following:-

1. Superintending Engineer, Civil Maintenance Circle-II, Obra.
2. Dy. Chief Accounts Officer, CFA&BO, ‘B’TPS, Obra.
3. Concerned AE/JE, CMD-IV, Obra.
4. Case file no.TC-17/LOL
FXICA R
(Ankur Singh)

Executive Engineer
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S.N.

DSR NO.

Diseription Of Hems

. []
PROJECT-DETAIL ESTIMATE FOR THE CONSTRUCTION OF PROPOSED MRF (MATERIAL RECOVERY FACILITY)

Qty.

CENTER AGAINST E-TENDER NO. 17/SE(CMC-1IYCMD-1V/2022-23

Unit

Rate

Amount

l.

2.10

Excavating trenches of required width for pipes, cables, etc
including excavation for sockets, and dressing of sides, ramming of]
bottoms, depth upto 1.5 m, including getting out the excavated soil,
and then returning the soil as required, in layers not exceeding 20
cem in depth, including consolidating each deposited layer by
ramming, watering, ete. and disposing of surplus excavated soil as
directed, within a lead of 50 m :

1,100.00

Cum

188.98

207,878.00

4.1.8

Providing and laying in position cement concrete of specified grade
excluding the cost of centering and shuttering!:4:8 (1 Cement : 4
coarse sand (zone-IIl) : 8 graded stone aggregate 40 mm nominal
size)

30.00

Cum

4,906.44

147,193.20

2.27

Supplying and filling in plinth with sand under floors, including
watermg, rammmg, consolidating and dressmg complete.

26.00

Cum

1,655.13

43,033.38

2.34.1

Supplying chemical emulsion in sealed containers including
delivery as specified. Chlotrpyriphos/ Lindane emulsifiable
concentrate of 20%

275.00

Litres

176.21

46,807.75

3.3

Reinforced cement concrete work in beams, suspended floors,
roofs having slope up to 15° landings, balconies, shelves, chajjas,
lintels, bands, plain window sills, staircases and spiral stair cases
above plinth level up to floor five level, excluding the cost of]
centering, shuttering, finishing and reinforcement with 1:1.5:3 (1
cement : 1.5 coarse sand(zone-1II) : 3 graded stone aggregate 20
mum nominal size)

12.00

Cum

8.274.41

99,292.92

5.1.2

Providing and laying in position specified grade of reinforced
cement concrete, excluding the cost of centering, shuttering,
finishing and reinforcement - All work up to plinth level : 1:1.5:3
(1 cement ; 1.5 coarse sand (zone-lll) 3 graded stone aggregate 20
mm nominal size)

12.00

Cum

6,540.89

78,490.68

522

Reinforced cement concrete work in walls (any thickness),
including attached pilasters, buttresses, plinth and string courses,
fillets, columns, pillars, 'piers, abutments, posts and struts etc.
above plinth level up to floor five level, excluding cost of]
centering, shuttering, finishing and reinforcement :1:1.5:3 (1
cement : 1.5 coarse sand(zone-IIl) : 3 graded stone aggregate 20
mm _nominal sizel

5.00

Cum

7,886.44

3943220 |

Brick work with common burnt ¢clay F.P.8, (non modular) bricks of]
class designation 7.5 in foundation and plinth in:Cement mortar 1:4
{1 cement : 4 coarse sand)

5.00

Cum

5,403.60

27.018.00

Brick work with common burnt ¢lay F.P.S. (non modular) bricks of]
class designation 7.5 in superstructure above plinth level up to floor
V level in all shapes and sizes in Cement mortar 1:4 (1 cement : 4
coarse sand) -

32.00

Cum

6,618.01

211,776.32

10

10.1

Structural steel work in single section, fixed with or without
connecting plate,including cutting, hoisting, fixing in position and
applying a priming coat of approved steel primer all complete.

16,000.00

Kg

72.92

1,166,720.00

11

10.2

Structural steel work riveted, bolted or welded in built up sections,
trusses and framed waork, including cutting, hoisting, fixing in
position and applying a priming coat of approved steel primer all
compiete

240.00

Kg

86.23

20,695.20

12

13.1.2

12 mm cement plaster of mix :1:6 (1 cement: 6 fine sand)

120.00

Sqm

215.47

25,856.40

I3

13.2.2

15 mm cement plaster on the rough side of single or half brick wall
of mix :1:6 (1 cement: 6 fine sand)

220.00

Sqm

248.18

54,599.60

14

11.3.1

40 mm thick with 20 m nominal size stone aggrgmte

255.00

Sgm

422.33

107,694.15

By
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15

10.16.3

Steel work in built up tubular (round, square or rectangular hollow
tubes etc.) trusses ete., including cutting, hoisting, fixing in position
and applying a priming coat of approved steel primer, including
welding and bolted with special shaped washers efc. complete.
Electric resistance or induction butt welded tubes

2,500.00

Kg

109.62

372.050.00 |

I6

12.1.3

Providing corrugated G.S. sheet roofing including vertical / curved
surface fixed with polymer coated J or L hooks, bolts and nuts 8
mm diameter with bitumen and G.I. limpet washers or with G.L
limpet washers filled with white lead, including a coat of approved
steel primer and two coats of approved paint on overlapping of]
sheets complete {(up to any pitch in horizontal/ vertical or curved
surfaces), excluding the cost of purlins, raflers and trusses and
including cutting to size and shape wherever required.0.63 mm

320.00

Sgm

77542

248,134.40 |

thick with zinc coatine not less than 275 em/ m?

17

1242

Providing ridges or hips of width 60 cm overall width plain G.S.
sheet fixed with polymer coated J or L hooks, bolts and nuts § mm
dia G.I. fimpet and bitumen washers complete.0.63 mm thick with
zinc coating pot legs than 275 gm/m?

28.00

Metre

601.82

16,850.96

18

12.7.2

Providing and fixing 15 cm wide, 45 cm overall semi-circular plain
G.S. sheet gutter with iron brackets 40x3mm size, bolts, nuts and
washers efc., including making necessary connections with rain
water pipes complete.0.63 mm thick with zinc coating not less than
275 ero/m? '

56.00

Metre

598.05

33,490.80

19

13.483

Finishing with Deluxe Multi surface paint system for interiors and
exteriors using Primer as per manufacturers specifications
‘Painting Steel work with Deluxe Multi Surface Paint to give an
even shade. Two or more coat applied @ 0.90 /10 sgm over an
under coat of primer applied @ 0.80 Itr/10 sqm of approved brand
and manufacture

3,500.00

Sgm

106.61

373,135.00

20

13.48.2

Finishing with Deluxe Multi surface paint system for interiors and
exteriors using Primer as per manufacturers specifications
‘Painting wood work with Deluxe Multi Surface Paint of required
shade. Two or more coat applied @ 0.90 1tr/10 sqm over an under
coat of primer applied @0.75 1tr/10 sqm of approved brand and
manufaciure : :

12.00

Sgm

110.38

1,324.56

21

16.70.1

Providing and fixing G.I chain link fabric fencing of required
width in mesh size 50x50 mm including strengthening with 2 mm
dia wire or nuts, bolts and washers as required complete as per the
direction of Engineer-in-charge. Made of G.1. wire of dia 4 mm

120.00

Sqm

675.59

$1,070.80

it

10.30.1

Providing & fixing glass panes with putty and glazing clips in steel
doors, windows, clerestory windows, all complete with :5.5 mm
thick glass panes

6.00

Sqm

1,012.58

6,075.48

23

9212

Providing and fixing ISI marked flush door shutters conforming to
IS : 2202 (Part I} non-decorative type, core of block board
construction with frame of 1st class hard wood and well matched
commercial 3 ply veneering with vertical grains or cross bands and
face veneers on both faces of shutters: 30 mm thick including ISI
marked Stainless Steel butt hinges :

i SCrews

6.00

Sqm

1,542.20

9,253.20

24

9.96.2

Providing and fixing aluminium sliding door bolts, 151 marked
anodised (anodic coating not less than grade AC 10 as per IS :
1868), transparent or dyed to required colour or shade, with nuts
and screws etc, complete. 250x16 mm

3.00

Nos.

196.36

589.08

25

9.97.2

Providing and fixing aluminium tower bolts, ISI marked, anodised
(anodic coating not less than grade AC 10 as per IS : 1868 )
transparent or dyed to required colour or shade; with necessary
screws ete. complete ; 250x10 mm _

3.00

Nos.

87.75

263.25

26

9.100.1

Providing and fixing aluminium handles, ISI marked, anodised
(anodic coating not less than grade AC 10 as per 15 : 1868)
transparent or dyed to required colour or shade, with necessary

screws etc. complete ;

6.00

Nos.

50.55

303.30
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27

2221

Providing and laying integral cement based treatment for water
proofing on the vertical surface by fixing specified stone slab 22
mm to 25 mm thick with cement slurry mixed with water proofing|
compound conforming to 1S:2645 in recommended proportions
with a gap of 20 mm (minimum) between stone slabs and the
receiving surfaces and filling the gaps with neat cement slurry
mixed with water proofing compound and finishing the exterior of
stone slab with cement mortar 1:3 (1 cement : 3 coarse sand) 20
mm thick with neat cement punning mixed with water proofing
compound in recommended proportion complete at all levels and as

25009 [ Sqm

1,472.88

368,220.00

dir, in-

28

17.1.1

ected by Fnoineer-in-charee : Usino roneh Kota slone
Providing and fixing water closet squatting pan (Indian type W.C.
pan ) with 100 mm sand cast Tron P or S trap, 10 litre low level
white P .V .C. flushing cistern, including flush pipe, with manually
controlled device (handle lever) conforming to IS : 7231, with all
fittings and fixtures complete, including cutting and making good
the walls and floors wherever required: White Vitreous china
Orissa paftern W.C. pan of size 580x440 mm with integral type

fant rests

1.00 | Each

4,594.49

4,594.49

29

17.4.1

Providing and fixing white vitreous china flat back or wall corner
type lipped front arinal basin of 430x260x350 mm and
340x410x265 mm sizes respectively with automatic flushing
cistern with standard flush pipe and C.P . brass spreaders with
brass unions and G .I clamps complete, including painting of]
fittings and brackets, cutting and making good the walls and floors
wherever required : One urinal basin with 5 litre white P .V .C.

antamatic flnshing cistern

1‘06 Each

4,222.25

4,222.25

30

12.41.1

Providing and fixing on wall face unplasticised Rigid PVC rain
water pipes conforming to IS : 13592 Type A, including jointing
with seal ring conforming to IS : 5382, leaving 10 mm gap for
thermal expansion, (i} Single socketed pipes. 75 mm diameter

21.00 | Metre

170.42

3,578.82

31

18.10

Providing and fixing G .I pipes complete with G L fittings and
clamps, i/c cutting and making good the walls ete. i

31.01

18.10.1

15 mm dia. Nominal bore.

15.00 | RM

241.44

3.621.60 |

31.02

18.10.2

20 mm dia. Nominal bore. _

10.00 | RM

291.61

2,916.10

32

18.16.1

Providing and fixing brass stop cock of approved quality 15 mm
nominal bore. .

1.00 | Each

256.40

256.40

33

18.46

Providing and fixing G .1. Union in G .L pipe including cutting and
threading the pipe and making long screws etc. complete (New
work}.

KX

18.46.1

15 mm nominal bore.

4.00 | Each

199.79

799.16

33.02

18.46.2

20 mm nominal bore.

400 | Each

221.31

885.24

34

18.18.1

Providing and fixing ball valve (brass) of approved quality , High
or low pressure, with plastic floats complete 15 mm nominal bore.

400 | Each

287.03

1,148.12

35

18.48

Providing and placing on temace (at all floor levels) polyethylene
water storage tank, IS : 12701 marked, with cover and suitable
locking arrangement and making necessary holes for inlet, outlet

iank

and overflow pipes but without fittings and the base support for]| .

1,000.00 j per litre

7.46

7,460.00

36

NSR

wiring point for light with 1.5 sqmm. FRISH PVC Insulated single
core aluminium conductor cable in PVC conduit pipe partly
conceleted in wall and parily laid in slab along with the
rainforcement before concreting complete with 1.5 5q mm FRLSH
PVC insulated multistrand copper conductor cable earth continuity
wire and plano type switch etc. complete in all respects.

11.00 | Each

610.00

6,710.00

37

NSR

Same as item No. 1 but for fan and light dut} exhust fan

7.00 | Each

671.00

4,697.00

38

NSR

Same as item No. 1 but for 3 AMP plug point with plano type

1.00 | Each

switch and socket ete.

327.00

327.00

Ao
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39

NSR

Supply and fixing of industrial bulk head fitting or cost aluminium
body, having heat resistant glass cover and MS Galvanized wire
guard suitable for and with 9/10 watt CFL complete in all respect

8.00

Each

821.00

6,568.00

40

NSR

Supply and fixing of LED Tube light with batten sutable for upto
1x22 watt LED tube light complete including tube etc on surface
complete in all respects (CAT:AA)

3.00

Each

1,020.00

3,060.00

41

NSR

Supply and burying of 40mm dia x 4.5 metres long GI pipe
vertically for earthing having 12mm dia holes spaced 75mm apart
drilled upto 2 metres from the bottom complete with earthing Lead
of no. 6 to § SWG Gl wire in GI pipe upto appron (And from
appron to swich board the cost of GI Pipe and GI wire will be
extra) upto swich board with hinged cover, masonary enclosure,
funnel attop, allternate layers of charcoal/coke and salt at least

1.00

Each

4,076.00

4,076.00 |

150mm thick around etc. complete in all respects

42

NSR

Supply and fixing of one no. 8 SWG GI wire in 15 min dia GI pipe
for earthing, laid in wall duly concealed including the cost cement,
sand, labour, T&P other material required for proper completion of]
the work as directed at site

15.00

Metre

200.00

3,000.00

43

NSR

Supply and fixing of 240 volts "L" series miniature ¢ircuit breaker,
9K/10K in existing MCB, DB complete with conections as
required - 5-32AMPS

2.00

Each

206.00

412.00

NSK

Supply and fixing of flush/surface mounting distribution boards
complete in all respects - § way SPN

1.00

Each

1,575.00

1,575.00

45

NSR

Erection and testing of ceiling fan and regulator for room height
upto 3.5 metres including supply of 3mm thick GI pipe 90mm dia
duly painted, complete in all respect

5.00

Each

140.00

700.00

46

NSK

Providing and laying unplastisized rigid PVC pipe conferming to IS
113592 type A including joiting, cutting and making good the walls
and floors as per reguirement 150 mm

85.00

Metre

600.00

51,000.00

47

NSR

Supply and erection of AC 1200 mm sweep, 220/240 volts, 50 Hz
ceiling fan with regulator standard down rod, blade including
connection etc. complete as required

5.00

Each

1,800.00

9,000.00

48

Earth work in surface excavation not exceeding 30 cm in depth but
exceeding 1.5 m in width as well as 10 sqm on plan including
getting out and disposal of excavated earth upto 50 m and lift upto
1.5 m, as directed by Engineer-in- Charge: All kinds of soil

25.00

Cum

78.43

1,960.75

49

Providing and laying in position cement concrete of specified grdde
excluding the cost of centering and shuttering - All work up to
plinth level : 1:4:8 (1 Cement : 4 coarse sand (zone-III) : 8 graded
stone aggregate 40 mm nominal size)

4,00

Cum

4,906.44

19,625.76

6.34.2

Brick work with non modular fly ash bricks conforming to
18:12894, class designation 10 average compressive strength in
super structure above plinth level up to floor V level in : Cement
mortar 1:6 (! cement : 6 Coarse sand)

26.00

Cum

6,170.08

160,422.08

51

16.17.1

Providing and fixing G.l. chain link fabric fencing of required
width in mesh size 50x50 mm including strengthening with 2 mm
dia wire or nuts, bolts and washers as required complete as per the
direction of Engineer-in-charge. Made of G.I. wire of dia 4 mm

170.00

Sqm

675.59

114,850.30

52

6.34.2

Brick work with non modular fly ash bricks conforming to
18:12894, class designation 10 average compressive strength in
super structure above plinth level vp to floor V level in : Cement
mortar 1:6 (1 cement ; 6 Coarse sand)

2.00

Cum

6,170.08

12,340.16

53

4.1.3

Providing and laying in position cement concrete of specified grade
excluding the cost of centering and shuttering - All work up to
plinth level : 1:4:8 (1 Cement : 4 coarse sand (zone-IiI} : § graded

stone aggregate 40 mm nominal size) Y

1.00

Cum

4,906.44

4,906.44

Jew
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54

16.91.1

Providing and laying factory made chamfered edge Cement
Concrete paver blocks in footpath, parks, lawns, drive ways or light
traffic parking etc, of required strength, thickness & size/ shape,
made by table vibratory method using PU mould, laid in required
colour & patiern over 50mm thick compacied bed of sand,
compacting and proper embedding/laying of inter locking paver
blocks into the sand bedding layer through vibratory compaction by
using plate vibrator, filling the joints with sand and cuiting of paver
blocks as per required size and pattern, finishing and sweeping;
extra sand. complete all as per direction of Engineer-in-Charge.
60mm thick cement concrete paver block of M-35 grade with

n

16.00

t

Sqm

749.79

11,996.64

55

231

annenved enlonre desfon & natte

Banking excavated earth in Jayers not xceeding 20 cm in depth,
breaking clods, watering, rolling each layer with %2 tonne roller, or
wooden or steel rammers, and rolling every 3rd and top-most layer
with power roller of minimum 8 tonnes and dressing up, in
embankments for roads, flood banks, marginal banks, and guide
banks etc., lead upto 50 m and lift upto 1.5 m :All kinds of soil

10.00

<cum

398.77

3,987.71

56

16.1

Preparation and consolidation of sub grade with power road roller
of 8 to 12 tonne capacity after excavating earth 1o an average of]
22.5 em depth, dressing to camber and consolidating with road
roller including making good the undulations etc. and re-rolling the
sub grade and disposal of surplus earth with lead upto 50 metres.

45.00
t

sqm

132.84

5,977.75

57

16.3.3

Supplying and stacking at site.53 mm to 22.4 mm size stone
aggregate :

10.00

cum

1,482.84

14,828.39

58

16.4

Laying, spreading and compacting stone aggregate of specified
sizes to WBM specifications in uniform thickness, hand picking,
relling with 3 wheeled road / vibratory rofler 8-10 tonne capacity in
stages to proper grade and camber, applying and brooming
requisite type of screening / binding material to fill up interstices of]
coarse agoregate, watering and compacting to the required density.

10.060

cum

650.21

6,502.12

39

16.43.1

Providing and laying design mix cement concrete of M-30 grade, in
roads/ taxi tracks/ runways, using cement content as per design
mix, vsing coarse sand and graded stone aggregate of 40 mm
nominal size in appropriate proportions as per approved &
specified design criteria, providing dowel bars with sleeve/ tie bars
wherever required, laying at site, spreading and compacting
mechanically by using needle and surface vibrators, levelling to
required slope/ camber, finishing with required texture, including
steel form work with sturdy M.S. channel sections, curing, making
provision for contraction/ expansion, construction & longitudinal
joints { 10 mm wide x 50 mm deep) by groove cutting machine,
providing and filling joints with approved joint filler and sealants,
complete all as per direction of Engineer-in-charge (ltem of joint
fillers, sealants, dowel bars with sleeve/ tie bars to be paid
separately).Cement concrete prepared with batch mixing machine

9.00

cum

7417.25

66,755.21

60

5226

Steel reinforcement for R.C.C. work including straightening,
cutting, bending, placing in position and binding all complete upte
plinth level. Thermo-Mechanically Treated bars of grade Fe-500D
or more. :

125.00

Kg

70.76

8,845.34

61

16.8.1

Brick edging laid lengthwise with half brick depth including
excavation, refilling and disposal of surplus earth lead upto 50
metres :With common buent clay FP.S. (non modular) bricks of]
class designation 7.5 L

15.00

meter

39.62

59428 |

62

18.42.3

Boring with 100 mm diameter casing pipe for hand pump /
tubewell, in all soils except ordinary hard rocks requiring blasting,
including removing the casing pipe after the hand pump / tube well

is lowered and tested Beyond 12 m and up to 18 m depth metre
761,55 :

80.00

METRE

645.38

51,630.40

N
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63 NSR (2 HP Pump complete fittings 100 [ No. 22,000.00 22,0600.00
64 NSR  |Supply and installation of nl repro 100/34 with semi automatic 1.00 | Ne. 2,730,321.00 |  2,730,327.00
cyclone, blower, grinder, mixer and strand palletizer for recycling
of dry waste,
TOTALRS. | 7,047,406.15
Less (-) 2.00% below as per negotiated rates Rs, 140,948.12
Net Total Rs,  6,906,458.02 |
Say Rs. _ 6,906,458.00

3ToNT>
{(Ankur Singh)

Executive Engineer
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PRICES:

{

a. Rate of items as per Bill of Quantity (BOQ) are quoted by the bidder only in figures in the financial
bid. Rate must be quoted on percentage above/below or at par with respect to the estimated rates of
the department in the prescribed xls. Sheet (i.e. B.0.Q.). If there is a discrepancy between figures &
words, the amount in words will prevail.

b. Rates must be quoted by the bidders exclusive of Goods and Service Tax in the prescribed xls. Sheet
(ie. B.0.Q.). ._

<. Goods and Service Taxshall be paid extra at actual against documentary evidence.

d. The unit rates and the prices shall be quoted by the bidder entirely in Indian Rupees.

VALIDITY OF OFFER: -
The prices shall be kept valid for a period of at least 120 days from the date of opening of tender.

PAYMENT:

100% (Hundred percent) payment shall be made on successful completion of works against each work indent
after deduction of security, income tax etc. Monthly RAB shall be prepared in form no.26. In case the
payment is delayed by the department to the contractor due to any reasons, the firm will not deny the
execution of work and payment of wages to their labourers shall have to be done by the contractor timely.

INCOME TAX: _ ¢
Income tax at the rate prevailing at the time of billing shall be deducted from each bill/running bill.

SECURITY DEPOSIT:

The contractor shall be required to deposit initial security deposit amounting to 10% (Ten percent) of the
value of the contract within two week of placing of LOI. However earnest money deposited against the tender
may be adjusted against the security deposit. If the bidder fails to. deposit the initial security deposit, the same
will be deducted from the running/final bills @ 10% of bill amount.

The Security money shall be released only after Six months of the completion period of the agreement. If
the contractor fails to perform the work successfully or discontinues the work before completion of the period
of the agreement or the work is discontinued by the department due to his poor performance; the security
money shall be forfeited in all such cases. Similarly security deposits shall be refunded only after adjustment
of dues of the department. Earnest money of the successful tenderers whom L.O.L is placed will be forfeited
if they fail to start the work or execute the agreement.

PENALTY: _ ' -
i) The contractor shall complete the work within the period as mentioned in the letter of indent. If the

work is not completed within completion period then damages for delay (penalty) @ 1 % per day of
the value of the assigned incomplete work shall be levied and recovered from the bill/running bill.
However the total amount of penalty shall be limited to 10% (Ten percent) maximum of the total
value of assigned work. '

i) In cases, in which the work is delayed due to reasons beyond the control of the contractor, then
suitable extension of tiime shall be allowed/granted, if the contractor applies for the same along with
“No claim certificate’ stating that the grant of time shall not form any basis for any claim whatsoever
the reasons for delay.

iil) In case contractor is found negligent & the progress is not satisfactory the work shall be got carried
out through some other contracting agency on debit able basis and the entire amount on the account of
difference of rates and damages for delay shall be debited to the contractor and the same would be
recovered from any of his bill pending at this project or anywhere in U. P. Rajya Vidyut Utpadan
Nigam Limited.

Contractor will not have any claim, if no work or fess work was carried out against the contract.

Period of agreement

a) The agreement shall remain valid for the period of one year from the date of start mentioned in the letter
of intent, or exhaust of contract value, whichever is earlier. Contract may be extended for further three
months on the same rates, terms & conditions. Contract may be extended further with mutual consent.

b) The agreement executed with the contractor may be terminated at any time within the period of agreement
by giving one week notice. In case the agreement is terminated due to failure on the part of the contractor
then the security money would be forfejted. f

The contractor shall not sublet the contract to any other firm/party/contractor. The contractor to whom the

work would be awarded shall be responsible for all the work of agreement.

Variation

Variation of any individual item of BOQ may vary upto any extent but over all variation shall be

limited to (+/-) 10% of the contract value. %
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11.

12.

13.

14,

15.

The contractor shall carry out, if asked for by the Engineer, any items of work, though not covered by the
schedule of items of the contract. The contractor shall submit his rate quotations supported by detailed
analysis with in seven (7) days in usual case after being asked for, in writing to take up such work. If possible
the extra item rates shall be related to accepted item rates. If such suitable accepted rates are not available, the
contractor shall be allowed 10% extra profit over the direct cost of materials, Jabour, tools and plants included
in the rates analysis. Cost of materials, tools and plant shail be duly supported with comparative bids for
materials and transportation, if any and calculation of tools and plant hire charges shall be based on the report
of rates and cost committee, Government of India or any approved method as decided by Engineer. The rate
of extra items derived from the above shall be mutually agreed upon by the contractor and the
Engineer/purchaser before starting the work. In case of emergency, the Engineer will be within his right to
instruct immediate execution of the extra work without waiting for the sanction of the quotation above. In
such cases joint observation of the cost shall be recorded and the payment shall be made on the basis of
quotation or the actual observed cost plus 10% which ever is less.

ARBITRATION

If any dispute, difference or controversy shall at any time arise between the contractor & Nigam & the
Engineer of contract touching the contract, or as to the true construction, meaning and intent of any part or
condition of the same, or as to the manner of execution or as to the quality or description of, or payment for
the same, or as to the true intent, meaning, interpretation, construction or effect of the clauses of the contract,
specifications or drawings or any of them, or as to any thing to be done, omitted or suffered in pursuance of
the contract or specifications, or as to the mode of carrying the contract in to effect or as to the breach or
alleged breach of contract or.as to any claims on account of such breach or alleged breach or as to obviating
or compensating for the commission of any such breach, or as to any other matter or thing whatsoever
connected with or arising out of the contract, and whether before or during the progress or after the
completion of the contract, such question, difference or dispute shall be referred for adjudication to the
Chairman, UPRVUNL or to any other person nominated by him in his behalf and his decision by way of a
speaking award in writing shall be final, binding and conclusive. This submission shall be deemed to be a
submission to arbitration within the meaning of the Indian Arbitration Act 1940/Arbitration and
CONCILIATION ACT, 1996 or any statuory modification thereof. The arbitrator may from time to time with
consent of the parties enlarge the time for making and publishing the award.

Upon every or any such reference the cost of and incidental to the reference and award respectively
shall be in the discretion of the Arbitrator, who shall be competent to determine the amount thereof or direct
the same to be taxed as between solicitor and client or as between parfy and party and to direct by whom and
to whom and in what manner the same shall be borne and paid.

Work under the contract shall, if reasonably possible, continue during the arbitration proceedings and
no payments due or payable by the Nigam shall be with-held on account of such proceedings.

COURT QF COMPETENT JURISDICTION .

Any action taken or proceedings initiated on any of the terms of this agreement shall be only in the Court of
Sonebhadra and High Court of Judicature at Allahabad.

ENGINEER OF CONTRACT:

Executive Engineer, CMD-IV, Obra Thermal Power Station, Obra-Sonebhadra shall be the engineer of
contract. However after finalization of the tender, Executive Engineer, CMD-IV, Obra will be the Engineer of
contract for the execution of work in the area under their jurisdiction within timeframe & its quality and there
after bill verification.

PAYMENT AUTHORITY: -

Dy. Chief Account Officer, CFA&BO, ‘B’TPS, Obra, Sonebliadra shall be the payment authority.

TN
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Earth work, Brick work, laying cement concrete of specified grade,c plastering and removing of building
rubbish etc. as per BOQ. '

The work includes Earth work in excavation, filling available excavated earth, Providing and laying in position
cement concrete of specified grade, Brick work, Reinforced cement concrete work, cement plaster, Cement
concrete flooring, supply & fixing of mosquito jali, disposal of waste materials, supply & fixing of galvanized
corrugated iron sheet/ AC sheet, ridge Fixing barbed wire fencing,Painting, Demolishing brick work & all type
concrete/lime concrete, Plumbing work for water supply &sanitory fittings, Electrical work such as light/ fan &
wiring, a bore forl 00mm dia casing for Hand Pump/ Tube Well, Cement Concrete road, structural steel work
and other misc. items included in Bill of quantity.’

Machinary required are as follows:-
Crusher/grinder.
Washing unit.
Magnetic separator.
Dryer.
Agglomerator.
Extruder. ‘
Dana cutter.
Cooling Tank.
SPECIAL CONDITIONS OF CONTRA CcT

1. Work shali be carried ouf as per CPWD/PWD specification as per the direction of Engineer Incharge.

2. Firm have to arrange cement from the reputed manufactures such as Jaypee, Prism, ACC, Birla etc. The
certificate of cement conforming to the relevant 1.8.Code will have to be submitted by the firm before
using for the construction. '

3. Firm have to purchase steel (Reinforcement and structural steel) from SAIL/TISCO/] INDAL or from the
manufacturers as approved by the Engineer-In-Charge. Steel should conform to the relevant 1.5.Code for
which test certificate of the manufacturers will have to be submitted by the firm.

4. 5% wastage in structural steel shall be allowed, which shall be recovered at issue rate beyond which it
shall be recovered at double of issue rate. '

5. Dudhi/ Chopan sand shall be used in the work. All form work shall be Ply-wood shuttering of approved
make of good quality or stiff steel shuttering. In case surface of R.C.C is found to be uneven/rough, the
same shall be plastered with 1:3 (Cement: sand mortar) by the cdntractor at his own cost, for which no
extra payment shall be made. )

6. The work shall be carried out in Obra Project Colony. The tenderers may visit the site to make them
selves conversant with the nature of work to be carried out.

7. The contractor or his aathorized representative shall attend the complaint office daily to note the
complaints failing which penalty shall be imposed due to delay in the execution of works as per the
decision of E.E. CMD-1V, Obra.

8. Contractor shall have to be strictly abided by the health and safety rule of factory and rules and regulation

“of U.P. Rajya Vidyut Utpadan Nigam Ltd., as applicable to them.
9. Contractor will have to take adequate precaution for safety of their workers; Firm shall have to arrange

group insurance for their labourers for Rs. 5.00 Lakhs for paying the ex-gratia compensation given
immediatly to deseseadlabour by UPRVUNL (Obra TPS). The firm will deposit the above ex-gratia
amount with the concern division within 120 days of the incident claiming from insurance Co. otherwise
same shall be adjusted from the bill of the firm. ‘

10. Contractor will arrange his own experienced and healthy skilled/semiskilled/unskilled workers as
required and will be responsible for the arrangement of their Gate Passes from security officer, insurance
of the workers (as required), medical welfare and residential facilities to their workers & himself etc.

1. The work will be carried out in such a way that no plant/equipmehnt is damaged. The repait/replacement
shall be recovered from the contractor’s bill in case of any damages.

12. No claim shall be made by the con ator for the Labour rendered idle due to stoppage of work or
suspension of work due to any reason whatsoever.

i3 Contractor shall make payment of minimum wages as prescribed to the labourers through cheque/Bank.

14. Contractor shal! follow all the labour laws.

15. Contractor shall arrange for the insurance of their workers/staff to be engaged on job at work site at their

own cost. M
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16.

17.

18.
19.

20.

21.
22.

23.

During the tender agreement pe ontractor will be responsible to 6|z:re strict
compliance/implementation of all the provision amended from time to time by the Central/State
Government/Local Administration up to extent, it pertains to the contractor, of all the employees
employed by him.

He has further to ensure and prove, if necessary, that the minimum wages, as prescribed from time
to time by Government under the minimum wage Act, 1970, are being paid by him to his employees and
in case he fails to do so, the liability on this account will be adjusted from any of his security/pending bill
with the Nigam. -
Transportation of materials/consumables from Site stores up to work site and return of old wornout
materials and their proper stacking shall be treated as included in the scope of work against each items as
on enlisted in the tender specifications.

The security of all the materials and consumables issued to the contractor by the department shall be the

entire responsibility of the contractor.

Contractor shall make own arrangement for his stores and staff. For this suitable space will be provided

by the department, free of cost, if necessary.

In case of emergency, additional adequate manpower shall have to be deployed on the job to complete it
within minimum possible time. Contractor will intimate in writing to Engineer-in-charge that work has

been completed in the residence referring O.M of handing over the same.

Rights are reserved to reject any or all tenders without assigning any reasons whatsoever or to divide the

work between more than one firm/contractors, as per site requirement.

The contractor shall not sublet the contract to any other agency without prior approval of the Engineer of
Contract and they themselves shall be responsible for all the works of agreement.

All other terms and conditions shall be as per general terms and conditions of UPRVUNL Form *Afas

per they are applicable. In case of any contradiction between any of conditions mentioned in form ‘A*

and those mentioned in special conditions of this contract and commercial conditions of this contract then.
the provisions made in the terms and conditions of this contract shall over ride, the conditions mentioned

in U.P.R.V.UN.L, Form ‘A*.
g J‘ % ;0‘5—0‘* a3

EXECUTIVE ENGINEER
CMD-1V, OBRA

/[True Copy//
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OBRA THERMAL POWER STAI 1ON OMHCR OF TR BXECU IS ENGINEER
- CENTRAL PROCUREMENT DIVISION-III
o - OBRA THERMAL POWER STATION

i e U.P. RAJYA VIDYUT UTPADAN NIGAM LTD.
A EXURE-RS T e
' P.0. OBRA-231219
DISTT: SONEBHADRA (UP)
CIN:U40101UP198B0SGC005065
GST: 09AAACU4749D2Z9

Email:- ee.cpd_3.btps.obra@uprvunl.org
Manh N 04184007708

P
No. 1873 JCPD-II/TO-244/BTPS/2019-20 Dated: 02.03.2020

SUBJECT:- Supply, erecting, testing and commissioning of flow meters for inlet water line of ash

water pump, ETP & AWRS of Obra TPS, Obra against tender No.TO-244/SE(MMC-I1)/

CPD-II1 / BTPS/2019-20.

M/s. Shreya Automation and Techno-chem Pvt, Ltd.,
(GSTIN:09AARC3514R1ZH)

(Auth. Channel Partner M/s. Adept Fluidyne Pvt, Ltd. Pune.,) | Approval Regd. No. 1231/ dt. 02.03.2020

259, Pardevanpur N-2 Road Extn. Harjiender Nagar, O&M Amt Rs. 26,45,672.00 Ouly

Kanpur-208007.

REFERENCES: -
1. Your offer No.19-20/UPRVUNL-Obra/01/dt.25.10.2019.
2. Your letter Nil/dt.16.01.2020;

Dear Sir,

With reference to above and as approved by the committee, an order is hereby placed with
you for the supply, erection, installation testing & commissioning of the following items as per terms
& conditions stipulated below:-:-

SL Description of Item Qty. [Unit ate| Amount
No. (Rs) (Rs)
[ Electromagnetic Flow Meter for Unit No. 9, BTPS, HP Pump outlet header water] 1Set [263200| 263200

pipeline MS line. Principle: Faraday Law's of electromagnetic Induction, Size:
NB 300,Water Flow Rate Max :800 cubic M/hr ,wire housing: welded sheet steel
construction, Header operating pressure:12 Kg/ sq em(Max:20Kg), Flow Sensor:
full bore type, Temperature of water; 20-40 Deg. C, Ambient Temp.: 0-50Deg. C,
Power Supply:230 V AC, wet calibrated, Display: Instantaneous flow rate (cubic
m/hr), Cumulative Flow totalizer (cubic m), Record error function e.g. Alarm,
Disconnection etc., Output: 4 to 20 mA, Accuracy :+/- 2% over complete velocity
range , RS485,Modbus/HART, digital output, certification: [P 67 for flow
transmitter and [P 68 for flow sensor, Teflon coated/ Anticorrosive paint inside,
compatible to Data logger to communicate with CPCCB&SPCB.

Technical data of Electromagnetic Flow meter.

Sl Parameter Specification
No.
| Product code M1 R P2 OP13 CX E Line Size S1 Fl1 E1 L3
E3 G2 T! CH1 CD CX A3.
| 2| Line Size DN300 |
| 3| Flow Rate 0-800m’ /Hr .
4 Make Adept
5| Model Code MagFlow6410
—g—_lﬂmm« Type Remote .
T_llmguppty 80-300V AC/DC - |
—é___i)_ut& 4-20mA DC+ pulse +Relay O/P 2 Nos. . i
Tﬁﬁ_mm‘m interface gs 43; THART
[y ——x. ) xterna
11| Design of measuring | ANSI 150

1 _kp/'



____ b 1w — %
i sensor éLLI.HU._— )
12| Flanged material Carbon stee '
—< | Tlange
13 | Sensor lini PTFE
14 | Electrode material S§316L
15 | Grounding ri SS$316
16 Measuring tube S8 304
17_ | Coil housi Carbon Steel
I8 | Protection class for sensor P68
L 19 | Approval None
| 20| Cable length Not required
| 21| Accessories Mating Flange *Ciasket + Nut bolts, |
| 22| Service Water
{23 | Accuracy (+1-)0.8% of measuring valve, |
| 24 Signal Cable 350 Miry e
2 f‘emw Flow Meter for Unit No. 10 & 11, BTPS HP Pump outlet lﬁw 329000
header water pipeline MS line, Principle: Faraday Law's of

Induction, Size: NB 350, Water Flow Rate Max :1500 cubic M/hr  wire housing:
| welded shoet stoel construction, Header
(Max:20Kg), Flow Sensor: full bore type, wet cal

wumlllﬁdq'::

! | Product code MI R P2 OP13 CXE Line Size S1 FI EI |
E3G2TICHICDCXA3, =)
2| Line Size DN350 LR A
f 3 | Flow Rats 0-1500m’ /Hr
4 | Make Adept Cn -
5 | Model Code low6410 W
6 | Transmitter Type wﬁmm i i N
7___| Power supply 80-300V AC/DC 5 i
8 | Output 4-20mA DC+ pulse -
10| Data logger External
11| Design of measuring ANSI 150 a
SEmsor -
12| Flanged material Carbon 3
13T Sensorlning _ PIFE
14 | Electrode material 316L
15 _____——W 36 L
16 m SS 304 R
17 | Coil St~
18 | Protection 40 P
19 -
20 | Cable le »
21 rie Be
22
23
24




4%

ooungpS IOW e 0, Ut No-12& 13, BT TP @t o
'l ;;;;dcr“““:r, pl_P'chll';lejl?f)b -I-”:L‘. fI]’rn'n.;mlc: Faraday Law's Of dlecom ::C:T:
| mductit"“- gize “ It,w.:tlcr Ow rate Max :1500 cubic M/hr ,wire housing:
! “-cld‘"i Shcel’ steel mnt: r.uL.nn.ni Header operating pressure: 12 Kg/ sq
. L-H“M*"‘::m\-g]' F l::'\r b"hll‘]?m- Full_lmrl: type, wet calibrated temperature of water:
o) peg. Cs Am |.u1l emp.: qntl l?cg. C, Power Supply:230 V AC, Display:
2 ‘._antm“-‘““" flow rate(cubic m/hr), Cumulative Flow totalizer (cubic M),

N8 Bt ey ™ |
Ip.et‘t‘"i error function ¢.g. Alarm, Disconnection ete., Output; 4 to 20 mA

g LT e r ¢ TR ol
\ccUric) "."',“ ;_.n\cl )u'-ﬂ'.p'.cll. velocity range, RS485,Modbus,/HART, digital
ault Certification [P 67 for flow transmitter and P 68 for flow sensor, Teflon

o Anticorrosive paint inside, compatible to Data logger to communicate
PCB&SPCB,

| outf
\-‘\'.'IT

?:-:hﬂi“l data of Electromagnetic Flow meter
| si Parameter h‘perlﬁuiiun
_\'l.‘-, e - - R ——— |
T Product code Ml R P2OPI3 CX E Line Size $1 F1 El L3
I L E3 G2 T1 CHI CD CX A3. -
| LineSize DN300_
T {FlowRate 0-1500m’/Hr =y
SThake | Adept -
< Model Code MagFlow6410
L :‘ . Mﬁcj— Type Remote
1 wl'\l\ 80-300V AC/DC
5 |Oupt 4-20mA DC 4pulse +Relay O/P 2 Nos.
o ____l Communication interface | RS 485 +HART |
10 | Data logger External

,_.-—-'—“'_-_-__-__

wgmd__’meguring sensor | ANSI 150 =
’E_P:Mﬁal Carbon steel
13| Sensor lining PTFE

74| Electrode material SS316L

——
Mrmgs S§ 316 w e
M% tube SS 304

{17 ‘Coil housing Carbon Steel
18| Protection class for sensor P68
'] 19 | Approval None

20 | Cable length Not required
|21 ‘ Accessories Mating Flange +Gasket + Nut bolts.
| 22 | Service Water
[23 | Accuracy (+/-) 0.5% of measuring value.
[24 | Signal Cable 350 Mtrs

| Set 263200 Zﬁlm

for MS line, Principle: Faraday Law's of electromagnetic Induction, Size: NB
400,Mediam water wire housing: welded sheet steel construction, Wet
calibrated, Flow capacity of water line 660meter Cube Per Hr (Span:0-1000
meter Cube per Hr). Operating pressure Max.:6 Kg/ sq cm2, Flow Sensor: full
bore type, Temperature of water<50 Deg. C, Ambient Temp.: 0-50 Deg. C,
Output: 4 1o 20 mA, RS485Modbus,/HART, Display: Instantaneous flow
rate(cubic M/hr),Cumulative flow totalizer (cubic m), Record error function e.g.
Alarm, disconnection etc., digital output, certification: IP 67 for flow transmitter
and IP 68 for flow sensor, Teflon coated/ Anticorrosive paint inside, compatible
to Data logger to communicate with CPCB & SPCB.
| Technical data of Electromagnetic Flow meter.

u.;;l"t Ty

Electromagnetic Flow Meter for AWRS outlet water pipeline to BTPS suitable (01 Set|423000

i5| No. Parameter Speclfica.lien
I | Product code M1 R P2 OP13 CX E Line Size $1 F1 E1 L3
E3 G2 T1 CHI CD CX A3.
2| Line Size DN400
3 | Flow Rate 0-600m’ Hr
4 |Make Adept !
5| Model Code MagFlow6410
16| Transmitter Type Remote

423000




s

- — 1 B R v
T ———g799 —T 11|
[ 7 [Powersupply "_'_';EQ-J_MW
B o T —— S
9 Communicat i_t_;!:i I ;l_t‘f face RS 48 5 +HA R T,/,’/
10 | Data Il!ggEL R External
1 | Design of measuring ANSI 150 /
- __5_"'1,“5_“_ e ————— '—-'—‘;/
T gt [Coenes ——
| | 13| Sensor lining _ _{P1EE /
| | 14| Electrode material ss 316l /
| | 15 Grounding rings [ 8s3i6 /
| | 16 | Measuring tube 58304 __—
| [17_Coil housing__ W
_Pls Protection class for sensor | IP68
| 19 Approval W
| 20 | Cable length ot requir
21 4_.-\ coessories ,W
22| Service Water
23 | Accuracy 1) 0.5% of measurin value.
__[24 [ Signal Cable _ 350 Mirs oy VIS e, [Set [423000] 423000
35T Electromagnetic Flow Meter for ETP Outlet water pipelin suitable Df
| Size: OD: 400, Flow sensor: full bore type, Principlcl: Faraday Law's oacity of
‘ electromagnetic Induction ,Medium : water , wet calibrated , Flow ¢ap A
water line 550meter cubec per hr (Span:0-1000 meter cube per hr), operd _30_
pressure Max, Kg/cm2, Temperature of water :<50Deg. C,.A..mbtent Temp.: 1ay:
50 Deg. C, Output: 4 to 20 mA, R$485, Modbus,/HART, digital output, Display:
Instantaneous flow rate(cubic M/hr),Cumulative Flow totalizer (cubic M),
Record error function e.g. Alarm, Disconnection €(C: , accuracy :+/- 2% over
complete velocity range ,certification: 1P 67 for flow transmitter and 1P 68 for
flow sensor, Teflon coated/ Anticorrosive paint inside, compatible to Data
logger to communicate with CPCB&SPCB.
Technical data of Electromagnetic Flow meter. :
SI Parameter Specification
No.
1 | Product code M1 R P2 OP13 CX E Line Size SIF1EIL3
E3 G2 T1 CHI CD CX A3.
2 Line Size DN400
3 | Flow Rate 0-550m’ /Hr
4 Make Adept
5 Model Code MagFlow6410
6 Transmitter Type Remote
7 | Power supply 80-300V AC/DC
| 8 | Output 4-20mA DC¥pulse +Relay O/P 2 Nos.
| 9 | Communication interface | RS 485 +HART
{0 | Datalogger External
11 | Design of measuring ANSI 150
sensor
12| Flanged material | Carbon steel
13 | Sensor lining PTFE
14 | Electrode material SS3I6L
15_| Grounding rings S8 31
16 | Measuring tube 88304 -
17_| Coil housing [CabonStesl
18 | Protection class for sensor | IP68 e
19 | Approval N
20 [ Cable lengih | Notrequied _
22 | Service i '
23 |Accuracy
24 | Signal Cable
___,_,.-—-"'




e oted Power supply 3KVA with comp Azgad ___——-___'_”’%2
5 :‘\;:li]ﬂtl:‘_’*;l:f:lurﬁ h‘f‘.‘-'k.'_.L_*}-‘ ith compatible b b F Type) [2 Nos|12000 | 24 [
B\ Tne (\E_mrm ]|);\-h: \fﬂh all |c.qutrcd latest software and antivirus to send the data | | No |360000 360000
1o CPCB & UPSPCB (compatible to Data logger) for flow matars Teupatiad
BTPS Central DAS have 1o retrieve all the data related the Nlow ml;c:‘ ar :Im
display rrend, History both in integer and graph of at least one year ' |
b1 Common for all items mentioned from serfal no. | to S, Flow meter should be of FINTWW
line siZ¢ A8 mentioned, I‘il'lt €58 connector : Flange lype, Mntma;l of Flange :
Carbon sreel, SORF COUNTER FLANGES ulu-uhi be supplied by hidd:’
Farthing Grounding ring material: hastelloy $8-316, Sensor transmitier \
.'|nwst-l1 type ) Ingress Protection: 1IP67, On screen display with configuration
wytton, must show multiple reading like 4-20mA signal, flow in MMﬁmr T/Mr
Hr and totalizer : Output signal RS485 interface \lllppn‘rt digital : '
..-q-.-|mu|u.-;\1inu with HART/ Modbus communicator, Dongle/ Net setter: as
~equired, supply voltage DC 24V, 4C 2sq mm, signal cable : 150 mtr Power
Cable: 30 mtr. Optical cable as required and all other malcriﬁl required for
stallation like cable tray, MCB,JB etc
b1 Frection, installation, testing & commissioning of all of Above flow meters, | | Job 1150000( 150000
connecting the Local DAS to Central DAS Via Ethernet / Optical cable/ i,A'Nf‘ |
p2P compatible on turnkey basis and Training for the above all installed system | I
with all the documentation, Drawing ete.
I golﬂ}‘“‘h"m"i‘c Maintenance contract for routine, preventive/breakdown | 36 4452 1(502?2_1
maintenance of the installed system. Months{ ==

T : I ¥otal 25505700

' (Rupees Twenty Six Lakhs Forty Five Thousand Six Hundred Seventy Two Only).
_T_ii]i!\lS AND CONDITIONS:

| PRICES:- The prices are firm and FOR Obra Store , The price shall remain firm and shall not change due 10
any reason thereof till execution of complete order.

| FREIGHT CHARGES: - Inclusive in prices

. PACKING& FORWARDING: - Inclusive in prices.

GST: Shall be paid extra as legally applicable as per Govt. rule at the time of supply/works.

| INSURANCE CHARGES: Shall be borne by firm.

{  DELIVERY PERIOD:- Within 8-10 weeks from the date of P.O. But firm will try to supply at earliest.

1 WORK COMPLETION:- Work Completion period: Within 3-4 Weeks from the date of supply of
materials. :

. PAYMENT TERMS:

FOR SUPPLY:

90% Payment along with 100% taxes on receipt of material at site and balance 10% shall be within 06 months
of successful commissioning against submission of PBG of 10% of supplied iteme value valid for wamenty
period.

FOR WORK PORTION:

100% Payment along with 100% taxes of erection, testing& commissioning shall be released after successful
completion of work.

FOR CAMC :

Payment shall be released after every quarter along with taxes & duties after necessary deductions.

work completion/service certificate shall be issue from Engineers of Contract.

. PAYMENT AUTHORITY: - Dy. CAO, CFA&BO, BTPS, Obra, Sonebhadra.

0. CONSIGNEE: Executive Engineer CSD-II, BTPS, Obra, Sonebhadra shall be consignee for supply
portion, All further correspondence shall be done through consignee.

I. ENGINEER OF CONTRACT: Executive Engineer, CIMD-IV, BTPS, Obra, Sonebhadra shall be
Engineers of contract for work portion. All the necessary agreement shall be done between Engineers
of contract & M/s. Shreya Automation and Techno-chem Pvt. Ltd., Kanpur for work portion. -

2. SUBMISSION OF DOCUMENTS - Bill /Pro-forma invoice prepared in triplicate as per terms of

this contract shall be submitted to the consignee duly pre-receipted with a copy to this office. Firm
will provide 03 (Three) set Operation &Maintenance Manual in hard as well as soft copy.

x+

5



L T ‘r -4 Btmoy. gy L4 e

13.

14,

15.

19.
20.

21.

22.
a. In case the firm fails to complete the work with the

c. All T&P and consumables i.e. rags/ petrol/CTC

b. Firm shall follow the factory act rule as per Gowvt. Rule &

)] —’

: by authorize sentative ofgp
carried out .IV,BTP#, <Pra . - Of
-lE'S-IJl'\(_‘LlUN:-Inspccliun of the m&ltﬁlzi94w & EE. CIMD IV,B at Fir,

'S

Ex

Environment and Safety Unit, UPRVUNL, Llucknﬁ i stk
Waorky L‘SD-ILF’.E]FI‘:. Obra for materials po'moﬂ- s the supewlslon/ direction of OEM fimy
SUPERVISION: All the work shall be C»Mncdfurcsponsmi“w of firm to &rrange man poy,,
engineer an-._i_l_-'.ﬁgincvr of contract, It will be Ilfles!iﬂg equip
erection / commissioning & testing work and 8

their own cost

DAMAGE FOR DELAY: ‘
(1) FOR SUPPLY PORTION: Shall be imp
value of such portion of material only which re =
any extension thereof subject 10 maximum of 10%
material plus GST as legally applicable.

(2) FOR CAMC in erecti

a. LD@0.5% per day for ETC value for each day delay In erection,
to maximum of 20% of the contract value.

b. During warranty/CMC/O&M period, in case 0 q
Charged by engineer of contract @ Rs. 1,000/~ (one thousand)
seven (7) continuous non-working days. I

c.For a failure of Data display: Board/panel, & : -worki
Rs. 1,000/~ (one thousand) per day after a period °{Three (3-)° connﬁuﬁu:or;o;e‘t?::(slircllir(-j:?:ly:ér 1

d. Failure due to power outage and other Force Major conditions sfab U e l;w.-;,. "
penalty. Total penalty per month during O&M period on mu_nt s 0 " ey

, ! ceeds 30% as aboye ;.
to 10% of total O&M charges for one month. In case penalty in the year ex i Y the
Contractor shall be required to replace the defective analyz.el' iy S gysens 1 OzeM g o
cost, failing which the engineer of contract shall have the right to et ooy e
SECURITY: Firm shall deposit @ 2% of total value of order as security towards faithful execy;,..
of purchase order within 30 days. :
PBG:-Firm shall have to submit 10% of order value in shape of FDR /BG prior to release of 0
payment along with 100% taxes and duties valid for warrantee period.
MAINTENANCE/GUARANTEE:- The Contractor shall warrant that the equipment will be r:
unused and in accordance with' the Contract documents and free from defects in materiz ...
workmanship for a period of twenty-four (24) calendar months commencing immediately upon i+
satisfactory commissioning. The Contractor’s liability shall be limited to the replacement of .
defective parts in the equipment of his own manufacture or those of his Sub-Contractors under norm
use and arising solely from faulty design, materials and/or workmanship provided always that .-
defective parts are repairable at the site and are not in meantime essential in the commercial use of -
equipment. Such replaced/defective parts shall be retumed to the Contractor unless others -
arranged. No repairs or replacement shall normally be carried out by the Engineer when i
equipment is under the supervision of the Contractor’s Supervisory Engineer.
TEST CERTIFICATE: Firm shall submit at the time of supply if any.
gdagl;E OF DISPATCH: Material shall be dispatch from principal works to Obra store on freight - -

REJfECTIOP;l o D‘EFE'CTWE MAEE-EL%L'A“Y defective or inferior material which does
conform to the specification mentioned in the order shall be rejected and sh: i
the firm free of cost. rejected and shall have to be replaced -

DEFECTIVE WORKING:

4 @ 4% per week in delay of supply reckoned
wed (@

remains un-suppli

Testing & Commissioning Subje,

per day per Analyzer after a perjo, .

penalty will be charged by engineer of contra,

iﬁed Io. . e "l';j"'
reserve the right to get the work completed by at?:;c a'genct:;i:;e;: l;:;:;;i:compl_ete. ¥ M:'
involved shall be recovered from any other bill of contractor. e

. : : : . e b EL entirely responsible for any m
happening to their men & materials during execution of work thamefes . c PoLSIOle fOr any >
insured labors for Job. on of work therefore the firm is advised to engai

testing instrument i.. tong tester, Megger,

wm‘ powder, PVC 'tape etc., all the
wrench, welding machine, welding electrodes. grinder o

-meters, pliers, screw driver sets, torqué
' ete. including any other special T¢!

§

d within time fixed for deliver, Dt
such portion ¢ "
of the contract value of portion of e

ments shall be arrange by the ﬁr;,ﬂa' .
it

f any Analyses/ system failure, penalty l

a
r
-
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Lo nurpose shall be arrange by fi
y for testing purpose ¢ arrange by firm at thej i\ ici Ty
41:\ the deharlmem free of cost, e ol e G "’0"14

i T&P, special \ nAnS
|, AD) .otlw.er.llé}.‘:‘l lc?it\:n I.Jt'l::‘l'\}; %uns.unmhlcs etc. which is not covered in above and required for
satisfactory .u PI_“ el tl!r shall l.w.- arranged by firm without any additional charges.
y|d spare parts Wit be the property of UPRVUNI ill be i
. ( . and will be returned by the firm if any.

i atany Smgl‘: ld-lé“-"_,g, |l]\:ﬂlﬁlllun of c!uluir}' / execution of purchase order, any document, submitted
py firm in his bid is/are found to be forged / false, his bid Is liable o helrt:jcc{cd purchase Order
;:u‘.cvlh'd and any other departmental action as deemed fit be initiated. For ihis purpose the
contractor shall '_“l\ ¢ 10 produce original documents, if required, Non I‘u!ﬁllrﬁcni of contractual terms
once awarded will lead to black listing of Firm for dealing in Nigam
b NIGAM SHALL PROVIDE: ' '

k }.lgam_fh“” provide local accommodation to firm's service team on chargeable basis as per
availability. Local conveyance shall be arranged by the firm

. Nigam chall ensure timely and adequate shutdown
: n the event 0

_1 :1cc1dcn_is durmg exgculion of working hours, necessitating medical hospital treatment
shall be provide as available in Project Hospital, Obra,

Unloading, S1OTRES, scc.u.rh'\ ete, as per Nigam Norms.
Necessary crane hydra if required are to be provided by Nigam.
{ Nigam shall given adequate notice for the indenting of the services of the personnel in any case not

less than 13 days.
1' MMM Delivery Schedule shall be Essence of Contract for this order.
o FORCE MAJEURE CLAUSE: Applicable

COURT OF JURISDICTION: Any dispute arising against this tender / order there-of shall subject to
ta gl " COIpCtEnt coury of Sonebhadra / Hon’ble High Court of Judicature at Allahabad.
<0 All other terms and conditions of form ‘A&B’ of UPRVUNL (Formerly UPSEB) shall also be
applicable.

K h aCkno.wlquE the receipt of order and confirm your acceptance immediately as early as

possible failing which it shall be presumed that PO has been accepted by the firm. You are requested
0 attend the office of EE., CIMD-IV, BTPS, Obra along with required documents for entering into

an agreement within earliest.
Yours faithfu]]y/

Thanking you.
(ASHOK KUMAR)
EXECUTIVE ENGINEER

No. 1873/CPD-1II/TO-244/BTPS/2019-20 of dated 02.03.2020.
Copy forwarded to the following for the information and necessary action.
. Chief Engineer & Project Coordinator, Obra TPS, Obra
. Chief Engineer, Administration, Obra TPS,Obra.
. Chief Engineer, ATPS/BTPS/CTPS, Obra.
. Superintending Engineer, Environment and Safety Unit, UPRVUNL, Shakti Bhawan extension, 14-
Ashok Marg Luckno in reference to your letter No. 1308/ CE(Env.& safety) /UNL/dt.13.09.2020.
. Superintending Engineer, MMC-II, BTPS, Obra.
. Superintending Engineer, Civil ,Obra.
. SE.0&MMC-IV, BTPS, Obra.
. Dy. CAO, CFA&BO, BTPS, Obra
9. Executive Engineer, CSD-II, BTPS, Obra (in triplicate.)
10. Executive Engineer, CIMD-IV, BTPS, Obra against requirement No-981/CIMD-IV/BTPS/R-1/
dt.16/08/2019.The performance report of the material against this order may be communicated in

e B2 —

oo —) O~ Uh

due course. Provision in budget estimate may also be made for these items, if not already done.
11. Cut File/ Office Copy. .
12. MJs. Adept Fludyne Pvt. Ltd,, Plot 4,8, No.17/1-B, Kothrud Ind Estate, Pune-4110038, India. : ‘
N .!., .}‘
A Sl
: \ S {ASHUK KUMAR)
"EXEC ENGINEER

/[True Copy//
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ANNEXURE-R9 75

CIVILR ISION, BTPS
U.P.R. VIDYUT UTPADAN NIGAM LTD..

(A U.P. Govt. Undertaking)
OBRA, Distt: Sonebhadra (UP)-231219
CIN: U40101UP1980SGC005065

No. 60 /CR&MD/BTPS /ET4] Dated: Jan, 21 /2020

Sub:- Letter of [ntent.

Name of Work: Construction of Sump pump house, laying of pipeline and other Misc. works to
SCparate total effluent generation from obra ‘A’ & ‘B'TPS and send it to ETP through pumping.

Reference : - E-Tender No. 4 1/0CO&MC/CR&MD/2019-20 of CR&MD, BTPS, Obra
M/s D. D. Singh Contractor

Belwadah,

Anpara -Sonebhadra.

Dear Sir,

Please refer to your tender for subject work against e-tender notice No.
4I:'OCO&MC/CR&MDQOISJ—ZO, Part-1 & Part-II of which were opened online on dt. 19.12.2019 and
20.12.2019 respectively and subsequent negotiation held on 20.01.2020 before Director Tender
Committee at Lucknow HQ. We are pleased to inform you that your negotiated offer for the work i.e.
3% above the estimated rates amounting to Rs.1,40,49,947.25 (Rupees One Crores Forty Lacs Forty
Nine thousand nine hundred forty Seven and Paisa twenty five only )is hereby accepted by DTC and
above mentioned work has been awarded in your favour. GST as legally applicable shall be paid extra
as per Govt. Rules against submission of documentary evidence. Date of the start of the work shall
be 29.01.2020 with completion period of 05 Months.

Special Terms & Conditions
X Rer ® o avg v darw afafltam @

Frafafdy : 05 =@TE |
Payment Terms: 100% pavment shall be made on successful completion of works against monthly
RA Bilis after deduction of security, income tax etc.
Security Deposit : 10% of the value of contract.
Penalty Clause : ffder % aftfa o & srmm)
The contractor shall not sublet the contract to any other firm/party/contractor.
faefra e : sx200 Hoano alvaw ‘& wrdra wRae @ 3o e ™ WE B e
8. mma:ﬁﬁﬁmﬁﬁrﬁaﬂwqﬂtmomﬁmoﬁmﬂma%mﬁmﬂ:mﬁa}s!gwwwﬁi

You are requested to please submit Non-Judicial stamp paper worth Rs. 100.00 + Rs. 1.00 revenue
stamp affixed and latest passport size photograph of proprietor/partner of firm within seven days for
execution of the agreement. Without signing the agreement payment shall not be made. A copy of Bill
of Quantity along with the terms and conditions are also being enclosed herewith.

Thanking you, &9
2\\..5\\

(AJAY KUMAR SHARMA)
- EXECUTIVE ENGINEER

L*] !\J:-'

> ovikh

No. 60 /CREMD/BTPS /ET-4] dated.
I- Chief Engineer & Project Co-ordinator, Obra Thermal Power Station, Obra-Sonebhadra.
2- Chief Engineer (Admin) Obra Thermal Power Station, Obra-Sonebhadra.
3- SE Obra Civil Operation & Maintenance Circle, Obra -Sonebhadra.
4- Dy. CAO, BTPS, Obra

- AE, CR&MD, BTPS, Obra. )D,
| M Rae”

>
(AJAY KUMAR SHARMA)
//True COpy// EXECUTIVE ENGINEER




‘3

|
!
AG M/s Obra Thermal Power |Undertake action to trap the Ash dyke has been raised and there is no overflow of water carrying ash |Yes ; uPPCB
Station (Power Plant) continuous flow of ash slurry from |into river Renu. AWRS has been made functional for recycling of ash
7 powerhouse and ash pond water. #
overflow water carrying ash into
the river Renu e e
Restoration of the river bed areas |LOI dated 04-08-2021 for removing old deposited Ash from Renu River Yes June 23 UPPCB
on which a huge deposition of ash [banks has been issued and removing of Ash is under progress. Approx
is visible in time-bound manner 11000 MT Ash has been removed. Due to increased level in Renuka river
: dredging progress is slow now. Also tender for removing of old deposited
_ Ash from river banks near Chakari village has been invited through e-
i tender no. 08/SE[CMC-I1}/CMD-VI/2022-23, which is to be finalized by
| 0 Eeb 2023.. Restoration of River bed will be fully completed by June 2023.
Yy
R Treatment of the industrial ETP & STP are operational. No effluent is being discharged into river Yes UPPCB
| effluent, untreated effluent not to |Renu.
be discharged into the river Renu
Installation of an effluent A dedicated sump and sump pump house for all effluent collection has  |Yes UPPCB
coliection and conveyance system been completed and functional since April-2022. ETP and STP are having
for ETP & STP effective effluent collection.
Connection of CAAQMS to the Already connected. Data is available on CPCB/SPCB server. Yes luppce
CPCB/SPCB server
X Submission of time-bound action Action plan submitted. Yes UPPCB
E plan for 100% fly ash utilization
N Installation and commissioning of |Due to space constraint for installation of wet FGD system, Dry Sorbent Yes Dec 2024 UPPCB/CPCB
the FGD system in realization of Injection (DSI) FGD was app roved.
N the revised timeline Despite repeated tendering, there was no participation in bids. Further
tendering is under progress. Date of bid opening is 21.02.2023.
A Adoption of scientific approach According to the direction of Hon'ble NGT, scope of segregation of dry Yes june 2023 UPPCB
for treatment and disposai of and wet garbage has been included in the work issue by LOI No.
MSW 1996/CMD-IV/T-5 dated 20.12.2022 and the work is executed
accordingly. Wet waste will further be comverted into compost, a tender
has been floated for execution of the said work. It is also to be noted that
construction of MRF center by Nagar Panchayat, Obra is under progress
and will be completed by 31.03.2023.
| AR
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UPPCB

77

Installation of flow meters for Flow meters installed and is in operation, Yes
measuring amount of ash slurry
discharged and water recycled

|

through AWRS
Installation of flow meters for Flow meters installed and is in operation. Yes

measurement of amount of
wastewater treated through the

uPPCB

ETP and STP

Fixing the personal responsibility
of the officers seating at
management level for causing
environmental damage. been i

Responsibility of three officers of Chief Engineer level 1.Er R. P. Saxena, |Yes
HOP Obra TPS, 2. Er. Deepak Kumar, HOP Obra TPS and 3. Er. Anand
Kumar, CE (E&S), Lko has been fixed and disciplinary proceedings have

tiated.

UPPCB

Establishment of ZLD. UPPCB to

levy EC till ZLD is in place.

The TPPs/industries to share their
action plan for protecting the
environment to the Oversight
Committee along with the
quarterly progress reports.

UPPCB/CPCB

UPPCB/CPCB

Civil Appeal has been filed (4525/2022) against the order of Hon NGT in Yes

Imposition and payment of EC of
Hon. Supreme court. Tentative Revised date of Hearing is 03.02.2023.

Rs. 01,36,80,000/- for discharging
untreated wastewater and ash
slurry into River Renu
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OFFICE OF THE EXECUTIVE ENGINEER
- CENTRAL PROCUREMENT DIVISION-III
OBRA THERMAL POWER STATION

U.P. RAJYA VIDYUT UTPADAN NIGAM LTD.

(A U.P. Govt. Undertaking)

P.0. OBRA-231219

DISTT: SONEBHADRA (UP)
CIN:U40101UP1980SGC005065
GST: 09AAACU4749D2Z9

Email:- ee.cpd_3.btps.obra@uprvunl.org
Manh N 04184007708

P
No. 1873 JCPD-II/TO-244/BTPS/2019-20 Dated: 02.03.2020

SUBJECT:- Supply, erecting, testing and commissioning of flow meters for inlet water line of ash

water pump, ETP & AWRS of Obra TPS, Obra against tender No.TO-244/SE(MMC-I1)/

CPD-II1 / BTPS/2019-20.

M/s. Shreya Automation and Techno-chem Pvt, Ltd.,
(GSTIN:09AARC3514R1ZH)

(Auth. Channel Partner M/s. Adept Fluidyne Pvt, Ltd. Pune.,) | Approval Regd. No. 1231/ dt. 02.03.2020

259, Pardevanpur N-2 Road Extn. Harjiender Nagar, O&M Amt Rs. 26,45,672.00 Ouly

Kanpur-208007.

REFERENCES: -
1. Your offer No.19-20/UPRVUNL-Obra/01/dt.25.10.2019.
2. Your letter Nil/dt.16.01.2020;

Dear Sir,

With reference to above and as approved by the committee, an order is hereby placed with
you for the supply, erection, installation testing & commissioning of the following items as per terms
& conditions stipulated below:-:-

SL Description of Item Qty. [Unit ate| Amount
No. (Rs) (Rs)
[1. Electromagnetic Flow Meter for Unit No. 9, BTPS, HP Pump outlet header water] 1Set [263200| 263200

pipeline MS line. Principle: Faraday Law's of electromagnetic Induction, Size:
NB 300,Water Flow Rate Max :800 cubic M/hr ,wire housing: welded sheet steel
construction, Header operating pressure:12 Kg/ sq em(Max:20Kg), Flow Sensor:
full bore type, Temperature of water; 20-40 Deg. C, Ambient Temp.: 0-50Deg. C,
Power Supply:230 V AC, wet calibrated, Display: Instantaneous flow rate (cubic
m/hr), Cumulative Flow totalizer (cubic m), Record error function e.g. Alarm,
Disconnection etc., Output: 4 to 20 mA, Accuracy :+/- 2% over complete velocity
range , RS485,Modbus/HART, digital output, certification: [P 67 for flow
transmitter and [P 68 for flow sensor, Teflon coated/ Anticorrosive paint inside,
compatible to Data logger to communicate with CPCCB&SPCB.

Technical data of Electromagnetic Flow meter.

Sl Parameter Specification
No.
| Product code M1 R P2 OP13 CX E Line Size S1 Fl1 E1 L3
E3 G2 T! CH1 CD CX A3.
| 2| Line Size DN300 |
| 3| Flow Rate 0-800m’ /Hr .
4 Make Adept
5| Model Code MagFlow6410
—g—_lﬂmm« Type Remote .
T_llmguppty 80-300V AC/DC - |
—é___i)_ut& 4-20mA DC+ pulse +Relay O/P 2 Nos. . i
Tﬁﬁ_mm‘m interface gs 43; THART
[y ——x. ) xterna
11| Design of measuring | ANSI 150

1 _kp/'



e e g
i sensor él'-q-U-U-—_ )
12| Flanged material Carbon stee ’
—=< | rlange
| 13 | Sensor [ini PTFE
14 | Electrode material S§316L
15 | Grounding ri §S316
16 Measuring tube S8 304
17_ | Coil housi Carbon Steel
I8 | Protection class for sensor P68
L 19 | Approval None
| 20| Cable length Not required
| 21| Accessories Mating Flange *Ciasket + Nut bolts, |
| 22| Service Water
{23 | Accuracy (+1-)0.8% of measuring valve, |
124 [ Signal Cable 350 Mitrs ...
2 f‘emw Flow Meter for Unit No. 10 & 11, BTPS HP Pump outlet lﬁw 329000
header water pipeline MS line, Principle: Faraday Law's of

Induction, Size: NB 350, Water Flow Rate Max :1500 cubic M/hr  wire housing:
| welded shoet stoel construction, Header
(Max:20Kg), Flow Sensor: full bore type, wet cal

wumlllﬁdq'::

! | Product code MI R P2 OPI3 CXE Line Size S1 F1 EJ
E3G2TI CHI CD CX A3. 2 |
2 | Line Size DN350 LR A
f 3 | Flow Rats 0-1500m’ /Hr
4 | Make Adept Cn -
5 | Model Code low6410 W
6 | Transmitter Type wﬁmm i i Sl
7___| Power supply 80-300V AC/DC 5 i
8 | Output 4-20mA DC+ pulse -
10| Data logger External
11| Design of measuring ANSI 150 a
sensor B
12| Flanged material Carbon 3
13T Sensorlning _ PIFE
14 | Electrode material 3l6L
15 _____——W 36 L
16 m SS 304 R
17 | Coil St~
18 | Protection 40 P
19 -
20 | Cable le »
21 rie Be
22
23
24




-
=
[=%
La)

1 weldet

[n$

Acourd

aenlc FIOW MeEter tor Unit No, 12 .

agnieu F1OW AECEE TOF LRIE NO, 12 & 13, BT

| .,m-u;“au,, pipeline MS line, Principle: Faraday Law's of $reclom! o=
lmluc“
w11 AT ient Temp.: 0.5 \

iﬂ,w Deg- ¢, Ambient Temp.: 0-50 Deg, C, Power Supply:230 V AC, Display:

n{aneous flow rate(cubic m/hr), Cumulative Flow totalizer (cubic M)
Ret'i‘“i error function ¢.8. Alarm, Disconnection etc., Output; 4 10 20 mA

a

ataar NR 3 '§ ptic
o Size: NB 300, water flow rate Max :1500 cubic M/hr ,wire %oflsl:'ng‘

Ol '
j sheet steel construction, Header operating pressure:12 Kg/ sq
M 20Kg), Flow Sensor: full bore type, wet calibrated temperature of water:

oy H- 2% over complete velocity range, RS485 Modbus /HART, digital
¢ LR r— L ) i ' '
sul Certification IP 67 for flow transmitter and IP 68 for flow sensor, Teflon

| puip+ . AVE DY Hde o
oated ARticOrTOSIVe paint inside, compatible to Data logger to communicate
o CPCB&SPCB

I \
\1‘_;“““" data of Electromagnetic Flow meter ——
| Si_‘ Parameter Specification
Nl 7 I MDD DAY B #s 81 F |
| Product code MI R P2 OP13 CX E Line Size S1 F1 El L3

T . E3G2T1 CHI CD CX A3.
| Line Size___ DN300 -

——— e e— I

—— S

TFlow Rate 0-1500m"/Hr

~ [Make ___ Adept -
| Model Code MagFlow6410
L n - *_l'r’tlﬁ_b'_“lilcf_ Type Remote
7| Power suppl) 80-300V AC/DC
i [T — 4-20mA DC 4pulse +Relay O/P 2 Nos.
9 _|C ommunication interface | RS 485 +HART =1
wr External

wgmd__ﬂeguring sensor | ANSI 150 '

12 | Flanged material Carbon steel
13 | Sensor lining PTFE

@term SS316L
__’3__._@}3"—“% rings S§316 Ty
45_.4_”515——‘“"3 tube S8 304
117 ‘ Coil housing Carbon Steel
18| Protection class for sensor 1P68
13 | Approval None
20 | Cable length Not required
|21 \ Accessories Mating Flange +Gasket + Nut bolts.
| 22 | Service Water
[23 | Accuracy (+/-) 0.5% of measuring yalue.
[24 | Signal Cable 350 Mtrs

R

| Set [263200 263830

B

Electromagnetic Flow Meter for AWRS outlet water pipeline to BTPS suitable
for MS line, Principle: Faraday Law's of electromagnetic Induction, Size: NB
400,Mediam water wire housing: welded sheet steel construction, Wet
calibrated, Flow capacity of water line 660meter Cube Per Hr (Span:0-1000
meter Cube per Hr). Operating pressure Max.:6 Kg/ sq cm2, Flow Sensor: full
bore type, Temperature of water<50 Deg. C, Ambient Temp.: 0-50 Deg. C,
Output: 4 1o 20 mA, RS485Modbus,/HART, Display: Instantaneous flow
rate(cubic M/hr),Cumulative flow totalizer (cubic m), Record error function e.g.
Alarm, disconnection etc., digital output, certification: IP 67 for flow transmitter
and IP 68 for flow sensor, Teflon coated/ Anticorrosive paint inside, compatible
to Data logger to communicate with CPCB & SPCB.
| Technical data of Electromagnetic Flow meter.

01 Set|423000

i5| No. Parameter Spedﬂclﬂﬂ!l
I [ Product code MI R P2 OP13 CX E Line Size S1 F1 E1 L3
E3 G2 T1 CHI CD CX A3.
2| LineSize DN400
3 | Flow Rate 0-600m’ Hr _
4 |Make Adept !
5__ | Model Code MagFlow6410
N Type Remote

423000




s

- — 1 B R v
T 4800 ——T 81|
[ 7 [Powersupply "_'_';EQ-J_MW
B o T —— S
9 Communicat i_t_;!:i I ;l_t‘f face RS 48 5 +HA R T,/,’/
10 | Data Il!ggEL R External
1 | Design of measuring ANSI 150 /
- __5_"'1,“5_“_ e ————— '—-'—‘;/
T gt [Coenes ——
| | 13| Sensor lining _ _{P1EE /
| | 14| Electrode material ss 316l /
| | 15 Grounding rings [ 8s3i6 /
| | 16 | Measuring tube 58304 __—
| [17_Coil housing__ W
_Pls Protection class for sensor | IP68
| 19 Approval W
| 20 | Cable length ot requir
21 4_.-\ coessories ,W
22| Service Water
23 | Accuracy 1) 0.5% of measurin value.
__[24 [ Signal Cable _ 350 Mirs oy VIS e, [Set [423000] 423000
35T Electromagnetic Flow Meter for ETP Outlet water pipelin suitable Df
| Size: OD: 400, Flow sensor: full bore type, Principlcl: Faraday Law's oacity of
‘ electromagnetic Induction ,Medium : water , wet calibrated , Flow ¢ap A
water line 550meter cubec per hr (Span:0-1000 meter cube per hr), operd _30_
pressure Max, Kg/cm2, Temperature of water :<50Deg. C,.A..mbtent Temp.: 1ay:
50 Deg. C, Output: 4 to 20 mA, R$485, Modbus,/HART, digital output, Display:
Instantaneous flow rate(cubic M/hr),Cumulative Flow totalizer (cubic M),
Record error function e.g. Alarm, Disconnection €(C: , accuracy :+/- 2% over
complete velocity range ,certification: 1P 67 for flow transmitter and 1P 68 for
flow sensor, Teflon coated/ Anticorrosive paint inside, compatible to Data
logger to communicate with CPCB&SPCB.
Technical data of Electromagnetic Flow meter. :
SI Parameter Specification
No.
1 | Product code M1 R P2 OP13 CX E Line Size SIF1EIL3
E3 G2 T1 CHI CD CX A3.
2 Line Size DN400
3 | Flow Rate 0-550m’ /Hr
4 Make Adept
5 Model Code MagFlow6410
6 Transmitter Type Remote
7 | Power supply 80-300V AC/DC
| 8 | Output 4-20mA DC¥pulse +Relay O/P 2 Nos.
| 9 | Communication interface | RS 485 +HART
{0 | Datalogger External
11 | Design of measuring ANSI 150
sensor
12| Flanged material | Carbon steel
13 | Sensor lining PTFE
14 | Electrode material SS3I6L
15_| Grounding rings S8 31
16 | Measuring tube 88304 -
17_| Coil housing [CabonStesl
18 | Protection class for sensor | IP68 e
19 | Approval N
20 [ Cable lengih | Notrequied _
22 | Service i '
23 |Accuracy
24 | Signal Cable
___,_,.-—-"'




e ted Power supply 3KVA with o = —— X
L pinterrup compatible b AMMF Type) 4 i
I Min (WO hours !"-“r-'l'*_'_L_*}-‘ F Type) [2 Nos |12000 2
gy | S AS with all re od late —
=1 Onet Emral ll)]‘\w(_” ‘mu.qultrul latest software and antivirus to send the data | 1 No m 360000
1o CPCB & UFs (compatible to Data logger) for flow meters installed in
BTPS Central DAS have to retrieve all the data related the flow met |
v nlay Trend, History both in integer and gr oy |
display 2= T : Braph of at least one year NI SEe——
L+ Common for all items mentioned from serial no. | to §, Flow m.c!cr should be of P_|N?250000 250000
line cize 08 IIIL-nll\\HL‘d_ process connector ! F |ﬂl\gl.’ I‘n'['f Material of HHI"I“C
Carbon \lt‘f‘L SORF COUNTER FLANGES should be supplied by bidder
garthing Grounding ring material: hastelloy /58.316, Sensor transmitter
" T ] . 4
;.“m,b.m type ), Ingress Protection:IP67, On screen display with configuration
wutton, must show multiple reading like 4-20mA signal, flow in M3/hour, T/Hr
1, Hrand totalizer. Output _"_'Ii"i‘] RS485 interface support digital l :
sommunication W ith HART/ Modbus communicator, Dongle/ Net setter: as
~equired, supply voltage DC 24V, 4C 2sq mm, signal cable : 350 mir. Power
Cable: 30 mtr. , Optical cable as required and all other material required for
ctallation like cable tray, MCB,JB ete
L Frection, installation, testing & commissioning of all of Above flow meters, T 1Job [150000] 150000
connecting the Local DAS to Central DAS Via Ethernet / Optical cable/ LAN/ |
p2P compatible on turnkey basis and Training for the above all installed system | I
with all the documentation, Drawing ete. —1
* Comprehensive Maintenance contract for routine, preventive/breakdown | 36 |4452 160272
maintenance of the installed system. Months{ -
B4 —— 1 | esat lar o= L
Pl it et ad o

(Rupees Twenty Six Lakhs Forty Five Thousand Six Hundred Seventy Two Only).

»/___,,

TERMS AND CONDITIONS:

Eglf_iﬁ The prices are firm and FOR Obra Store , The price shall remain firm and shall not change due 0
any reason thereof till execution of complete order.

FREIGHT CHARGES: - Inclusive in prices

PACKING& FORWARDING: - Inclusive in prices.

GST: Shall be paid extra as legally applicable as per Govt. rule at the time of supply/works.
INSURANCE CHARGES: Shall be borne by firm.

DELIVERY PERIOD:- Within 8-10 weeks from the date of P.O. But firm will try to supply at earliest.
1 WORK COMPLETION:- Work Completion period: Within 3-4 Weeks from the date of supply of

materials.
. PAYMENT TERMS:

FOR SUPPLY:
90% Payment along with 100% taxes on receipt of material at site and balance 10% shall be within 06 months

of successful commissioning against submission of PBG of 10% of supplied iteme value valid for wamenty

period.

FOR WORK PORTION:
100% Payment along with 10
completion of work.

FOR CAMC :
Payment shall be released after every quarter along with taxes & duties after necessary deductions.

work completion/service certificate shall be issue from Engineers of Contract.

PAYMENT AUTHORITY: - Dy. CAO, CFA&BO, BTPS, Obra, Sonebhadra.

CONSIGNEE: Executive Engineer CSD-II, BTPS, Obra, Sonebhadra shall be consignee for supply
portion. All further correspondence shall be done through consignee.

ENGINEER OF CONTRACT: Executive Engineer, CIMD-IV, BTPS, Obra, Sonebhadra shall be
Engineers of contract for work portion. All the necessary agreement shall be done between Engineers
of contract & M/s. Shreya Automation and Techno-chem Pvt. Ltd., Kanpur for work portion. -
SUBMISSION OF DOCUMENTS - Bill /Pro-forma invoice prepared in triplicate as per terms of
!h_ls contract shall be submitted to the consignee duly pre-receipted with a copy to this office, Firm
will provide 03 (Three) set Operation &Maintenance Manual in hard as well as soft copy.

,\(4/

0% taxes of erection, testing& commissioning shall be released after successful

PR
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19.
20.

21.

22
a. In case the firm fails to complete the work with the

c. All T&P and consumables i.e. rags/ petrol/CTC,

b. Firm shall follow the factory act rule as per Gowt,

B

. by authorize Sentatiye of g |
carried Out .IV,BT ra at gy, L
INSPECTION:-Inspection of the malc&8[04w & EE., CIMD-1V, Firm, By

- . Luckno
Environment and Safety Unit, UPRV_UNL' : Sl diverdion of )
Work/ CSD-11,BTPS, Obra for materials Pomogﬁ: under the SUPEMSLON EM fip,

: m
'y o iy arrangeé ma
SUPERVISION: All the work shall be "argz e rcspgnsiblm)" of firm 10 g 0 powe

nd all testing equip

engineer and Engineer of contract, It will
erection / commissioning & testing work @
their own cost

DAMAGE FOR DELAY; -
(1) FOR SUPPLY PORTION Shall be unp(
value of such portion of material only whieh
any extension thereof subject to maximum 0
material plus GST as legally applicable.

(2) FOR CAMC g stion,

a. LD@0.5% per day for ETC value for each day delay in S
1o maximum of 20% of the contract value.

b. During warranty/CMC/O&M period, in case 0 0
charged by engineer of contract @ Rs.1,000/- (one thoussr
seven (7) continuous non-working days. |

¢.For a failure of Data display; Board/panel, a ; Ir i
Rs. 1,000/~ (one 1lmusand]l pt;r day after a period of Three (%). contu}‘:ﬂﬁus r:o;e‘:z:]ksligiiily:é |

d. Failure due to power outage and other Force Major conditions shall no or Fleyy

power outag : ditions shall be [ip;.
;s Al s : od on account of above con € limiteg
penalty. Total penalty per month during O&M peri ; ds 30% 8, 1
8 AF pets & nalty in the year exceeds 30% as above ;.
10 10% of total O&M charges for one month. In case pé RO oncs i1 1.
Contractor shall be required to replace the defective malmr (8) or systeins th : O&M cont 2 lis ow
cost, failing which the engineer of contract shall have the right to terminate the £ .c;:; s
SECURITY: Firm shall deposit @ 2% of total value of order as security towards faithful execy;; .
of purchase order within 30 days. :
PBG:-Firm shall have to submit 10% of order value in shape of FDR /BG prior to release of 0
payment along with 100% taxes and duties valid for warrantee period.
MAINTENANCE/GUARANTEE:- The Contractor shall warrant that the equipment will be 7
unused and in accordance with' the Contract documents and free from defects in materiai ..
workmanship for a period of twenty-four (24) calendar months commencing immediately upon i+
satisfactory commissioning. The Contractor’s liability shall be limited to the replacement of .
defective parts in the equipment of his own manufacture or those of his Sub-Contractors under norm
use and arising solely from faulty design, materials and/or workmanship provided always that .-
defective parts are repairable at the site and are not in meantime essential in the commercial use of -
equipment. Such replaced/defective parts shall be returned to the Contractor unless others -
arranged. No repairs or replacement shall normally be carried out by the Engineer when i
equipment is under the supervision of the Contractor’s Supervisory Engineer.
TEST CERTIFICATE: Firm shall submit at the time of supply if any.
MODE OF DISPATCH: Material shall be dispatch from principal works to Obra store on freight paid
basis. ' ‘

HLL LI OF DEFECTIVE MATE‘M*AI‘Y defective or inferior material which does
conform to the specification mentioned in the order shall be rejected and shall have to be replaced -
the firm free of cost. : P v

DEFECTIVE WORKING:

| @ 14% per week in del2y of supply reckoneg o,
YSEC b

remains un-supplie

Testing & Commissioning Subje,

per day per Analyzer after a peri

penalty will be charged by engineer of contrag X

- specified time or leaves inc Boan
reserve the right to get the work completed by other agencies on ﬂﬁh:;;?:o;nplew' Lhemi:n_tl.;
involved shall be recovered from any other bill of contractor, basis and the 0

happening to their men & materials during execution s entirely responsible for any m>

insured labors for Job. of work therefore the firm is advised to enga

testing instrument ie. tong tester, Megger, *» Soap) detergent powder, PVC 'tape etc, all i

wrench, welding machine, welding elﬁmd:ogm“ : atc. pliers, screw driver sets, t0r'°

1

including any other special T&"

d within time fixed for deliver, DL
of such portion ¢ "
 10% of the contract value POFKON of

L]

§

ments shall be arrange by the ﬂrmFD' .
dl

f any Analyses/ system failure, penalty wj l

a
r
-
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Lino purpose shall be arrange by fj
y for testing purpose ol by firm at thei . F—
‘lr:\ the department free of cost, G &ad Whwever electricity shall be pro

i T&P, specie \ nAnS

| An .other.llé}u‘L IEF:;:“ ttll:}ll.\}.\ %uns.umuhlcs ete. which is not covered in above and required for
satisfactory _“ PI_“ 5 l.‘r shall E_w arranged by firm without any additional charges.

)| spare parts W'l be e property of UPRVUNI Tl :

2 . and will be returned by the firm if any.

f sty Smgl,: d-l:;l-".g. h,lmwnm ol enquiry / execution of purchase order, any document, submitted
by firm in his bid is/are found to be forged / false, his bid is liable to helrt:jcc!cd purchase Order
;:w.cullvd and any other departmental action as deemed fit be initiated. For ihis purpose the
contracte” P produce original documents, if required. Non I‘u!ﬁllrﬁcni of contractual terms
once awarded will lead to black listing of Firm for dealing in Nigam
o NIGAM SHALL PROVIDE: : -

) tham_fh“” provide local accommodation to firm’s service team on chargeable basis as per
wvailability. Local conveyance shall be arranged by the firm

. Nigam chall ensure timely and adequate shutdown
nthe event©

of accidents during execution of working hours, necessitating medical hospital treatment
<hall be provide as available in Project Hospital, Obra,

: aloading, SRS, scc.uri.l'\ ete, as per Nigam Norms.
Necessary crane hydra if required are to be provided by Nigam.
{ Nigam shall given adequate notice for the indenting of the services of the personnel in any case not

less than 13 days.
1' MMM Delivery Schedule shall be Essence of Contract for this order.
o FORCE MAJEURE CLAUSE: Applicable

COURT OF JURISDICTION: Any dispute arising against this tender / order there-of shall subject to
ta gl " COIpCtEnt coury of Sonebhadra / Hon’ble High Court of Judicature at Allahabad.
<0 All other terms and conditions of form ‘A&B’ of UPRVUNL (Formerly UPSEB) shall also be
applicable.

K h aCkno.wlquE the receipt of order and confirm your acceptance immediately as early as

possible failing which it shall be presumed that PO has been accepted by the firm. You are requested
0 attend the office of EE., CIMD-IV, BTPS, Obra along with required documents for entering into

an agreement within earliest.
Yours faithfu]]y/

Thanking you.
(ASHOK KUMAR)
EXECUTIVE ENGINEER

No. 1873/CPD-1II/TO-244/BTPS/2019-20 of dated 02.03.2020.
Copy forwarded to the following for the information and necessary action.
. Chief Engineer & Project Coordinator, Obra TPS, Obra
. Chief Engineer, Administration, Obra TPS,Obra.
. Chief Engineer, ATPS/BTPS/CTPS, Obra.
. Superintending Engineer, Environment and Safety Unit, UPRVUNL, Shakti Bhawan extension, 14-
Ashok Marg Luckno in reference to your letter No. 1308/ CE(Env.& safety) /UNL/dt.13.09.2020.
. Superintending Engineer, MMC-II, BTPS, Obra.
. Superintending Engineer, Civil ,Obra.
. SE.0&MMC-IV, BTPS, Obra.
. Dy. CAO, CFA&BO, BTPS, Obra
9. Executive Engineer, CSD-II, BTPS, Obra (in triplicate.)
10. Executive Engineer, CIMD-IV, BTPS, Obra against requirement No-981/CIMD-IV/BTPS/R-1/
dt.16/08/2019.The performance report of the material against this order may be communicated in

e B2 —

oo —) O~ Uh

due course, Provision in budget estimate may also be made for these items, if not already done.
11, Cut File/ Office Copy. .
12. M/s. Adept Fludyne Pvt. Ltd., Plot4,S. No.17/1-B, Kothrud Ind Estate, Pune-4110038, India. . ‘
e 3 il
\B B (ASHOUN NUMAK)
: \\L‘/b EXEC ENGINEER
24 7
/[True Copy//



U P Rajya VidhyutUtpadan Nigam Ltd.

(U.P Govt. Undertakmjl E a ;

U PRVUNL

Office of the Chief Engineer
Environment & Safety 85
7th Floor, Shakti Bhawan Extn
Ashok Marg, Lucknow- 226001
gm.es.uprvunl@gmail.com

CIN:U400101UP980SGC0050655

Ref.No.: 1789 CE(E&S)/UNL/2023-24/OBRA-BFGD/NOA/FC dated 06.10.2023
FIRST CONTRACT

M/s. KC Cottrell Co.Ltd.

12th Floor, Digital Cube,

34 Sangamsan-ro, Mapo-Gu,

Seoul 03909, Republic of South Korea.
Tel + 82-2-320-6114

Fax + 82-2-320-6100

Attn: Mr. Pankaj Gautam, Vice President- Sales & Marketing

Sub.: Notification of Award for CIF Supply (Indian port of entry) of Flue Gas
Desulphurisation DSI System (FGD System) Package for Obra TPS Unit #9 to Unit
#13 of 200 MW each for Obra Thermal Power Station as per Bidding Document
No.: 01/CE(E&S)/UNL/2021-22.

Dear Sir,

1.0

This has reference to the following:

i) Our Invitation for Bids (IFB) No. 01/CE(E&S)/UNL/2021-22 dated 31.05.2021

i)Bidding Documents No.: 01/CE(E&S)/UNL/2021-22 for the subject package comprising

the following:

SN Document Detail Date
Bid Document / E- Tender No. - 0I/CE (E&S)/UNL/HQ/2021-22 31.05.2021
I | “FLUE GAS DESULPHURIZATION (FGD) DSI SYSTEM PACKAGE
EPC CONTRACT FOR OBRA THERMAL POWER STATION”
5 Prebid  Queries  Response_Obra  DSI 5x200MW_ 18062021 _ 30.07.2021
UPRVUNL Steag090721
3 Amendment-1 Commercial-Obra DSI Bid No. 01 CE(E&S) UNL HQ 30.07.2021
2021-22
4 VOL.I SECTION-6 BOOK 1 OF 3, ATTACHMENT - 10 & I0A 30.07.2021
(Amendment]l)
5 | VOL.I SECTION-6 BOOK 2 OF 3 Price Schedule-3 (Amendment]|) 30.07.2021
6 | VOL.I SECTION-6 BOOK 3 OF 3, APPENDIX 6 (Amendmentl) 30.07.2021
Amendment-1 Technical-Obra DSI Bid No. 01 CE(E&S) UNL HQ 30.07.2021
b
82021-22
8 | Dwg No. 0-00-020-74119 & 1-00-273-250 Flue gas path scheme 30.07.2021
9 | Dwg No. TCE 230-002-33 IFlue gas ducting GA 30.07.2021
10 | 195CIMD-IIBTPSG-1 Unit9,10,11 APH flue gas parameter 30.07.2021
11 | 751BMD(2x200MW)S-2 Unitl 2 APH flue gas parameter 30.07.2021
12 | Ash composition report No. 472 AI1D-IBTPSUItraTech 30.07.2021
13 | As-received Coal Analysis (Unitl2 PG Test Coal) 30.07.2021
14 | Boiler R&M Data Sheet 30.07.2021
15 | Doc. No. 216203-1V-R7 Soil Report 30.07.2021
16 Addtl Prebid Queries Response - UPRVUNL-OBRA-5X200 MW DSI 31.08.2021
System (26072021)
17 | 21-22-ET-2-162893-CORR-Amendment-2(Rev) Technical-Obra DSI 31.08.2021
18 | Obra B TPS Clarified water Specification (Amendment-2) 31.08.2021
19 | Obra B TPS cooling water tapping to DSI system (Amendment-2) 31.08.2021

-
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U P Rajya VidhyutUtpadan Nigam Ltd.
(U.P Govt. Undertaking)

Office of the Chief Engineer
Environment & Safety 86

7th Floor, Shakti Bhawan Extn

14-Ashok Marg, Lucknow- 226001

LRI AIAIL gm.es.uprvunl@gmail.com
CIN:U400101UP980SGCO050655

SN Document Detail Date
Amendment-3 Technical-Obra DSI Bid No. 01 CE(E&S) UNL HQ 26.10.2021
20
2021-22 for upload
21 | CORR-OBRA amendment 3 and clarification 27.10.2021
22 | Major Queries along with Supporting Documents -STEAG Response 27.10.2021
Amendment-4 Technical-Obra DS1 Bid No. 01 CE(E&S) UNL HOQ 17.01.2022
2% | 202122
24 | ETG0S55-SESI-ME-PFD-002 REV 02_FOR UNIT 9 10 11R2 17.01.2022
25 | ETG055-SESI-ME-PFD-004 REV 02_FOR UNIT 12 13R2 17.01.2022 |
26 | ETG055-SESI-ME-PFD-005 FOR UNIT 9 10 & 11 REV 02 17.01.2022
27 | ETG055-SESI-ME-PFD-006 FOR UNIT 12 13 REV 02 17.01.2022
28 | 21-22-ET-2-162893-CORR-31.01.2023 Prebid Queries (Obra) 31.01.2023
BID PROPOSAL NO. KCKR-UPRVUNL-OBRA-PQ-2021-11 dated | 21-04-2023
29 | 20-Feb-2023 for Dray Sorbent Injection System Package against Bid | (Bid opening
Document Number 01/CE(E&S)/UNL/HQ/2021-22 date)
1) Post Bid Meeting Records dated 18.05.2023 (Commercial) 18.05.2023
30 | 2) Post Bid Meeting Records dated 18.05.2023 (Technical) (Post Bid
3) Bidder Clarification Email dated 19, 22 & 24.05.2023. meeting)
31 | KC Cottrell Letter “KCIN-UPRVUNL-OBRA-16" 02.09.2023
32 | KC Cottrell email of 18 month Technical suport for O&M 24.08.2023 |

2.0We confirm having accepted your stage I (techno commercial) and stage I (Price proposals)

dated 21.04.2023 and 31.05.2023. respectively, read in conjunction with all the
specifications, terms and conditions of the bidding documents and its amendments
Jclarifications /errata, agreed Minutes of Meeting referred to in para 1.0 above and award you
the contract for work of Design. Engineering, Manufacturing, Shop fabrication, Assembly,
Inspection and testing. at suppliers works, Type testing, packing, Forwarding to site of all
CIF .(Indian Port of entry) equipment/ materials/ Special tools & tackles and Mandatory
Spares, etc. for FGD System for Obra TPS , (5x200 MW), as per Bidding Document No.
01/CE(E&S)/UNL/2021-22 and its Amendments/ Clarifications/ Errata read in conjunction
with agreed Minutes of Meeting, as referred to in para 1.0 above (hereinafter referred as the
'First Contract').

3.0(i) We have also notified you vide our Notification of Award No. 1790 CE(E&S)/UNL/2023-

24/OBRA-B FGD/NOA/SC dated 06.10.2023 for award of 'Second Contract' on you for the
work of Design, Engineering, Manufacturing, Shop fabrication, Assembly, Inspection and
Testing at Supplier's works, Type Testing, Packing, Forwarding to site of all Ex-
Manufacturing Works/Place of Dispatch (both in India) for Plant & Equipment/ materials/
Special tools & tackles and Mandatory spares, for FGD System for Obra TPS Project (5 x
200 MW) as per Bidding Documents No. 01/CE(E&S)/UNL/2021-22 including its
Amendments/ Clarifications/ Errata read in conjunction with agreed Minutes of Meeting,
referred to in para 1.0 above (herein after referred to as 'Second Contract’).

(ii)We have also notified you vide our Notification of Award No.1791 CE(E&S)/UNL/2023-

24/OBRA-B FGD/NOA/TC dated 06.10.2023 for award of 'Third Contract' on you for the
work of providing all services i.e. port handling, port clearance, & port charges for imported
goods, transportation from manufacturer's works/ place of dispatch to site (both in India),
transit insurance, delivery at site, receipt, unloading, handling, storage, in- plant
transportation, taking delivery of employer supplied equipment from site stores,
comprehensive all risk insurance, installation, supervision, testing and commissioning of all
equipment and materials, and all other services leading to successful "completion of

@(J 628
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U P Rajya VidhyutUtpadan Nigam Ltd. y 4808 Office of the Chief Engineer 87
(U.P Govt. Undertaking) R ", Environment & Safety
: ; 7th Floor, Shakti Bhawan Extn
‘ 14-Ashok Marg, Lucknow- 226001

gm.es.uprvunl{@gmail.com
CIN:U400101UP9808GCO050655

UPRVUNL

3.1

4.0

facilities", conducting performance guarantee tests and handing over to Employer of the
Equipment/ Materials/ Special Tools & Tackles including Mandatory Spares, for FGD
System for Obra TPS (5x200 MW) as per Bidding Documents No. 01/CE(E&S) /UNL/2021-
22 including its Amendments/ Clarifications/ Errata read in conjunction with agreed Minutes
of Meeting, referred to in para 1.0 above (herein after referred to as "Third Contract’).

You shall also be fully responsible for the works to be executed under the 'Second Contract'
and 'Third Contract' and it is expressly understood and agreed by you that any breach under
the 'Second Contract' and/or 'Third Contract' shall automatically be deemed as a breach of
this 'First Contract' and vice-versa and any such breach or occurrence of default giving us a
right to terminate the 'Second Contract’ and 'Third Contract’ and/or recover damages
thereunder, shall give us an absolute right to terminate this Contract and/or recover damages
under this 'First Contract' as well and vice-versa. However, such breach or default or
occurrence in the 'Second Contract' and/or 'Third Contract' shall not automatically relieve you
of any of your responsibilities/ obligations under this 'First Contract’. It is also expressly
understood and agreed by you that the equipment/ materials to be supplied by you under this
'First Contract' when installed and commissioned under the 'Third Contract' shall give
satisfactory performance in accordance with the provisions of the Contract.

The total Contract Price for the entire scope of work covered under the Contract shall be
€ 2,821,950/- (Euro Two Million Eight Hundred Twenty One Thousand Nine Hundred
Fifty only) as per the following break up: (Any increase in equivalent Rupees during
execution will be adjusted from price of third Contract i.e., Service Contract)

SN. Description Price in Euro

1 [CIF (Indian Port of entry Price for Plant and € 2,480,106/-

Equipment.
2 [CIF (Indian Port of entry) Price for Mandatory Spares. € 341,844/-
3. [Type Test Charges Nil
Total (1+2+3) € 2,821,950/

Note:-

1. Import Duty and taxes are Inclusive in price.

2. No GST shall be payable by UPRVUNL on offshore supply under this contract. Any other
charges if levied, shall also be borne by M/s K C Cottrell.

3. Exchange rate for Euro to ¥ is. 88.52 as per SBI selling rate as on 05.04.2023, The Award
Price is fixed in Rupees, without any exchange rate variation. If due to exchange rate
fluctuation, the value of € 2,821,950 increases from X 24,97,99.014/-the additional rupee
amount incurred by Employer will be adjusted from third Contract i.e., Service Contract.

5.0

the

You shall prepare and finalise the Contract Documents for signing of the formal Contract
Agreement and shall enter into

Contract Agreement with us, as per the proforma enclosed with the Bidding Documents, on
non-judicial stamp paper of appropriate value within 28 days from the date of Notification
of Award. b5

&
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Office of the Chief Engineer 88
Environment & Safety
7th Floor, Shakti Bhawan Extn

14-Ashok Marg. Lucknow- 226001
gm.es.uprvunlr@gmail.cnm
CIN:U400101UP9R0SGC0050655

U P Rajya VidhyutUtpadan Nigam Ltd.
(U.P Govt. Undertaking)

6.0 This Notification of Award is being issued to you in duplicate. We request you to return its
duplicate copy duly signed and stamped on each page, by the authorised signatory of your
Company as a proof of your acknowledgement and confirmation.

Please take the necessary action to commence the work and confirm action.
Thanking You,

Yours Sincerely,

For & on behalf of UPRVUNL
_

o6 (o) 225
(Anand Kumar)
Chief Engineer (E&S)

Ref.No.: 1789 CH{I:&S)!L"NI,.f2l1'23-24."OBRA—BFGD!N()/\IFC dated 06.10.2023

Copy to the following for kind information and necessary action:

|. PS to Chairman, UPRVUNL, 7" Floor Shaki Bhawan, Lucknow

2. PS to Managing Director, UPRVUNL, 7™ Floor Shaki Bhawan, Lucknow

3. PS to Director (Finance), UPRVUNL, 8™ Floor Shaki Bhawan, Lucknow

4. Director (Technical), UPRVUNL, 8" Floor Shaki Bhawan, Lucknow

5. Director (P&A), UPRVUNL, 8" Floor Shaki Bhawan, Lucknow

6. Chief Engineer (L-1), Obra Tharmal Power Project, Obra Sonebhadra with request to
nominate the Project Manager for this project /

(Anand Kumar)
Chief Engineer (E&S)
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Office of the Chief Engineer 89
Environment & Safety
7th Floor, Shakti Bhawan Extn
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Ref.No. 1790 CE(E&S)/UNL/2023-24/OBRA-B FGD/NOA/SC

dated 06.10.2023

SECOND CONTRACT

M/s. KC Cottrell Co.Ltd.

12th Floor, Digital Cube,

34 Sangamsan-ro, Mapo-Gu,

Seoul 03909, Republic of South Korea.
Tel + 82-2-320-6114

Fax + 82-2-320-6100

Sub.: Notification of Award for Ex-Works Supply (India) of Flue Gas Desulphurisation
DSI System (FGD System) Package for Obra TPS Unit #9 to Unit #13 (5 units of 200
MW each) for Obra Thermal Power Station as per Bidding Document No.:

01/CE(E&S)/UNL/2021-22.

Dear Sir,

1.0 This has reference to the following:
i) Our Invitation for Bids (IFB) No. 01/CE(E&S)/UNL/2021-22 dated 31.05.2021

ii) Bidding Documents No.: 01/CE(E&S)/UNL/2021-22
comprising the following:

for the subject package

SN Document Detail Date
Bid Document / E- Tender No. - 01/CE (E&S)/UNL/HQ/2021-22 “FLUE | 31.05.2021
1 | GAS DESULPHURIZATION (FGD) DSI SYSTEM PACKAGE EPC
CONTRACT FOR OBRA THERMAL POWER STATION”
) Prebid Queries Response_ Obra DSI_  5x200MW_  18062021_| 30.07.2021
UPRVUNL_Steag090721
3 Amendment-1 Commercial-Obra DSI Bid No. 01 CE(E&S) UNL HQ 2021- | 30.07.2021
22
4 VOL.I SECTION-6 BOOK 1 OF 3, ATTACHMENT - 10 & 10A | 30.07.2021
(Amendment1) R |
5 | VOL.I SECTION-6 BOOK 2 OF 3 Price Schedule-3 (Amendmentl) 30.07.2021
6 | VOL.I SECTION-6 BOOK 3 OF 3, APPENDIX 6 (Amendment]) 30.07.2021
7 Amendment-1 Technical-Obra DSI Bid No. 01 CE(E&S) UNL HQ 82021- [ 30.07.2021
22
8 | Dwg No. 0-00-020-74119 & 1-00-273-250 Flue gas path scheme ) 30.07.2021
9 | Dwg No. TCE 230-002-33 Flue gas ducting GA 30.07.2021
10 | 195CIMD-1IBTPSG-1 Unit9,10,11 APH flue gas parameter 30.07.2021
11 | 751BMD(2x200MW)S-2 Unit12 APH flue gas parameter 30.07.2021
12 | Ash composition report No. 472AHD-IBTPSUltraTech 30.07.2021
13 | As-received Coal Analysis (Unitl12 PG Test Coal) 30.07.2021
14 | Boiler R&M Data Sheet 30.07.2021
15 | Doc. No. 216203-1V-R7 Soil Report 30.07.2021
6 Addtl Prebid Queries Response - UPRVUNL-OBRA-5X200 MW DSI | 31.08.2021
System (26072021)

17 | 21-22-ET-2-162893-CORR-Amendment-2(Rev) Technical-Obra DSI 31.08.2021
18 | Obra B TPS_Clarified water Specification (Amendment-2) 31.08.2021
19 | Obra B TPS_cooling water tapping to DSI system (Amendment-2) 31.08.2021
20 Amendment-3 Technical-Obra DSI Bid No. 01 CE(E&S) UNL HQ 2021-22 | 26.10.2021

for upload
21 | CORR-OBRA amendment 3 and clarification - 27.10.2021
22 | Major Queries along with Supporting Documents -STEAG Response 27.10.2021

-
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SN Document Detail Date
23 | Amendment-4 Technical-Obra DSI Bid No. 01 CE(E&S) UNL HQ 2021-22 | 17.01.2022
24 | ETGO55-SESI-ME-PFD-002 REV 02 FOR UNIT 9 10 11R2 17.01.2022
25 | ETGO55-SESI-ME-PFD-004 REV 02 FOR UNIT 12 13R2 17.01.2022
26 | ETG055-SESI-ME-PFD-005 FOR UNIT 9 10 & 11 REV 02 17.01.2022
27 | ETG055-SESI-ME-PFD-006 FOR UNIT 12 13 REV 02 17.01.2022
28 | 21-22-ET-2-162893-CORR-31.01.2023 Prebid Queries (Obra) 31.01.2023

BID PROPOSAL NO. KCKR-UPRVUNL-OBRA-PQ-2021-11 dated 20- | 21-04-2023
29 | Feb-2023 for Dray Sorbent Injection System Package against Bid | (Bid opening

Document Number 01/CE(E&S)/UNL/HQ/2021-22 £ date)

1) Post Bid Meeting Records dated 18.05.2023 (Commercial) 18.05.2023
30 | 2) Post Bid Meeting Records dated 18.05.2023 (Technical) (Post Bid

| 3) Bidder Clarification Email dated 19, 22 & 24.05.2023. meeting)

31 | KC Cottrell Letter “KCIN-UPRVUNL-OBRA-16" 02.09.2023
32 | KC Cottrell email of 18 month Technical suport for O&M 24.08.2023
2.0 We confirm having accepted your stage I (techno commercial) and stage 11 (Price proposals)

dated 21.04.2023 and 31.05.2023 respectively, read in conjunction with all the
specifications, terms and conditions of the bidding documents and its amendments/
clarifications /errata, agreed Minutes of Meeting referred to in para 1.0 above and award
you the contract for work of Design, Engineering, Manufacturing, Shop fabrication,
Assembly, Inspection and testing. at suppliers works, Type testing, packing, Forwarding to
site to site of all Ex-Manufacturing Works/Place of Dispatch (both in India) equipment/
materials/ Special tools & tackles and Mandatory Spares, etc. for FGD System for Obra TPS
, (5x200 MW), as per Bidding Document No. 01/CE(E&S)/UNL/2021-22 and its
Amendments/ Clarifications/ Errata read in conjunction with agreed Minutes of Meeting, as
referred to in para 1.0 above (hereinafter referred as the 'Second Contract').

3.0(i) We have also notified you vide our Notification of Award No. 1789 CE(E&S)/UNL/2023-

(ii)

24/OBRA-BFGD/NOA/FC dated 06.10.2023 for award of 'First Contract' on you for the
work of Design, Engineering, Manufacturing, Shop fabrication, Assembly, Inspection and
Testing at Supplier's works, Type. Testing, Packing, Forwarding to site of all CIF (Indian
Port) basis for Plant & Equipment/ materials/ Special tools & tackles and Mandatory spares,
for FGD System for Obra TPS Project (5 x 200 MW) as per Bidding Documents No.
01/CE(E&S)/UNL/2021-22 including its Amendments/ Clarifications/ Errata read in
conjunction with agreed Minutes of Meeting, referred to in para 1.0 above (herein after
referred to as 'First Contract').

We have also notified you vide our Notification of Award No. 1791 CE(E&S)/UNL/2023-
24/OBRA-BFGD/NOA/TC dated 06.10.2023 for award of 'Third Contract' on you for the
work of providing all services i.e. port handling, port clearance, & port charges for imported
goods, transportation from manufacturer's works/ place of dispatch to site (both in India),
transit insurance, delivery at site, receipt, unloading, handling, storage, in- plant
transportation, taking delivery of employer suppl:ed equipment from site stores,
comprehensive all risk insurance, installation, supervision, testing and commlssaomng of all
equipment and materials, and all other services leading to successful "completion of
facilities", conducting performance guarantee tests and handing over to Employer of the
[:qulpmentf Materials/ Special Tools & Tackles including Mandatory Spares, for FGD
System for Obra TPS (5x200 MW) as per Bidding Documents No. 01/CE(E&S)/UNL/2021-
22 including its Amendments/ Clarifications/ Errata read in conjunction with agreed Minutes
of Meeting, referred to in para 1.0 above (herein after referred to as "Third Contract').

3.1You shall also be fully responsible for the works to be executed under the 'First Contract' and

"Third Contract’ and it is expressly understood and agreed by you that any breach under the
'First Contract' and/or 'Third (,ontract/’xall automatically be deemed as a breach of this
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'Second Contract' and vice-versa and any such breach or occurrence of default giving us a
right to terminate the 'First Contract' and '"Third Contract' and/or recover damages thereunder,
shall give us an absolute right to terminate this Contract and/or recover damages under this
'Second Contract' as well and vice-versa. However, such breach or default or occurrence in
the 'First Contract' and/or "Third Contract' shall not automatically relieve you of any of your
responsibilities/ obligations under this 'Second Contract'. It is also expressly understood and
agreed by you that the equipment/ materials to be supplied by you under this 'Second
Contract' when installed and commissioned under the "Third Contract' shall give satisfactory
performance in accordance with the provisions of the Contract.

4.0 The total Contract Price for the entire scope of work covered under the Contract shall be
T 97.98,02,779/ (Rupees Ninety Seven Crore Ninety Eight Lac Two Thousand Seven
Hundred Seventy Nine only) as per the following break up:

I. [Ex-Manufacturing Works/Place of Dispatch Price (both in 296,92,16,893/
India) for Plant & Equipment

D, |Ex-Manufacturing Works/Place of Dispatch Price (both in T 1,00,85,886/
India) for Mandatory spares

3. [Type Test Charges < 5,00,000/
TOTAL(1+2+3) % 97,98,02,779/

Note: GST will be payable extra at the rate prevailing as on date of Supply or schedule date of
Supply, whichever is lower.

5.0 You shall prepare and finalise the Contract Documents for signing of the formal Contract
Agreement and shall enter into the Contract Agreement with us, as per the preforma -
enclosed with the Bidding Documents, on non-judicial stamp paper of appropriate value
within 28 days from the date of Notification of Award.

6.0 This Notification of Award is being issued to you in duplicate. We request you to return its
duplicate copy duly signed and stamped on each page, by the authorised signatory of your
Company as a proof of your acknowledgement and confirmation.

Please take the necessary action to commence the work and confirm action.

Thanking You,

Yours Sincerely,
For & on behalf of UPRVUNL

/’
06'“'?!2-'5
(Anand Kumar)

Chief Engineer (E&S)
Ref No. 1790 CE(E&S)/UNL/2023-24/OBRA-BFGD/NOA/SC dated 06 .10.2023
Copy to the following for kind information and necessary action:
. PS to Chairman, UPRVUNL, 7" Floor Shaki Bhawan, Lucknow
. PS to Managing Director, UPRVUNL, 7" Floor Shaki Bhawan, Lucknow
. PS to Director (Finance), UPRVUNL, 8" Floor Shaki Bhawan, Lucknow
. Director (Technical), UPRVUNL, 8" Floor Shaki Bhawan, Lucknow
. Director (P&A), UPRVUNL, 8" Floor Shaki Bhawan, Lucknow
. Chief Engineer (L-1), Obra Tharmal Power Project, Obra Sonebhadra with request to

nominate the Project Manager for this project.
(Anam/l(umar)

Chief Engineer (E&S)

O Lh b S —
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Ref Nol 791 CE(E&S)YUNL/2023-24/OBRA-B FGD/NOA/TC dated  06.10.2023
THIRD CONTRACT

M/s. KC Cottrell Co.Ltd.

12th Floor, Digital Cube,

34 Sangamsan-ro, Mapo-Gu,

Seoul 03909, Republic of South Korea.
Tel + 82-2-320-6114

Fax + 82-2-320-6100

Attn: Mr. Pankaj Gautam, Vice President - Sales & Marketing

Sub.: Notification of Award for Inland Transportation, Insurance, Installation, Testing,
Commissioning and Conducting Guarantee tests of Flue Gas Desulphurisation DSI
System (FGD System) Package for Obra TPS Unit #9 to Unit #13 (5 units of 200 MW
each) for Obra Thermal Power Station as per Bidding Document No.:
01/CE(E&S)/UNL/2021-22.

Dear Sir,

1.1 This has reference to the following:

i) Our Invitation for Bids (IFB) No. 01/CE(E&S)/UNL/2021-22 dated 31.05.2021.
ii)Bidding Documents No.: 01/CE(E&S)/UNL/2021-22 for the subject package comprising

the following:

SN Document Detail Date
Bid Document / E- Tender No. - 01/CE (E&S)/UNL/HQ/2021-22 31.05.2021
| “FLUE GAS DESULPHURIZATION (FGD) DSI SYSTEM
PACKAGE EPC CONTRACT FOR OBRA THERMAL POWER
STATION”
) Prebid Queries : Response_Obra |  30.07.2021
DSI_5x200MW _18062021 UPRVUNL_Steag090721
3 Amendment-1 Commercial-Obra DSI Bid No. 01 CE(E&S) UNL 30.07.2021
HQ 2021-22
4 VOL.I SECTION-6 BOOK | OF 3, ATTACHMENT - 10 & 10A 30.07.2021
(Amendmentl)
5 VOL.I SECTION-6 BOOK 2 OF 3 Price Schedule-3 (Amendment]) 30.07.2021
6 VOL.lI SECTION-6 BOOK 3 OF 3, APPENDIX 6 (Amendment1) 30.07.2021
Amendment-1 Technical-Obra DSI Bid No. 01 CE(E&S) UNL HQ | 30.07.2021
7 | 8202122
8 Dwg No. 0-00-020-74119 & 1-00-273-250 Flue gas path scheme 30.07.2021
9 Dwg No. TCE 230-002-33 Flue gas ducting GA 30.07.2021
10 195CIMD-IIBTPSG-1 Unit9,10,11 APH flue gas parameter 30.07.2021
11 751BMD(2x200MW)S-2 Unit12 APH flue gas parameter 30.07.2021
12 | Ash composition report No. 472AHD-IBTPSUlItraTech 30.07.2021
13 As-received Coal Analysis (Unit12 PG Test Coal) 30.07.2021
14 Boiler R&M Data Sheet 30.07.2021
15 Doc. No. 216203-IV-R7 Soil Report 30.07.2021

-
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SN Document Detail Date
16 Addtl Prebid Queries Response - UPRVUNL-OBRA-5X200 MW 31.08.2021
DSI System (26072021) '
17 21-22-ET-2-162893-CORR-Amendment-2(Rev) Technical-Obra DSI 31.08.2021
18 | Obra B TPS Clarified water Specification (Amendment-2) 31.08.2021
19 | Obra B TPS cooling water tapping to DSI system (Amendment-2) 31.08.2021
Amendment-3 Technical-Obra DSI Bid No. 01 CE(E&S) UNL HQ 26.10.2021
20
| 2021-22 for upload
21 CORR-OBRA amendment 3 and clarification 27.10.2021
22 Major Queries along with Supporting Documents -STEAG Response 27.10.2021
Amendment-4 Technical-Obra DSI Bid No. 01 CE(E&S) UNL HQ 17.01.2022
21202122
24 ETGO055-SESI-ME-PFD-002 REV 02 FOR UNIT 9 10 11R2 17.01.2022
25 ETGO055-SESI-ME-PFD-004 REV 02 FOR UNIT 12 13R2 17.01.2022
26 | ETG055-SESI-ME-PFD-005 FOR UNIT 910 & 11 REV 02 17.01.2022
27 | ETGO055-SESI-ME-PFD-006 FOR UNIT 12 13 REV 02 17.01.2022
28 | 21-22-ET-2-162893-CORR-31.01.2023 Prebid Queries (Obra) 31.01.2023
BID PROPOSAL NO. KCKR-UPRVUNL-OBRA-PQ-2021-11 dated | 21-04-2023
29 | 20-Feb-2023 for Dray Sorbent Injection System Package against Bid | (Bid opening
Document Number 01/CE(E&S)/UNL/HQ/2021-22 date)
1) Post Bid Meeting Records dated 18.05.2023 (Commercial) 18.05.2023
30 | 2) Post Bid Meeting Records dated 18.05.2023 (Technical) (Post Bid
3) Bidder Clarification Email dated 19, 22 & 24.05.2023. meeting)
31 KC Cottrell Letter “KCIN-UPRVUNL-OBRA-16" 02.09.2023
32 | KC Cottrell email of 18 month Technical suport for O&M 24.08.2023

2.0 We confirm having accepted your stage I (techno commercial) and stage 11 (Price proposals)
dated 21.04.2023 and 31.05.2023 respectively,read in conjunction with all the specifications,
terms and conditions of the bidding documents and its amendments /clarifications /errata,
agreed Minutes of Meeting referred to in para 1.0 above and award you the contract for
work of the work of providing all services i.e. port handling, port clearance, & port charges
for imported goods, transportation from manufacturer's works/ place of dispatch to site (both
in India), transit insurance, delivery at site, receipt, unloading, handling, storage, in-plant
transportation, taking delivery of employer supplied equipment from site stores,
comprehensive all risk insurance, installation, supervision, testing and commissioning of all
equipment and materials, and all other services leading to successful "completion of
facilities", conducting performance guarantee tests and handing over to Employer of the
Equipment / Materials / Special Tools & Tackles including Mandatory Spares, for FGD
System for Obra TPS , (5x200 MW), as per Bidding Document No. 01/CE(E&S)
/UNL/2021-22 and its Amendments/ Clarifications/ Errata read in conjunction with agreed
Minutes of Meeting, as referred to in para 1.0 above (hereinafter referred as the Third
Contract').

3.0 (i) We have also notified you vide our Notification of Award No. 1789 CE(E&S)/UNL
/2023-24/0BRA-BFGD/NOA/FC dated 06.10.2023 for award of 'First Contract' on you for
the work of Design, Engineering, Manufacturing, Shop fabrication, Assembly, Inspection
and Testing at Supplier's works, Type Testing, Packing, Forwarding to site of all CIF (Indian
Port) basis for Plant & Equipment/ materials/ Special tools & tackles and Mandatory spares,
for FGD System for Obra TPS Project (5 x 200 MW) as per Bidding Documents No,
01/CE(E&S)/UNL/2021-22 including its Amendments/ Clarifications/ Errata read in

Fad
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(i)

conjunction with agreed Minutes of Meeting, referred to in para 1.0 above (herein after
referred to as 'First Contract').

We have also notified you vide our Notification of Award No. 1790/ CE(E&S)/UNL/2023-
24/OBRA-B FGD/NOA/SC dated 06.10.2023 for award of 'Second Contract' on you for the
work of Design. Engineering, Manufacturing, Shop fabrication, Assembly, Inspection and
Testing at Supplier's works, Type Testing, Packing, Forwarding to site of all Ex-
Manufacturing Works/Place of Dispatch (both in India) for Plant & Equipment/ materials/
Special tools & tackles and Mandatory spares, for FGD System for Obra TPS Project (5 x
200 MW) as per Bidding Documents No. 01/CE(E&S)/UNL/2021-22 including its
Amendments/ Clarifications/ Errata read in conjunction with agreed Minutes of Meeting,
referred to in para 1.0 above (herein after referred to as 'Second Contract').

3.1 You shall also be fully responsible for the works to be executed under the 'First Contract' and

'Second Contract' and it is expressly understood and agreed by you that any breach under the
'First Contract' and/or 'Second Contract' shall automatically be deemed as a breach of this
"Third Contract' and vice-versa and any such breach or occurrence of default giving us a
right to terminate the 'First Contract' and 'Second Contract' and/or recover damages
thereunder, shall give us an absolute right to terminate this Contract and/or recover damages
under this 'Third Contract' as well and vice-versa. However, such breach or default or
occurrence in the 'First Contract' and/or 'Second Contract' shall not automatically relieve you
of any of your responsibilities/ obligations under this 'Third Contract'. It is also expressly
understood and agreed by you that the equipment/ materials to be supplied by you under
‘First Contract, and/or 'Second Contract' when installed and commissioned under this
Contract shall give satisfactory performance in accordance with the provisions of the

Contract.

3.2 After completion of above work, Contractor shall provide eighteen (18) months Technical &

4.0

Engineering Support for smooth Operation & Maintenance of FGD system without any cost
implication to UPRVUNL. :

The total Contract Price for the entire scope of work covered under the Contract shall be
T 29,03,98,207/ (Rupees Twonty. Nine Crore Three Lac Nighty Eight Thousand two
Hundred Seven Only) as per the following break up:

. fcharges and Inland insurance charges for Plant and

Local Transportation including port clearance and port ¥ 1,95,00,000/-

Equipment covered under First contract and
Second Contract.

Local Transportation including port clearance and port Z.10,00,000/-
charges and Inland insurance charges for Mandatory Spares
covered under First Contract and

Second Contract.

3. |Installation Services 2 16,46.98.207/-
4. Civil Work 2 10,00.00,000/-
5. [Structure Steel Work (Site Fabricated) Z 50,00,000/-
6. [Training 2 2.00.000/-
TOTAL (1+2+3+4+5+6) Z29,03,98,207/-

Note: GST will be payable extra at the rate prevailing as on date of providing services or
schedule date of providing services, whichever is lower.

If Contract Price in equivalent Rupees of Contract 1 increases due to exchange rate

fluctuation, the Contract Price of this Contract will reduce by the same amount.

~
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5.0 You shall prepare and finalise the Contract Documents for signing of the formal Contract
Agreement and shall enter into the Contract Agreement with us, as per the proforma
enclosed with the Bidding Documents, on non-judicial stamp paper of appropriate value
within 28 days from the date of Notification of Award.

6.0 This Notification of Award is being issued to you in duplicate. We request you to return its
duplicate copy duly signed and stamped on each page by the authorised signatory of your
Company as a proof of your acknowledgement and confirmation.

Please take the necessary action to commence the work and confirm action.

Thanking You,

Yours Sincerely,
For & on behalf of UPRVUNL

-_—
(7, ¢|1o] 12
(Anand Kumar)
Chief Engineer (E&S)

Ref.Nol /91 CE(E&S)/UNL/2023-24/OBRA-B FGD/NOA/TC dated 06.10.2023

Copy to the following for kind information and necessary action:
1. PS to Chairman, UPRVUNL, 7" Floor Shaki Bhawan, Lucknow
. PS to Managing Director, UPRVUNL, 7" Floor Shaki Bhawan, Lucknow
. PS to Director (Finance), UPRVUNL, 8" Floor Shaki Bhawan, Lucknow
. Director (Technical), UPRVUNL, 8" Floor Shaki Bhawan, Lucknow
. Director (P&A), UPRVUNL, 8" Floor Shaki Bhawan, Lucknow
. Chief Engineer (L-1), Obra Tharmal Power Project, Obra Sonebhadra with request to
nominate the Project Manager for this project. /

Lo AT I ~ SR

(Anand Kumar)
Chief Engineer (E&S)

@W
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ST Civil Maintenance Division-vI,

‘ J°
T - Urja Bhawan,
Y am Rgd 7z, OBRA THERMAL POWER STATION

JoxovofdoB0fofo, CIN:U40101UPi98OSGC005065 P.O. : OBRA, DISTT.: SONEBHADRA
. o3, Rier-we Email: ee.cmd 6.0tps.obra@uprvunl.org
No.: 212/CMD-VI/OTPS/eT-] |/AshRemoval/2|-22 Dated:-04 /08/202]

Registration No,-950. dt.- 04.08.202]

M‘LQI for_carrying out the work of dredeing out the deposited _Ash _on Renuka
River Bcdwakaﬁ_Ash Pond and Ash Bridge, Obra, Sonebhadra (U.P.).

M/s Kiran Construction Company,
Head Office: 2-A-82,

Obra, Sonebhadra-231219 (L)
M- 7388800822

Dear Sir. 3
L Please refer 1o your offer submitted agamst eTender no.: T-] [/CMC-I1I/CMD-VI/OTPS/202] -

In this connection, it is 1o Inform that vour tendered rate at 12%% below the estimated rates
dmounting to Rs. 25,08,000.00 (+ GST extra as per government ruling) (Rupees Twenty Five Lacs
Eight Thousand only) has been accepted by the competent tender committee and after obtaining
administrative approval from CGM, OTPS. Obra on date-04.08.2021, an order for the amount of
Rs. 1,00,000.00 (Rupees One Lac only) is hereby placed on your Firm for carrying out subject work.

GST as legally applicable from time to time shall be paid extra as per Government rules. Date of start
of the work shall be 04/08/2021. . |

You are requested to please submit non-judicial stamp paper worth Rs. 100.00 affixed with
revenue stamp of Rs. 1.00 along with a latest passport size photograph of proprietor/partner of Firm
within fifleen days from the issue of LOI for execution of the agreement. Without signing the
agreement payment shall not be made. A copy of Bill of Quantity, terms & conditions for contract are
also'being enclosed here with,
Thanking you.
Enclosure:- As above, -

Yours Faithfully,

- ~ "*\"”’(’)’1‘%0
(SACHIN CHAUHAM% cyzaz |

' EXECUTIVE ENGINEER
No. 212/CMD-VI/OTPS/eT-11/2021-22 of date-04/08/202] %\‘-‘
Copy forwarded to the following for information and necessary action

. Superintending Engineer, CMC-1I. OTPS. Obra

2. Dy, CAO, CFA&BO, BTPS, Obra |
3. Assistant Engineer, CMD-V], OTPS. Obra along with one copy of B.0.Q, commercial terms

and conditions & special conditions of contract.
“"(. — g '-)"7 O/
(SACHIN CHAUHA / OC%vZJ
EXECUTIVE ENGINE

EXECU ER
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Bi\\ 3 Quantity for work of dredging out the deposited Ash on Renuka River Bed near
Chakari Ash Pond'and Ash Bridge, ¢ Obra:-

| Dcscription of'ltmﬂn’ | Quanfity Unit | Unit Rate { Amount (Rs)
| (Rs) ‘
L _
’d"k Excavation of ash by mechanical mcdn;L 38000.00 | CuM 75.00 4 2850000.00
\(Hydmuhc cxcavator) over  Qareas -
(exceeding 30 cm in depth, 1.5 m in
| width as well as 10 SqM on plan)
including petting out and disposal of |
excavated ash with lead up to 5.00 Kms I

and it up to 1.5 m, as directed by ‘

31, No. ‘\

 Engineer-in-charge. C |
- Bsumntcd | Total Rs.= 28_,5_0,000-00
S— 5 - S o e
~ Below 12.0% as decide by PTC ™ 3,42,000.00
et Grand Total Rs.= | 25,08,000.00
: Administrative approval for execution of the w ork Rs.= ]£0,000.00
R = s | —
. . (Rupees One Lac only)
& i 1 ,
“"/ —~ /AL .
- Ve Co e, e v )74 g %o’-/
. kmcw\ ' (EXECUTIVE ENGINE
CMD-VI, OTPS, Obra
“;.:-/’/‘ ¢
s 7 .]Q.,‘/

[IMTrue Copy!//
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. ANNEXURE-R1
Q_Q\ Frafaa aifereml s 5 OFFICE OF THE EXE(;UTIVE ENGINEER

ATIS HYIRT ROV, CIVIL MAINTENANCE DIVISION-VI
anex1 a9 faera E, 9a gq ¥l vl
< OBRA THERMAL POWER STATION, U.P.R.V.U.N.LTD

fagga waureq o feo,

OBRA-SON
N EBHADRA
AA=AHa CIN:U40101UP 980SGC005065

———

CIN:U40101UP 980SGC005065

No.: 636 JCMD-V1/OTPS/eT-08/22-23 Dated:- 2 1/02/2023

Registration No.-1 184/CGM/W-
1/Camp dt.- 21.02.2023

Subject:-LOI for Work of dredging out the deposited Ash from Renuka River Banks as per instruction of
MOEF&CC”obra, Sonbhadra, (U.P.).

-~

M/s Vijay Kumar Singh
Ward No, 08, Sahijna,
Garhwa, Jharkhand,

Mob.- 9632326270

Dear Sir,
Please refer to your offer submitted against e-tender No. 08/SE(CMC-11)/CMD-V1/2022-23 for
“The work of dredging out the deposited Ash from Renuka River Banks as per instruction of

MOEF&CC”obra, Sonbhadra, (U.P.).
In this connection, it is to inform that your tendered rate (-) 12.36% below the estimated

- rates amounting to Rs. 34,15,681.00 (+ GST extra as per government ruling) (Rupees Thirty Four
[ acs Fifteen Thousand Six Hundred Eighty One only), for total quantity of ash to be disposed 20000
cum @ Rs170.784/cum has been accepted by the competent tender committee and after obtaining
administrative approval from CGM, OTPS. Obra on date-21.02.2023, an order for the amount of Rs.
34,15,681.00 (+ GST extra as per government ruling) (Rupees Thirty Four Lacs Fifteen Thousand

Six Hundred Eighty One only) is hereby placed on your Firm for carrying out subjected work. GST
as legally applicable from time to time shall be paid extra as per Government rules. Complition
period of subjected work shall be 03 months and date of start of the work shall be 22/02/2023.

You are requested to please submit non-judicial stamp paper worth Rs. 100.00 affixed with
revenue stamp of Rs. 1.00 along with a latest passport size photograph of proprietor/partner of Firm
within fifteen days from the issue of LOI for execution of the agreement. Without signing the
agreement payment shall not be made. A copy of Bill of Quantity, terms & conditions for contract

are also being enclosed here with.
Thanking you.

Enclosure:- As above.

Yours Faithfully,

’ q[\'\ym%?\oz T

%EXECUTIVE ENGINEER

,2732
No.b.3L JCMD-VI/OTPS/08/SE(CMC-I1/CMD-V1/2022:23 of e P o2
Copy forwarded to the following for information and necessary action.
|. Superintending Engineer, CMC-LI, OTPS, Obra
2. Dy, CAO, CFA&BO, BTPS, Obra
1 Assistant/Junior Engineer, CMD-VI, OTPS, Obra along with one copy of B.0.Q, commercial

terms and conditions & special conditions of contract.
i : Lo22>

EXECUTIVE ENGINEER

O

é, S
'}\'Q’}
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OFFICE OF THE EXECUTIVE ENGINEER
CIVIL MAINTENANCE DIVISION-VI

OBRA THERMAL POWER STATION, U.P.R.V
OBRA-SONEBHADRA

CIN:U40101UP 9BQSGC005065

(e—Tender No. 08/SE(CMC-I[)/CMD-VI/2022-23)
ka River

Bill of Quantity for work of dredging out the de osited Ash from Renu
or instruction of MOEF&CC”obra Sonbhadra, (U.P.).i=

JU.N.LTD

Banks as

Description of ltem Quantity T Unit | Unit Rate Amount (Rs)
(Rs.)

S\, No.
———t ="t ach/earth | 4—-%/%“’“ . - W e
1. Carriage of ash/earth by mechanical 20000 CuM 194.%7 38.97,400.00 )

including excavation,
loading,

transport
spreading, compaction,
transporting, unloading to low lying
area at Obra Sector 2 and 3, Sonebhadra
for lead upto 20 KMs for all lifts, to be

completed as directed by Engineer-in- |

\chorge
| - ~ Estimated Tofal Rs~
b¢e|0w 12.36% as decide by PTC ()= | 8.4
— Grand Total Rs. = 34,15,681.36
D ——— — - 22t
Administrative approval for execution of the work Rs= | 34,15,681.00
T Admintseay e o ——
(Rupees Thirty Four Lacs Fifteen Thousand Six Hundred Eighty One only)
J : STy By 55
(EXECUTIVE ENGINEER)
CMD-VI, OTPS, Obra
9/2,5

2\

@{b/ '

/ITRUE COPY//
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Frafera R arfta= OFFICE OF THE EXECUTIVE ENGINEER
O] WS PROCUREMENT DIVISION-III
aivexT a9 g 8 OBRA THERMAL POWER STATION

OBRA — SONEBHADRA (U.P.), India
ET—HTHE F0H0—23 ?
Al 2:;26 = E.,!WN PIN No. 231219, Phone No.05445-262326

e-mail-ee.cpd 4.btps.obra@uprvunl.o
CIN:U40101 UPIQSOSGCUUSU!E,? GSTIN: 09AAACU4749D2Z9

No. 2 ¢ &4 /PD-II1/AH-582 Dated: November, 22,2022

SUBJECT: Supply of “Goodwin” make Submersible Slurry Pump for Effluent Treatment Plant of

OTPS, Obra against enquiry No. 2579/PD-III/Pump dated 21.11.2022.

M/s. Incom Power Pvt. Ltd.

(Auth. dealer of M/s. Goodwin Pumps India Pvt. Ltd.) Budget Head: O&M
# 306, RG Square, LSC Plot No 2 Registration no. 929 dt. 22.11.2022

I.P. Extension, Patparganj, Delhi-110092 (Amount: Rs. 20,99,120/-)
Email: adminl@garnetworld.com
Phone: +91 11 22245580-81

REFERENCE: 1.M/s. Goodwin offer no. REF/GPIPL/22-23/OBRA dt. 21.11.2022.
2. Your email dt. 22.11.2022

Dear Sirs,
With reference to above and as approved by the committee an order is hereby placed with
you for the supply of the following items as per terms & conditions stipulated below:

SCHEDULE OF QUANTITIES & PRICE:

SI. Description of item Unit| Qty. | Unit Rate | Amount
No. (Make: M/s. Goodwin Pumps India Pvt. Ltd.) (Rs.) (Rs.)
| |Submersible Slurry Pump Set | 01 | 2099120 | 2099120

Type: 100 ANZE, 30K W/40HP Motor, 440V, 3Phase,
50 Hz, Wet end in Ni Hard IV material.

Pump Consists of following:

1. Fully Automatic Control Pannel-01 No.,

2. Power Cable-30 meter,

3. Hose Pipe-10meter Length — 01 No.

Total (Rs.) 20,99,120/-
(Rs. Twenty Lakh Ninety Nine Thousand One Hundred Twenty Only)

PRICES: Prices are Ex-works, Chennai. The price shall remain firm and shall not change due to any
reason thereof till execution of complete order.

PACKING & FORWARDING CHARGES: Shall be paid extra @ 2.0% of order value.

FREIGHT CHARGES: Shall be paid extra @ 2.0% of order value.

GST: GST shall be paid extra as legally applicable at the time of dispatch. Present GST rate is @
18%.

DELIVERY: Within 4 to 6 weeks from the date of order. However, the firm will expedite the
supply at the earliest. Delivery period shall be the essence of the contract. If the contractor fails to
adhere to the stipulated delivery period, order shall be liable to be cancelled.

TRANSIT INSURANCE: The material shall be dispatched duly insured in advance by the firm &
all transit risk shall be in scope of the supplier. The transit insurance charges shall be reimbursed to
the firm at actual against documentary evidence.

SECURITY: Not Applicable.

TERMS OF PAYMENT: 100% Payment alongwith tax shall be made against Tax Invoice and after
receipt & acceptance of material in Store Division, Obra TPS, Obra in accordance with payment
policy of UPRVUNL. |

1 &
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8.2

8.3

9.0

10.0

11.0

12.0

13.0

14.0

15.0

16.0

17.0

18.0
19.0

Firm shall submit Proforma Invoice againﬂm of material to the consignee. The m;legiﬂhall
be dispatched by the firm only after receipt of intimation of readiness of payment.

All the Bank charges shall be borne by the contractor. Further no interest of any kind shall be paid by
UPRVUN Litd. In case the documents are presented with either of these stipulations, the same shall
not be paid.

MODE OF DISPATCH & DISPATCH INSTRUCTIONS:

The material shall be dispatched on ‘FREIGHT PAID’ door delivery basis upto Store Division,
Obra TPS, Obra.

Material duly insured shall be dispatched to Store Division, Obra TPS, Obra by Road Transport for
safe & quick delivery preferably through TCI/RTC/ARC etc. or any approved transporter of Store
Division, Obra TPS, Obra.

Immediately after the dispatch of the material, intimation shall be communicated by the contractor
to the consignee, Payment Authority and this office.

INSPECTION: Inspection of material shall be carried out by authorized representative of EE,
AHD-II, 2X200MW & EE, Store Division, OTPS, Obra after receipt of material at Store Division,
OTPS, Obra.

TEST & GUARANTEE CERTIFICATE: Test & Guarantee Certificate of the supplied pump
issued by Manufacturer shall be submitted by the Firm.

The firm shall provide Material test / compliance certificate, catalogue of operation / maintenance
manual / spare parts list alongwith supply of material.

SUBMISSION OF DOCUMENTS: Bills / Pro-forma Invoice prepared in triplicate as per terms
of this contract shall be submitted to the Consignee duly Pre-Receipted.

A Photostat copy of the Delivery Challan / Transport Receipt along with copy of Invoice duly
supported with other documents such as Test & Guarantee Certificate, Operation cum Maintenance
manual etc. will be sent to Consignee, the undersigned and payment authority under registered
cover. In case these documents are not sent as per above instructions, it will not be possible to take
further action for payment expeditiously.

PAYMENT AUTHORITY: Dy. Chief Accounts Officer, CFA&BO, BTPS, Obra, District
Sonebhadra.

CONSIGNEE: The material shall be consigned to Executive Engineer, Stores Division, Obra
TPS, Obra, Sonebhadra-231219 (U.P.). Email id: ee.csd_2.btps.obra@uprvunl.org

(Note: Any further communication regarding submission of PI/ inspection / dispatch / payment £
submission of Security & PBG etc. shall be made to the consignee only.)

PACKING: Material shall be suitably packed for Road transit carriage at site and outdoor storage
during transit. The contractor shall be responsible for any loss / damage to the material during
transit due to improper and inadequate packing.

REJECTION OF DEFECTIVE MATERIALS: Any defective or inferior quality of material not
conforming to the specification / order shall be rejected and shall have to be replaced by the
contractor free of cost.

MAINTENANCE: For a period of 12 calendar months commencing immediately upon the setting
to work of the material or 18 calendar months from the date of receipt of material whichever is
earlier (with the exception of erosive wear to the following parts: Casing, wear plate, impeller, lock
nut, Inducer and shaft sleeve) called "the maintenance period" the contractor shall remain liable to
replace any defective parts that may develop in the material under proper use and arising solely
from faulty design or materials or poor work-manship.

DAMAGE FOR DELAY: Damage for delay in supply shall be imposed @ 2 % per week
reckoned on the value of such portion of the material only which remains unsupplied within time
fixed for delivery or any extension there of subject to a maximum of 10% (Ten percent) of the
contract value of such unsupplied portion only. GST shall be applicable on LD penalty as per
Govt. rule.

PERFORMANCE BANK GUARANTEE: Not Applicable.

DEDUCTION FROM CONTRACT PRICE: All costs damages or expenses, which the
purchaser may have paid, for which under the contract, the contractor is liable, may be deducted by
the purchaser from any money due or which may become due by him to the contractor under this
contract, or may be recovered by suit or otherwise from the contractor. |

e x
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In case the supplier fails to execute the orA 82161:3 stipulated delivery period, it shall‘!eQ‘iﬁul

for the purchaser to take the supply wholly or in part from any other firm after 7 days notice to the
supplier and allowing them reasonable time to complete the supply and realize the extra
expenditure from contractor.
Any sum of money due and payable to the contractor (including security deposit returnable to him)
under this contract may be appropriated by the purchaser and set off against any claim of the
purchaser for the payment of a sum of money arising of or under any other contract made by the
contractor with the purchaser.

20.0 All the other terms & conditions as laid down in UPRVUN Ltd general conditions of contract Form
'B' for supply of plant & machinery shall be applicable.

21.0 Any dispute regarding this contract shall be subject to the jurisdiction of the High Court of
judicature at Allahabad or the Court of judicature at Sonebhadra (U.P.).

Kindly acknowledge the receipt of this order and convey your acceptance within seven days from the date of this
purchase order, failing which, it will be presumed that this purchase order has been accepted by you.

Thanking you.
Yours faithfully,
-
(R B GUPTA)
EXECUTIVE ENGINEER
No. /PD-111/AH-582 of dated:

Copy forwarded to the following for information & necessary action:

SE, MMC-II, BTPS, Obra.

SE, O&MC-I, 2X200MW, BTPS, Obra.

Executive Engineer, Stores Division, OTPS, Obra.

Dy. Chief Account Officer, CFA&BO, BTPS, Obra.

Executive Engineer, AHD-1I, 2X200MW, BTPS, Obra in reference to letter No. 550/AHD-

[I/BTPS/R-1 dt. 21.11.2022.

Cut file/ Office copy.

7.  M/s. Goodwin Pumps India Pvt. Ltd., 39/1, Old Mahabalipuram Road, (Old No. 112/1 Chinna
Amman Koli Street), Kalavakkam, Thiruporur-603110, Chengalpattu District, Tamil Nadu.

\

(R B GUPTA)
EXECUTIVE ENGINEER

R S

<

@)s/

/[True Copy//
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X ANNEXTRE-R1

OFFICE OF THE EXECUTIVE ENGINEER

(| . PURCHASE DIVISION-III, BTPS
; : Obra Thermal Power Station
-1 ' E Power House Rd,Obra - 231219
UPRVUNL GSTIN :09AAACU4749D279
. i Released Purchase Order
PO No: 5000007414 PO Date: 05-01-2023
PO Version No: 0 Incoterms
PBG %: 0.00 . Version Date: 07-01-2023
Security Deposit%: 0.00 % Reason:
To
Sor®? M/S Incom Power P Limited Vendor No:1000079
LSC plot n flat no, 306 RG Square New Delhi, Vendor Postal Code: 110092
-110082. PANAAACIOBZ21A
Email: incom@garnelworld.com GST No O7AAACIOBZ1ATZH

Subject : Supply of "Goodwin" make Submaersible Slurry Pump for Effluent Treatment Plant of OIPS, Obra against
onguiry No. 2640/PD-/Pump dated 15.12 2027

Rudgel Head: Q&M Reg no, 1055 dl 05.01.2023, (Amount; ks, 20,99 120/-)

References: 1. M/s. Goodwin offer no. REF/GPIPL/22-23/OBRA dt, 20.12.2022
2 Your email dt. 03.01.2023

Header Text: Doar Sirs

%, . {
vt reference 1o above and as approved by the commilice anorder is hereby placed with you Tor the supply of the lollowing
ilems as por terms & condilions stipulaled below:

Order Value Summary :

Amount
Total Order Value INR 2.099 120
In Words, iIng TWENTY LAKH NINETY NINE THOUSAND ONE HUNDRED TWENTY

Authornized Signaton,

FPage 1 of 4
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Continuation Sheat [or PO Na:500000 7414

i eRAT
Freight | Total Value lgg:::?;::.:;fode &
|

Please find the below PO Details
Discount/ |Net Value/ Total Net
Qty valiia P&F

| Material/ iMalcriaI! }
i“m' e Service No [Service Desc. FBse/nss Unit Unit
!_ - ——i—ie —— 4 g —— s —— r-
SUBMERSIBL
5000023765 | E GOODWIN |2,099,120 2,089,120 | 1 2.089,120 |41.982 -11,9&2.11 2,183,084 8 |BOD3-B-C Store Sheddd
PLUMP
|
. e = S D 7 o ey
| Bata Quantity uom Start Date | End Date Contiact Mo |
) Contract Date '
00010 . 02.03.2023 1 EA Drawing No  NA
(Changed) [gpecification © Submersibic Slurry Pump ' T
[Make: M/s. Goodwin Pumps India Put. Ltd. |
Type: 100 ANZE, 30KW/40HP Motor, 440V, 3Phase, 50 Hz, Wet end in Ni Hard IV malerial.
|F’ump Consists of following: .
[1. Fully Automatic Control Pannel-01 No.,
2. Power Cable-30 meter, L)
| _13. Hose Pipe-10meter Length — 01 No. gac’ St Mol
SCOPE OF WORK :

Authorized Signatary

Page 2 of 4
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Terms & Conditions :

s

Terms of Payment : 100% Payment alongwith tax shall be made against Tax Invoice and after receipt & acceptance of
malterial in Store Division, Obra TPS, Obra in accordance with payment policy of UPRVUNL

Firm shall submit Proforma Invoice against readiness of material to the consignee. The material shall be dispalched by
the firm only after receipt of intimation of readiness ol payment.

All the Bank charges shall be borne by the contractor. Further no interest of any kind shall be paid by UPRVUN Ltd. In
case the documents are presented with either of these stipulations, the same shall not be pad

Shipping Instructions: The material shall be dispatched on 'FREIGHT PAID" door delivery basis upto Store Division,
Obra TPS, Obra.

Material duly insured shall be dispatched to Store Division, Obra TPS, Obra by Road Transport for safe <(>&<)> quick
delivery preferably through TCI/RTC/ARC elc. or any approved transporter of Store Division, Obra TPS, Obra. '

Immediately after the dispatch of the matenal, intimation shall be communicated by the contraclor Lo lhe consignee,
Payment Authority and this office.

. Documents to be submitted by the vendor : Bills / Pro-forma Invoice prepared in triplicate as per terms of this contract

shall be submitted to the Consignee duly Pre-Receipted.

A Photostat copy of the Delivery Challan / Transport Receipt along with copy of Invoice duly supported with other
documents such as Test & Guarantee Certilicate, Operation cum Maintenance manual efc. will be sent to Consignee. the
undersigned and payment authority under registered cover. In case these documents are not senl as per above
instructions. it will not be possible to take further action for payment expeditiously

Delivery : Within 6 to 8 weeks from the date of order. However, the firm will expedite the supply at the earhest. Delivery
period shall be the essence of the contract. If the contractor fails to adhere to the stipulated delivery period, order shall be
liable to be cancelled,

. Liquidated Damage (Penalty Clause) : Damage for delay in supply shall be imposed @ % % per week reckoned on the

value of such portion of the material only which remains unsupplied within time fixed for delivery or any extension there ol
subject to a maximum of 10% (Ten percent) of the contract value of such unsupplied portion only. GST shall be
applicable on LD penally as per Govl. rule.

General Terms & Conditions : A. PRICES: Prices are Ex-works, Chennai. The price shall remain firm and shall not
change due to any reason thereof lill execution of complete order.

B. PACKING & FORWARDING CHARGES: Shall be paid extra @ 2.0% of order value.

C. FREIGHT CHARGES: Shall be paid extra @ 2.0% of order value.

D GST: GST shall be paid exlra as legally applicable at the time of dispalch. Present GST rate is @ 18%

E. TRANSIT INSURANCE The material shall be dispatched duly insured in advance by the firm & all transit risk shall be
in scope of the supplier. The transit insurance charges shall be reimbursed (o the firm at actual against documentary
evidence.

F. SECURITY: Nol Applicable.

G. TEST & GUARANTEE CERTIFICATE: Test & Guarantee Certificale of the supplied pump issued by Manufacturer
shall be submi lted by the Firm

H The firm shall provide Material test / compliance certificate, catalogue of operation / maintenance manual / spare parts
list alongwith supply of material.

Authorized Signatory

Page 3 ot 4
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Continuation Sheet For PO No:500000¢414

I PAYMENT AUTHORITY: Dy. Chief Accounts Officer, CFA&BO, BTPS, Obra, District Sonebhadra.

J. CONSIGNEE: The material shall be consigned lo Executive Engineer, Stores Division, Obra TPS, Obra,
Sonebhadra-231218 (U.P.). Email id; ee.csd_2.blps.obra@uprvunl.org

(Note: Any further communication regarding submission of P1 / inspection / dispatch / payment / submission of Securily &
PBG elc. shall be made to the consignee only.)

K PACKING Material shall be suitably packed for Road transit carriage at site and outdoor storage during transit. The
contractor shall be responsible for any loss / damage to the material during transit due to improper and inadequate
packimng.

| REJECTION OF DEFECTIVE MATERIALS: Any defective or inferior quality of material not conforming to the
specification / order shall be rejected and shall have to be replaced by the contractor free of cost.

M. PERFORMANCE BANK GUARANTEE: Not Applicable.

N DEDUCTION FROM CONTRACT PRICE: All costs damages or expenses, which the purchaser may have paid, for
which under the contract, the contractor is liable, may be deducted by the purchaser from any money due or which mg
become due by him (o the contractor under this contracl, or may be recovered by suil or otherwise from the contractor~=~
In case the supplier fails to execute the order within the stipulated delivery period, it shall be lawful for the purchaser o
take the supply wholly or in part from any other firm after 7 days notice to the supplier and allowing them reasonable time
to complete the supply and realize the extra expenditure from contractor.

Any sum of money due and payable to the contractor (including securily depasit returnable to him) under (his contract
may be appropriated by the purchaser and set off against any claim of the purchaser for the payment of a sum of money
arising of or under any other contract made by the contractor with the purchaser.

O Al the other terms & conditions as laid down in UPRVUN Ltd general conditions of contract Form "B’ for supply of plant
& machinery shall be applicable.

P Any dispute regarding this contract shall be subject to the jurisdiction of the High Court of judicature al Allahabad or
the Courl of judicature at Sonebhadra (U.P.).

Inspection Requirements : Inspection of material shall be carried out by authorized representative of EE, AHD-I,
3X200MW & EE. Store Division, OTPS, Obra after receipt of material at Store Division, OTPS, Obra.

. Warranties/Guarantees : For a period of 12 calendar months commencing immediately upon the setting to work ol the

material or 18 calendar months from the date of receipt of material whichever is earlier (with the exception of erosive
wear (o the following parts: Casing, wear plate, impeller, lock nut, Inducer and shaft sleeve) called "the maintenance
period" the contractor shall remain liable lo replace any defeclive parts thal may develop in the material under proper use __

and arsing solely from faulty design or malernals or poor work-manship. bl

et

Special Clauses & Instructions : Kindly acknowledge the receipt of this order and convey your acceptance within seven
days from the date of this purchase order, failing which, it will be presumed that this purchase order has been accepted

[N z

by you

Copy forwarded to the following for favour of necessary action :

(5, 1~ TS S

The Superintending Engineer: OPERATION AND MAINTAINANCE CIRCLE-1, BTPS, OBRA
The Superintending Engineer: MATERIAL MANAGEMENT CIRCLE,BTPS, OBRA

Dy. CAO, CFA & BO: Obra Thermal Power Station

Executive Engineer: Store Division- BTPS | Obra Thermal Power Station

Executive Engineer: ASH HANDLING DIVISION, BTPS

/[True Copy//

Authorized Signatory
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ANNEXURE-R18

s
OFFICE OF THE EXECUTIVE ENGINEER
PURCHASE DIVISION-III, BTPS
Obra Thermal Power Station
i Power House Rd.Obra - 231219
UPRVUNL GSTIN :09AAACU4749D2Z9
Released Purchase Order
PO No: 5000007969 PO Date: 23-02-2023
PO Version No: 0 Incoterms: ,
PBG %: 0.00 Version Date: 23-02-2023
Security Deposit%: 0.00 % Reason:
To
o 2
M/S Incom Power P Limited Vendor No:1000079
LSC plot n flat no. 306 RG Square,New Delhi, Vendor Postal Code: 110092
-110092. PAN:AAACI0B21A
Email: incom@garnetworld.com GST No:07AAACI0621A1ZH

Subject : Supply of "Goodwin” make Submersible Slurry Pump for Drain Sump Pit of unit no. 13, BTPS, Obra against
enquiry No, 2843/PD-llI/Pump dated 02.02.2023.

Budget Head: O&M, Reg. no. 1187 dt. 22.02.2023, (Amount: Rs. 20,99 ,1 20/-)

References: 1. M/s. Goodwin offer no. REF/GPIPL/22-23/OBRA dt. 04.02.2023.
2. Your email dt. 20.02.2023

Header Text: Dear Sirs,

“Jith reference to above and as approved by the committee an order is hereby placed with you for the supply of the following
items as per terms & conditions stipulated below:

Order Value Summary :

Amount
Total Order Value INR 2,099,120
In Words,INkR TWENTY LAKH NINETY NINE THOUSAND ONE HUNDRED TWENTY
Authorized Signatory
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Please find the below PO Details:

Material/ Material/ Discount/ |Net Value/ Total Net Consignee Code &
item No. Service No Service Desc. Rate/Unit Unit Unit Qty Value P&F  |Freight Total Value Description
SUBMERSIBL
5000023765 | E GOODWIN (2,099,120 2,099,120 1 2,099,120 [41,982.|141,982.4 2,183,084.8 |B003-B-C.Store Shed03
PUMP
Scheduled : HSN Code
Date Quantity UOM | Start Date | End Date Contract No
Contract Date :

18.05.2023 1 EA Drawing No  : NA

00010

Specification : Submersible Slurry Pump

Make: M/s. Goodwin Pumps India Pvt. Ltd.

Type: 100 ANZE, 30KW/40HP Motor, 440V, 3Phase, 50 Hz, Wet end in Ni Hard IV material.
Pump Consists of following:

1. Fully Automatic Control Pannel-01 No.,

2. Power Cable-30 meter,

3. Hose Pipe-10meter Length — 01 No.

SCOPE OF WORK :

Authorized Signatory

Page 2 of 4
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Terms & Conditions :

i

Terms of Payment : 100% Payment alongwith tax shall be made against Tax Invoice and after receipt & acceptance of
material in Store Division, Obra TPS, Obra in accordance with payment policy of UPRVUNL.

Firm shall submit Proforma Invoice against readiness of material to the consignee. The material shall be dispatched by
the firm only after receipt of intimation of readiness of payment.

All the Bank charges shall be borne by the contractor. Further no interest of any kind shall be paid by UPRVUN Ltd. In
case the documents are presented with either of these stipulations, the same shall not be paid.

. Shipping Instructions: The material shall be dispatched on ‘FREIGHT PAID’ door delivery basis upto Store Division,

Obra TPS, Obra.

Material duly insured shall be dispatched to Store Division, Obra TPS, Obra by Road Transport for safe <(>&<)> quick
delivery preferably through TCI/RTC/ARC etc. or any approved transporter of Store Division, Obra TPS, Obra.

Immediately after the dispatch of the material, intimation shall be communicated by the contractor to the consignee,
Payment Authority and this office.

Documents to be submitted by the vendor : Bills / Pro-forma Invoice prepared in triplicate as per terms of this contract
shall be submitted to the Consignee duly Pre-Receipted.

A Photostat copy of the Delivery Challan / Transport Receipt along with copy of Invoice duly supported with other
documents such as Test & Guarantee Certificate, Operation cum Maintenance manual etc. will be sent to Consignee, the
undersigned and payment authority under registered cover. In case these documents are not sent as per above
instructions. it will not be possible to take further action for payment expeditiously.

Delivery : Within 10 to 12 weeks from the date of order. However, the firm will expedite the supply at the earliest.
Delivery period shall be the essence of the contract. If the contractor fails to adhere to the stipulated delivery period,
order shall be liable to be cancelled.

Liquidated Damage (Penalty Clause) : Damage for delay in supply shall be imposed @ % % per week reckoned on the
value of such portion of the material only which remains unsupplied within time fixed for delivery or any extension there of
subject to a maximum of 10% (Ten percent) of the contract value of such unsupplied portion only. GST shall be
applicable on LD penalty as per Govt. rule.

General Terms & Conditions : A. PRICES: Prices are Ex-works, Chennai. The price shall remain firm and shall not
change due to any reason thereof till execution of complete order.

B. PACKING & FORWARDING CHARGES: Shall be paid extra @ 2.0% of order value.

C. FREIGHT CHARGES: Shall be paid extra @ 2.0% of order value.

D. GST: GST shall be paid extra as legally applicable at the time of dispatch. Present GST rate is @ 18%.

E TRANSIT INSURANCE: The material shall be dispatched duly insured in advance by the firm & all transit risk shall be
?V%c;?cee_of the supplier. The transit insurance charges shall be reimbursed to the firm at actual against documentary

F. SECURITY: Not Applicable.

G. TEST & GUARANTEE CERTIFICATE: Test & Guarantee Certificate of the supplied pump issued by Manufacturer
shall be submi tted by the Firm.

H. The firm shall provide Material test / compliance certificate, catalogue of operation / maintenance manual / spare parts
list alongwith supply of material.

Authorized Signatory
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I. PAYMENT AUTHORITY: Dy. Chief Accounts Officer, CFA&BO, BTPS, Obra, District Sonebhadra.

b

J. CONSIGNEE: The material shall be consigned to Executive Engineer, Stores Division, Obra TPS, Obra,
Sonebhadra-231219 (U.P.). Email id: ee.csd_2.btps.obra@uprvunl.org

(Note: Any further communication regarding submission of Pl / inspection / dispatch / payment / submission of Security &
PBG etc. shall be made to the consignee only.)

K. PACKING: Material shall be suitably packed for Road transit carriage at site and outdoor storage during transit. The
contractor shall be responsible for any loss / damage to the material during transit due to improper and inadequate
packing.

L. REJECTION OF DEFECTIVE MATERIALS: Any defective or inferior quality of material not conforming to the
specification / order shall be rejected and shall have to be replaced by the contractor free of cost.

M. PERFORMANCE BANK GUARANTEE: Not Applicable.

N. DEDUCTION FROM CONTRACT PRICE: All costs damages or expenses, which the purchaser may have paid, for
which under the contract, the contractor is liable, may be deducted by the purchaser from any money due or which may
become due by him to the contractor under this contract, or may be recovered by suit or otherwise from the contractor.

In case the supplier fails to execute the order within the stipulated delivery period, it shall be lawful for the purchaser to
take the supply wholly or in part from any other firm after 7 days notice to the supplier and allowing them reasonable time
to complete the supply and realize the extra expenditure from contractor.

Any sum of money due and payable to the contractor (including security deposit returnable to him) under this contract
may be appropriated by the purchaser and set off against any claim of the purchaser for the payment of a sum of money
arising of or under any other contract made by the contractor with the purchaser.

O. All the other terms & conditions as laid down in UPRVUN Ltd general conditions of contract Form 'B' for supply of plant
& machinery shall be applicable.

P. Any dispute regarding this contract shall be subject to the jurisdiction of the High Court of judicature at Allahabad or
the Court of judicature at Sonebhadra (U.P.).

. Inspection Requirements : Inspection of material shall be carried out by authorized representative of EE, AHD-I,

2X200MW & EE, Store Division, OTPS, Obra after receipt of material at Store Division, OTPS, Obra.

Warranties/Guarantees : For a period of 12 calendar months commencing immediately upon the setting to work of the
material or 18 calendar months from the date of receipt of material whichever is earlier (with the exception of erosive
wear to the following parts: Casing, wear plate, impeller, lock nut, Inducer and shaft sleeve) called "the maintenance
period" the contractor shall remain liable to replace any defective parts that may develop in the material under proper use
and arising solely from faulty design or materials or poor work-manship.

Special Clauses & Instructions : Kindly acknowledge the receipt of this order and convey your acceptance within seven
days from the date of this purchase order, failing which, it will be presumed that this purchase order has been accep!
by you.

—

Copy forwarded to the following for favour of necessary action :

SRR

The Superintending Engineer: OPERATION AND MAINTENANCE CIRCLE-l, BTPS, OBRA
The Superintending Engineer: MATERIAL MANAGEMENT CIRCLE,BTPS, OBRA

Dy. CAO, CFA & BO: Obra Thermal Power Station

Executive Engineer: Store Division- BTPS , Obra Thermal Power Station

Executive Engineer: ASH HANDLING DIVISION-II, BTPS

W Authorized Signatory
[,
I ¥
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'ANNEXURE-

(igFICE OF THE EXECUTIVE ENGINEER
H‘H:ANI?LING DIVISION-II, 2X200MW
B’TPS, OBRA (SONEBHADRA)

No. 613/AHD
-11/2
x200 MW/0O-3 Dated 04.01.2023

Subject :- Order for work.

M/s.India Eng
g. Works
15/116, J.K Palace, Chopan Road

Obra (Sonebhadra

Dear Sir,
With reference to your quotation No. Nil dtd. 2
21x200MW/EW dated 20.12.2022, 1 hereby place on order with you for the following wor

0.12.2022 against enquiry No.588/AHD-II/
k to be carried out by

you as per terms and conditions given below:-
SI No. | Description of work Qty | Unit Rate ‘ Amount
(inRs) | (inRs) !
1 Erection of 14” MS Pipe Line, laterals, bends and valves 100 | metre 1805.50 1,80,550.00 |
from ETP discharge Line at unit no 9 HP Pump sump pit '
to HP Pump sump pit of Unit 10/11 of BTPS , OBRA ’

Scope of work:-
1. Digging of trench.

2. Transportation of pipeline from old place to new
place.

3. Cutting of 14” MS pipe and m
ends of pipe as per requirement.

4. Making of bend by tack welding by MS |

electrodes.
5. Clearing the joints by brush/grinder.
6. Erection & commissioning of pipe line. | |‘

7. Making flange for valves. _
8
|

. Erection of valves/NRV/clamps.

9. Removing of scrap from site to scrap yard. _
TOTAL | 1,80,550.00

(Rupees One Lakh Eighty Thousand Five Hundred Fifty )Only

Note: GST extra.
ever may be the case.

TERMS AND CONDITIONS:-

1. The above rates are firm and shall not be subject to any variation whatso

2. All the required special T&P and consumable items shall be provided by the contractor.

3. The work is to be completed within 07 days from of the date of issue of this order/material failing which
penalty @1/2% per day/week maximum 10% of total value of work shall be levied for delay.

4. 100% payment shall be released after completion and checking of work.

5. The labour to be engaged at site must be insured. Contractor is fully responsible for payment of

on to their labours in case of any accident as per-factory rules.
ons shall be in accordance with UPRVUN Ltd. Standard form "A’.

|1 have only jurisdiction to try suit in case of any dispute.
mum wages as applicable to each person engagedfemployed by him.

aking V edges at

compensati
6. The other terms and conditi
7. The court of Sonebhadra sha.
8. Contractor will have to pay mini

Thanking you.
W Yours faithfully.
B 5 \,:W

oJ\
(S.K/DWIVEDI)
a[u EXECUTIVE ENGINEER

Y

/[True Copy//



OFFICE OF THE EXECUTIVE ENGINEER

CIVIL MAImTSE DIVISION-II
U. PR MISY.LTD

OBRA-SONEBHADRA

Fy
SURAINEE UPRVUNL CIN: U40101UP 980SGC005065
CIN:U40101UP 9808GC005065

NO. |\ 3 ¥ /CMD-1/TC-18(E-Tender) Dated : 2 102/2023

Subject:- Confirm LOI for the work of construction of trench in unit no. 13 for connection of drainage
water of unit 12 to sump pit of unit 13, Obra TPS, Obra, Sonbhadra.

M/s. 8.\, Singh, ' ; .

97D, Usha Siddhi Kunj, Registration no. 1165 dated 16-02-2023
Burdwan Compound, Lalpur (Contingency Hend)

Ranchi, Jharkhand- 834001

Dear Sir.

Please refer to this office Provisional LOI no. 122/CMD-II/TC-18 (E-Tender) dt.
14-02-2023 vide which the subject work was awarded to you. In this connection I am pleased to
inform you that the quoted offer amounting to Rs. 7,91,216.00 (Rupees Seven Lacs Ninety One
Thousand Two Hundred Sixteen) Only + GST as applicable shall be paid extra as per Govt.
rules has been accepted by the Project Tender Committee & your provisional LOI is hereby
confirmed. The remaining details provided in the Provisional LOI will remain same.

You are requested to please submit non-judicial 01 Nos. stamp paper worth Rs. 100.00
affixed with revenue stamps of Rs. 1.00 along with a latest passport size photograph of
proprictor/ partner of firm for execution of the agreement. Without signing the agreement,
payment shall not be made. A copy of Bill of quantity along with terms & conditions is also
being enclosed here with.

Thanking you,
Encl: As above Your’s faithfully,

Htw%f’

(M.A. Khan)
Executive Engineer

No. /CMD-II/TC-18(e-tender) of date. .
Copy forwarded to the following for information and necessary action:-
|. Superintending Engineer. Civil maintenance Circle-1, Obra.
2. Dy. Chief Accounts Officer, CFA&BO. BTPS, Obra
3. Concerned AE/JE, CMD-IL. \

(M.A. Khan)
Executive Engineer
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Bill of quantity for the work of cnmlruclion f

y ) . I
carraige of steel by mechanical including all labour and T & P up to ditance 3km

nit no. IS from drain betwe

Against Short Term l:. Tender No. 18/SECMC-1/CMD-11/2022-23.

DESCRIPTION

as per direction of Engineer-in-charge

Demolishing R.C.C. work m'anu_.a!lv,f by mechamical means incl_uding stackingof

steel bars and disposal ofunserviceablematerial within 50 metres lead as per

direction of Engineer - in- charge

Demonslung cement concrete manually! by mechanical means mciudmg disposal

of material within S0 metres lead as per direction of Engineer - in -

charge Nominal concrete 1:3:6 or richer mix (i/c equivalent design mix).

Earth work in excavation by mechanical means (Hydraulic excavator]/manua!
means over areas (exceeding 30 cm in depth, 1.5 m in width as well as 10 sgm on
plan} including getting out and disposal of excavated earth lead upto 50 m and

lift upto 1.5 m, as directed by Engineer-in-charge. All kind of soil,

QTY. | RATE

‘-
M1 65

B il

UNIT

10094

en unit 1 q% to

AMOUNT

65611

3200 214805

68737 63

11.00 147242

16,196 57

M’ 2000 | 15411

323631

Earth work in excavation by mechanical means (Hydraulic excavator)/manual
meansover areas (exceeding 30 cm in depth, 1.5 m in width as well as 10 sqm on
plan)including getting out and disposal of excavated earth lead upto 50 m and lift
uptol5 m, as directed by Engineer-in-charge.(hard rack}

M’ 9500 86119

Providing and laying in position cement concrete of specified grade excludingthe
cost of centering and shuttering - All work up to plinth level :1:4:8 (1 Cement: 4
coarse sand (zone-lll) : 4graded stone aggregate 40 mm nominal size).

M 15.00 4906 44

81.812.71

73.596 61

|

Brick work with common burnt clay F.P.S. (non modular) bricks of
classdesignation 7.5 in foundation and plinth in:Cement mortar 1:4 (1 cement : 4

__coarse sand)

37.00 5403 .60

1,99.933 26

Providing and laying in position cement concrete of specified grade excludingthe
cost of centering and shuttering - All work up to plinth level :1:2:4 (1 Cement:
2coarse sand (zone-ll1]) : 4graded stone aggregate 20 mm nominal size).

13.00 5661.19

73,39542

12 mm cement plaster finished with a floating coat of neat cement of mix :1:3 (1
cement. 3 fine sand).

266.00 28886 |

76.83568

10

Centering and shuttering including strutting, propping etc. and removal of form
for Edges of slabs and breaks in floors and walls Under 20 cm wide.

140.00 146.82

20,555.08

Structural steel work riveted, bolted or welded in built up sections, trusses
andframed work, including cutting, hoisting, fixing in position and applying a
primingcoat of approved steel primer all complete as required (but excluding
cost ofstructural steel).

MT 6.30 2003657

1,30,237.71

Disposal of building rubbish / malba / similar unserviceable, dismantled or waste
materials by mechanical means, including loading, transporting, unloading to
approved municipal dumping ground or as approved by Engineer-in-charge,
beyand 50 m initial lead, for all leads including all lifts involved.

150.00 11767

1763042

Providing ana laying in position specified grade of reinforced cement concrete,
excluding the cost of centering, shuttering, finishing and reinforcement - All work
up te plinth level :1;1.5:3 (1 cement : 1.5 coarse sand (zone-Ill): 3 graded stone

aggregate 20 mm nominal size).

12.00 654089

7849068

stee| reinforcement for R.C.C. work including straightening, cutting, bending,

placing In position and binding all complete upto plinth level.Cold twisted bars.

750.00 70.76

5307203

Centering and shuttering including strutting, propping etc. and removal of form

for Foundations, footings, bases of calumns, etc, for mass concrete.

6.00 24140

| 44839

Total Rs.

Less 11.70% as per quoted rafes (-) Rs.

_8.96,054.62
1.04.838.39

_Grand Total Rs.

Suy Rs. |

(‘](un

791.216.23
7.91,216.00

(1\[..(]311“1]

Executive £

ngineer




10

117

PRICES:Rates in BOQ must be quoted exclusive of GST which shall be paid by the

department extra as per Govt rules

VYALIDITY OF OFFER:

The prices shall be kept valid for a period of at least 90 days from the date of opening of  tender part-|.
PAYMIENT:

100% (Hundred percent) payment shall be made on suecessful completion of works against each work indent
after deduction of security. income tax ete. Monthly RAB shall be prepared in form no.26. In case the payment
is delayed by the department to the contractor due to any reasons, the firm will not deny the execution of work
and pavment of wages to their labourers shall have to be done by the contractor timely.

INCOME TAN:

Income v at the rate prevailing at the time of billing, shall be deducted from each bill/running bill.

Clenpercentt ol the value of the contract within two week of placing of LOL. However earnest money deposited
against the tender may be adjusted against the security deposit. 11 the bidder fails to deposit the initial security
deposit the same will be deducted from the running/linal bills @ 10% of bill amount.

I Security money shall be released only afier Six months of the completion period of the agreement. If
the contractor fails to perform the work successfully or discontinues the work before completion of the period
ol the agreement or the work is discontinued by the department due to his poor performance; the security money
shall be forfeited in all such cases. Similarly security deposits shall be refunded only after adjustment of dues of
the department. Eamnest money of the successful tenderers whom L.O.1. is placed will be forfeited if they fail to
start the work or execute the agreement.

PENALTY:

i) I'he contractor shall complete the work within the period as mentioned in the letter of indent. If the
work is not completed within completion period then damages for delay (penalty) @ 1 % per week of
the value of the assigned incomplete work shall be levied and recovered from the bill / running bill.
However the total amount of penalty shall be limited to 10 % (Ten percent) maximum of the total
value of assigned work.

i) In cases. in which the work is delayed due to reasons beyond the control of the contractor. then suitable
estension of time shall be allowed / granted, if the contractor applies for the same along with “No
claim certificate’ stating that the grant of time shall not form any basis for any claim whatsoever the
reasons for delay.

iii) In case contractor is found negligent & the progress is not satisfactory the work shall be got carried out
through some other contracting agency on debit able basis and the entire amount on the account of
difference of rates and damages for delay shall be debited to the contractor and the same would be
recovered from any of his bill pending at this project or anywhere in U. P. Rajya Vidyut Utpadan
Nigam Limited.

Contractor will not have any claim, if no work or less work was carried out against the contract.

Period of agreement

a) The agreement shall remain valid for the period of 03 (three) months from the date of start
mentioned in letter of intent, Contract may be extended for further 01 (One) month on the same
rates, terms & conditions if required. Contract may be extended further with mutual consent.

b) The agreement executed with the contractor may be terminated at any time within the period of
agreement by giving two weeks notice. In case the agreement is terminated due to failure on the
part of the contractor then the security money would be forfeited.

I'he contractor shall not sublet the contract to any other firm/party/contractor. The contractor to whom the work

would be awarded shall be responsible for all the work of agreement.

Variation

Variation of any individual item of BOQ may vary upto any extent but over all variation shall
be o Hiited 1 (4/-)10% of the contract value, In special circumstances, variation more than 10% may
be done alter approval of Competent Tender Commiltee,

. EXTRA ITEMS.

e contractor shall cary out, il asked for by the Engineer, any items of work, though not covered by the
scheduie obitems of the contract. The contractor shall submit his rate quotations supported by detailed analy sis
witlian seven (7) days in usual cuse alter being asked lor, in writing to take up such work. 1 possible the extra
itenn rates shall be related w accepted item rates, 11 such suitable aceepted rates are not available, the contractor
shull be allowed 10% extra profit over the direct cost ol materials, labour, tools and plants included in the rates

arial) Cost of matenuls, wols and plant shall be duly supported with comparative bids for materials and
transportation, if any and calculation of wols and plant hire charges shall be based on the report of rates and
cost commttee Government ol Indig or any approved method as decided by Fogineer. The rate of extra items

derved from the above shall be mutaally agreed upon by the contractor und the Engineer/purchaser betore
starting the work Incase of emergency the Engineer will be within his vight o instruct immediate execution of
the extia work without waiting Tor the sanction ol the quotation above. I such cases joint observation of the
cost shall be recorded and the payment shull be made on the basis ol quotation or the setual observed cost plus

(e

10% whichever 1s less



12.

ARBITRATION 463 1 1 8
Shafarinyime arise between the contractor & Nigam & the Engineer

I any dispute. difference or controversy
of contract touching the contract, or as Lo the true construction, meaning and intent of any part or condition of
the same. or as to the manner of execution or as to the quality or description of, or payment for the same, or as
to the true intent, meaning, interpretation, construction or effect of the clauses of the contract, specifications or
drawings or any of them, or as to any thing to be done, omitted or suffered in pursuance of the contract or
specilications, or as 1o the mode of carrving the contract in to effect or as to the breach or alleged breach of
contract or as o any claims on account of such breach or alleged breach or as to obviating or compensating for
the commission of any such breach, or as to any other matter or thing whatsoever connected with or arising out
ol the contract, and whether before or during the progress or after the completion of the contract, such question,
diflerence or dispute shall be referred for adjudication to the Chairman, UPRVUNL or to any other person
nominated by him in his behall and his decision by way ol a speaking award in writing shall be final, binding
and conclusive. This submission shall be deemed to be a submission to arbitration within the meaning of the
Indian Arbitration Act 1940 © Arbitration and CONCILIATION ACT, 1996 or any statutory modification
thereol The arbitrator may from time to time with consent of the partics enlarge the time for making and
publishing the award.

L pon every or any such reference the cost of and incidental to the reference and award respectively

shall be inthe discretion of the Arbitrator, who shall be competent to determine the amount thereof or direct the
same o be taved as between solicitor and client or as between party and party and to direct by whom and to

whom und in what manner the same shall be borne and paid.
Work under the contract shall. if reasonably possible, continue during the arbitration proceedings and

no pay ments due or payable by the Nigam shall be with-held on account of such proceedings.

12. COURT OF COMPETENT JURISDICTION

13.

14.

Any action taken or proceedings initiated on any of the terms of this agreement shall be only in the Court of
Sonebhadra and High Court of Judicature at Allahabad.

ENGINEER OF CONTRACT:

Exceutive Engineer CMD-11, Obra  shall be the engineer of contract.
PAYMENT AUTHORITY:

Dyv. CAOL CFA&BO. BTPS Obra, Sonebhadra shall be the payment authority.

(L
(M.A. Khan)
Executive Engineer
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SPECIAL ('umn'r%%‘ Y IRACLAGAINST s1oRL TERMY 4 ©

\ . L-TENDE L(CMC-1)/CMD-11/2022-23

.\ ol shall be carried out as per CPWD/APWD specification as per the direction of Engineer Incharge,

t an .rll'll‘l ~hal.f. have 1o be strictly abided by the health and safety rule of factory and rules and regulation
T Rapva Vidyut Utpadan Nigam 1.4d., as applicable to them,

Loy i 9 alia nde T H i i
Wiorwill hove to take adequate precaution lor safety of their workers: he shall be responsible for the

pement ol any compensation of their labour/stafl as per rules in case of any accident happening on
weonnb ol any reason what so ever

Contractor will hiave 1o put one responsible person called site representative always on the work site, who
Wby out the instractions of the Exeeutive Engineer, CMD-11 or his authorized representative from
e Ly time

Contmactorwillarrange his own experienced and healthy semiskilled/unskilled workers as required and will
Peresponsible for the arrangement of their Gate Passes (rom security officer, insurance of the workers (as
quiredy medical wellare and residential [acilities o their workers & himsel[ etc.

Ihewark will be carried out in such a way that no plant/equipment is damaged. The repair/replacement
shall be recovered from the contractor’s hill in case of any damages.

e work shall be executed as per instructions of Engineer of contract or his representative.

Nocelaim shall be made by the contractor for the Labour rendered idle due to stoppage of work or
suspension of work due to any reason whatsoever,

Contractor shall arrange for the insurance of their workers/staff to be engaged on job at work site at their

e

During  the  tender  agreement  period the contractor  will be responsible to ensure strict
compliance implementation ol all the provision amended from time to time by the Central/State
Covernment Local Administration up to extent, it pertains to the contractor, ol all the employees employed
Gw Wim
I'l¢ has further o ensure and prove. if necessary, that the minimum wages, as prescribed from time to
tie by Government under the minimum wage Act, 1948, are being paid by him to his employees and in
case he tails to do so, the liability on this account will be adjusted from any of his security/pending bill with
the Nigam.
Ver completion of the work. Lests shall be carried and if any defects, cracks, non-settlement of epoxy
crouting. honey comb, ete. are found the same will have to be rectified by the contractor free of cost. In
case the [irm fails to get the work done, the work shall be got done through some other outside agency on
debitable basis,
| runsporiation of spares/consumables from site stores up to work site and return of old worn out spares and
their proper staking shall be treated as included in the scope of work against each items as on enlisted in the
tender specifications.
I weeurity of all the spares and consumables issued to the contractor by the department if any shall be the
te responsibility of the contractor.
C1octor shall make own arrangement for his stores and staft. For this suitable space will be provided by
cpartment. free ol cost, il necessary.
a0l emergency. additional adequate manpower shall have to be deployed on the job to complete it
nimimum possible time.
St are reserved to reject any or all tenders without assigning any reasons whatsoever or o divide the
1 heneeen more than one firm / contractors, as per site requirement.
o shall not sublet the contract o any other agency without prior approval of the Engineer of
L and they themselves shall be responsible Tor all the works ol agreement.
Lot shall follow all the Tabour laws and payment to the labour shall be done through cheque.
( ot sl pay 1PE bonus and Teave benelits ete to their labours as per govt rules
Lot terms and conditions shull be as per general terms and conditions of UPRVUNL Form “A™ as per
poapplicuble, Inocase of any contradiction between any ol conditions mentioned in torm “AT and
Dentoned nspecial conditions of this contract and commereinl conditions ot this contract then the
e made in the terms and conditions of this contract shall over vide, the conditions mentioned i
ANV UUNG, Form tA®
Ll have o arrange group insurance Tor their lubours for Rs. S Laes for pay ing the ex-gratia
Wi given immediately to deceased lubour by UPRVUNL (Obra TPN) Fhe o will deposit the
Cratia anount with the concern diviston within 120 days ol the incident claiming trom insuranee

e

(MLAL Khan)
I aecutive Bngineer

Hierwise sarme shall be adjusted fron the bill of the o,
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OBRA-SONEBHADRA
CIN:UA0I01UFP 9808GCO050685
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CINUAD101UP 9808GC005068

NO. |22 /CMD-I/TC-18(E-Tender)

Dated : '.*‘-1 102/2023
Snbject:- Provisional LOI for the work of construction of trench in unit no. 13 from drain between unit
no. 12 & 13 to near ESP pump, Obra 1TPS. Obra, Sonbhadra.

M/s. S.N. Singh,

97D, Usha Siddhi Kunj,
Burdwan Compound, Lalpur
Ranchi, Jharkhand- 834001

Dear Sir.

Please refer to e-tender for subject work against e-tender notice No. I8/SECMC-I/CMD-
[12022-23, part-1 and 11 of which were opened online on 13-02-2023 and 14-02-2023 respectively. On
opening of Part-11 your rates were found lowest at 11.70% below the estimated rates amounting to
Rs. 7.91,216.00. Due to urgency of work you are allowed to start the work whose Date of start &
date of completion of the work shall be 15-02-2023 & 14-05-2023 respectively. The confirm LOI for

the subject work shall be placed shortly.

Thanking you

Your's faithfully.

ﬂ[ %’1 -

Executive Engineer

2%

No. | Z2CMD-1I/ TC-18(e-tender) of date.

Copy forwarded to the following for information and necessary action:-
1. Superintending Engineer, Civil Maintenance Circle-1, Obra.
2. Dy. Chief Accounts Officer, CFA&BO, BTPS, Obra

3. Concerned AE/JE, CMD-II, BTPS. o
M523
/'1“' .U
Executive Engineer
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/[True Copy//




OFFICE OF THE EXECUTIVE ENGINERR

URE-R2

: L . CIVIL MAINTENANGS: RIVISION-I|
S urrRVL 2
IR wow we Rga g fm o, OBRA-SONEBTIADRA

ANAT—THR

CIN:U0D101UP 9B0SGCN

CIN: V4010 UP 9ROSGCONS0OS

05065

NO. V{/t /CMD-11/TC-09(E-Tender) Dated : 272 /02/2023
Subject:- LOI for the Work of construction of sump pit inside of unit no. 11 ESP, Obra, Sonbhadra

M/s Shahzade Khan,
Near Geeta Mandir, Registration no. 1196 dated 23-02-2023
Sce-8, Obra, Sonbhadra (Contingency Fund)

Dear Sir,

Please refer to e-tender for subject work against short term e-tender notice No.
09/SECMC-1/CMD-11/2022-23, part-1 and 11 of which were opened online on 20-02-2023 and
22-02-2023 respectively. In this connection | am pleased to inform you that your quoted offer
amounting to Rs. 27,19,369.00 (Rupees Twenty Seven Lacs Nineteen Thousand Three
Hundred Sixty Nine) Only + GST as applicable shall be paid as per Govt. rules has been
accepted by the Project Tender Committee and work amounting to Rs. 27,19,369.00 is awarded
on you. Date of start of the work and date of completion of the work shall be 23-02-2023
and 22-06-2023 respectively.

You are requested to please submit non-j udicial 01 Nos. stamp paper worth Rs. 100.00
affixed with revenue stamps of Rs. 1.00 along with a latest passport size photograph of
proprietor/ partner of firm for execution of the agreement. Without signing the agreement,
payment shall not be made. A copy of Bill of quantity along with terms & conditions is also
being enclosed here with.

Thanking you,
Encl: As above Your's Taithfully,

e

(M.A. K
Executive Engineer

12 4
No. ; CMD-1/TC-09(e-tender) of date.
Copy forwarded to the following for information and necessary action:-
I. Superintending Engineer, Civil maintenance Circle-I, Obra.
2. Dy. Chief Accounts Officer, CFA&BO, BTPS, QObra
3. Concerned AE/NE, CMD-II.

(
v l‘.('\
, !’\\

| (ML.A, Khan)
4 ]wf E Exccutive Engineer

U, >

/ITrue Copy//



DESCRIPTION

farth  work In  excavation by mechanical — means (Hydraulic
excavator)/manual means over areas (exceeding 30 cm In depth, 1.5 m in
width as well as 10 sgm on plan)including getting oul and disposal of
excavated earth lead upto 50 mand lift upto 1.5 m, as directed by Engineer-
in-charge. All kinds of soil.

" farth work  in excavation by  mechanical  means (Hydraulic
excavator)/manual means over areas {exceeding 30 cm in depth, 1.5 m in
width as well as 10 sqgm on plan) including getting oul and disposal of
excavated earth lead upto 50 m and lift upto 1.5 m, as directed by Engineer-

| in-charge.Hard rock (blasting prohibited).

Providing and laying in position cement concrete of speci[led?a@

excluding the cost of centering and shuttering - All work up Lo plinth level

‘1:4:8 (1 Cement : 4 coarse sand (zone-lll) : 8 graded stone aggregate 40 mm
. nominal size), — -

Providing and laying in position specified grade of reinforced cement

concrete, excluding the cost of centering, shuttering, finishing and

reinforcement - All work up to plinth level :1:1.5:3 (1 cement : 1.5 coarse
_ sand (zone-Ill): 3 graded stone aggregate 20 mm nominal size).

UNIT

C_le

Cum

M3

OrY.

156.00

800.00

12.00

31.00

RATE

154.11

~ B6L19 _}7

4906.44

6540.89

AMOUNT

2404119

HEB949.15

58877.29

202767.58

Reinforced cement concrete work in walls (any thickness), including
attached pilasters, buttresses, plinth and string courses, fillets, columns,
pillars, piers, abutments, posts and struts etc, above plinth level up to floor
five level, excluding cost of centering, shuttering, finishing and
reinforcement 11:1.5:3 {1 cement : 1.5 coarse sand(zone-lll) : 3 graded stone

ageregate 20 mm nominal size),

M3

57.00

7886.44

449527.12 ]

Reinforced cement concrete work in beams, suspended floors, roofs having

slope up to 15° landings, balconies, shelves, chajjas, lintels, bands, plain
window sills, staircases and spiral stair cases above plinth level up to floor
five level, excluding the cost of centering, shuttering, finishing and
reinforcement, with 1:1.5:3 (1 cement : 1.5 coarse sand(zone-lll} : 3 graded

stone aggregate 20 mm nominal size).

M3

4.00

8274.41

33097.63

Centering and shuttering including strutting, propping etc. and removal of
| form for Foundations, footings, bases of columns, etc. for mass concrete.

M2

14.00

241.40

3379.58

~_ plinth and string courses etc.

| Centering and shuttering including strutting, propping etc. and removal of
form for Walls (any thickness) including attached pilasters, butteresses,

Centering and shuttering including strutting,_propping etc. and removal of
form for Suspended floors, roofs, landings, balconies and access platform

540.00

516.36

27883220 |

17.00

587.33

9984.62

Centering and shuttering including strutting, propping etc. and removal of
form for Lintels, beams, plinth beams, girders, bressumers and cantilevers

m2

55.00

467.84

25731.14 |

Steel reinforcement for R.C.C. work including straightening, cutting,

bending, placing in position and binding all complete upto plinth level.
Thermo-Mechanically Treated bars of grade Fe-5000 or more.

Kg.

5800.40

70.76

|
410452.03

g

Structural steel work in single section, fixed with or without connecting

plate, including cutting, hoisting, fixing in position and applying a priming

coat of approved steel primer all complete. (steel should be paid by
| department free of cost).

MT

5.00

20036.58

100182.80 |

Carriage of excavated rock by mechanical transport including
loading,unloading and stacking up to distance 3.00 km as per direction of
| engineer-in-charge.

L\E]

800.00

267.99

21433200

Disposal of building rubbish / malba / similar unserviceable, dismantled or

waste materials by mechanical means, including loading, transporting,

unloading to approved municipal dumping ground or as approved by

Engineer-in-charge, beyondS0 m initial lead, for all leads including all lifts
| involved. P

Hire and running charges of crane 20Tonne capacity including all Iui:lricanl..
 fuel, driver, etc.

Day

M3

299.00 |

5.00

_ TotlRs. |

1767

8050.00

3518318

40250.00
25,75.647.61

Add 5.58% as per quoted rates (W) Rs. | 1 A3T2L13

Grand Total Rs. |

Say Rs.

27,19,368.74

_27.19,369.00

ﬂ' M/S{.'?/}

“Kit

(MLA-

Executive Engineer



COMMERCIAL 1 ER]\H_&M_QES_AGMN&SHUR[ TERM 1 23
LE-TENDER NOT 1C-1)/CMD-11/2022-2)

I. PRICES:Rates in BOQ must be quoted exclusive of GST which shall be paid by the

department extra as per Govt rules

VALIDITY OF OFTER:

I'he prices shall be kept valid for a period of at least 90 days from the date of opening of - tender part-I.

3. PAYMENT:

100% (Hundred percent) payment shall be made on successful completion of works against each work indent
afler deduction of security. income tax ete. Monthly RAB shall be prepared in form no.26. [n case the payment
is delayed by the department to the contractor due to any reasons, the firm will not deny the execution of work
and payment of wages to their labourers shall have to be done by the contractor timely.

4. INCOME TAN:

Income tax at the rate prevailing at the time of billing, shall be deducted from each bill/running bill.

5. SECURITY DEPOSIT: The contractor shall be required to deposit initial security deposit amounting to 0%
(Ten percent) of the value of the contract within two week of placing of LOI. However earnest money deposited
against the tender may be adjusted against the security deposit. If the bidder fails to deposit the initial security
deposit, the same will be deducted from the running/final bills @ 10% of bill amount.

T'he Security money shall be released only afler Six months of the completion period of the agreement. [f
the contractor fails to perform the work successfully or discontinues the work before completion of the period
of the agreement or the work is discontinued by the department due to his poor performance; the security money
shall be forfeited in all such cases. Similarly security deposits shall be refunded only after adjustment of dues of
the department. Eamest money of the successful tenderers whom L.O.1. is placed will be forfeited if they fail to

start the work or execute the agreement.
6. PENALTY:

L]

i) The contractor shall complete the work within the period as mentioned in the letter of indent. If the
work is not completed within completion period then damages for delay (penalty) @ 1 % per week of
the value of the assigned incomplete work shall be levied and recovered from the bill / running bill.
However the total amount of penalty shall be limited to 10 % (Ten percent) maximum of the total
value of assigned work.

1) In cases. in which the work is delayed due 1o reasons beyond the control of the contractor, then suitable
extension of time shall be allowed / granted, if the contractor applies for the same along with “No
claim certificate’ stating that the grant of time shall not form any basis for any claim whatsoever the
reasons for delay.

iii) In case contractor is found negligent & the progress is not satisfactory the work shall be got carried out
through some other contracting agency on debit able basis and the entire amount on the account of
difference of rates and damages for delay shall be debited to the contractor and the same would be
recovered from any of his bill pending at this project or anywhere in U. P. Rajya Vidyut Utpadan
Nigam Limited.

7. Contractor will not have any claim, if no work or less work was carried out against the contract.
8. Period of agreement

a) The agreement shall remain valid for the period of 04 (four) months from the date of start
mentioned in letter of intent, Contract may be extended for further 01 (One) month on the same
rates. terms & conditions if required. Contract may be extended further with mutual consent.

b) The agreement executed with the contractor may be terminated at any time within the period of
agreement by giving two weeks notice. In case the agreement is terminated due to failure on the
part of the contractor then the security money would be forfeited.

9. The contractor shall not sublet the contract to any other firm/party/contractor. The contractor to whom the work
would be awarded shall be responsible for all the work of agreement.
10. Variation
Variation of any individual item of BOQ may vary upto any extent but over all variation shall
be limited 10 (1/-)10% of the contract value. In special circumstances, variation more than 10% may
be done after approval of Competent Tender Commitlee.
11. EXTRA ITEMS,

Ihe contractor shall carry oul, il asked for by the Englneer, any items ol work, though not covered by the
wchedule of items of the contract. The contractor shall submit his rate quotations supported by detailed analysis
with in seven (7) days in usual case alter being asked for, inw riling o take up such work. 10 possible the extra
item rates shall be related o accepted item rates. 1 such suitable necepled rates are not av ailuble, the contructor
shill be allowed 10% extra prolit over the direct cost ol muterials, labour, wols and plants tneluded in the rates
analysis. Cost of materials, tols and plant shall be duly supported with comparative bids tor materials and
transportation, il any and calculation ol tools and plant hire churges shall be based on the report of rates and
cost committee, Government of India or any approved method us decided by nglneer. The rate of extra items
derived from the above shall be mutually agreed upon by the contractor wnd the Ingineer/purchaser betore
starting the work In case of emergeney, the Fnginee will be within his right (o instruct immediate execution of
the extra work without waiting for the sanction ot the quotation above. hi such cases joint observation of the
cost shall be recorded and the payment shall be made on the busis of quutation or the aetual observed cost plus

10%, whichever is less n



ARBITRATION 4 &4 5 124
- &spate. difference or controversy shal ¢ arise between the contractor & Nigam & the Engineer

T2c weching the contract or & 1o the e consiruction. meaning and intemt of any part or condition of
DX sEme. or & 10 the manner of execution or as 1o the quality or description of. or payment for the same, or as
0 the Tue intent. meaning. interpreiation. construction or effext of the clauses of the contract, specifications or
Szwmgs or &y of them. of as w0 any thing 1o he done. ominted or suffered in pursuance of the contract or
specificanons. or as o the mode of camying the contract in 1o effect or as w the breach or alleged breach of
conTadt or &5 @ &y claims on acoount of such breach or alleged breach or as 10 obviating or compensating for
D¢ commission of any such breach. of as w0 amy other matter or thing whatsoever connected with or arising out
>f the contracy. and whather before or during the progress or afier the completion of the oontracl such question,
=loeaee or Gspate shall be referred for adjudication 1o the Chairman, UPRVUNL or w any other person
acmmaed "\ him in his hehalf am his decision by way of 2 speaking award in writing shall be final, binding

Ihis submission shall be deemed 1 be 2 submission to arbitration within the meaning of the
198 A.-'b.":z:.-n- and CONCILIATION ACT. 1996 or any statutory modification
&birmor ma from time w0 dme with consem of the parties enlarge the time for making and

e o amy such reference the cost of and incidental 1 the reference and zward respectively
zi0w. who shall be competent w determine the amount thereof or direct the
e w0 be aved & ‘\‘!‘:f solicrior and client or as between party and party and o direct by whom and ©
abom aad in wha mmoer the same s“;’.] ?-e borne and paid.

Work under the conmact shzll if rezsonably possible. continue during the arbitration procesdings and
20 pEvEnents doe of pEy2bie by the Nigam shail be with-held on account of such proceedings.

12 COULRT OF COMPETENT JURISDICTION

1s

Am amoon mkes of procesdings miti=ed on zmv of the tarms of this 2greement shall be only in the Cowt of
Somehhadre and High Cooni« icatme = Allzhshad

ENGINEER OF CO\TRACT

Execomve Eogineer OMD-T1. Obrz  shell be the engineer of contracL

PAYMENT AL THORITY:
D:. CA0.CFA&B0. BTPS Otw=. Soncbhadra shell be the pevmen: authorin.



SPLCIAL CONDELTONS A1) ACTAGAINS L SHORE TERM
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Wtk shind) becanried ont s per CEWEVEWE apeciiiention as pee the divection of L gdnieer Tnchinrpe
Comtraeton shitl e o beostrtetty abbded byt leatthy and sadety eule ol Tuetory wned rubes o regdation
o LEE Ragy i N iyt Upaebin Mg E s npplivabile o them

Contrmetot witl v fo ke ndegqunte precaation tor afety of thele warkers; he shall be reaponsihle for the
P ment ol mny compensation ot thel Fbonst At 1 per oles by cse ol any aecldent happentog on
oot ol iy P \\ll-ll Y v

Contrneton s By o pot one espodble pecson called slte reprosentative alway s on the work site, whe
will vy ot e stretions of e Eseentive Eiglneer, CMDE o i athortzed representntive from
(LTAA TSN AR TN

Contrmetor s meenge Biossaespertenced and beaby seinbal Ied/imkited workers w required and will
B vesponsable T e arrmnpement of el Cale Paees rom security ol leer, heneance of the worrlers (o
pequired s medical weltine e westdentinl fnelides fo theli workers & hlnmell et

e svorh wil be camrfed ont b ek way it nos plantequipment s damaged - The repulr/replacement
Ahall B revon ered Tromy the vontraetor's DITE I s o any damugen,

e swork shall be exectted as per instraetions of Faglneer ol contraed of Ik pepresentnlive

Nl shall e made by the continetor Tor the Eabone rendered - idie due 1o sloppage ol work o
sospenston ol work die ooy renson whtsoever

Contractor sl e tor the branee ol thele workeraat o e enguped on jub al work site at their
Vil

During the  tender apreement perlod  the eontrnctin will e responsible 1o ensure st
complinnee implementation ol all the proviglon amended - from e 1o time by the Central/State
Government/ b ocal Adaindstration ap o extent, 1 pertadng (o ihe contrctor, ol all the employees employed
by him

Ple B toether o ensure and prove, I necesaary, that the minlman wiges, wa preseribed Trom tme to

D by Government ander the mlnbmum woge Act, 1908, are being paid by Tiim o his employees and in
e b Tt o do s e Habity on s aecount will e adfusted from any of s security/pending bill with
the Nigim

After completion of the work, tests shall be cievled and 1y defeets, ercks, nonssettiement o epoxy
provting, honey comby, ete,nre Tound the sme will hiave (o e rectilied by the contractor Tree of cost In
cane, e e il o get the work done, the sark sholl be got done tirough some other pulside ugency on
debitable basis,

Fransportation ol spares/consunidies from stte stores up to work site und retuen of old worn out spaces and
their proper staking shill be reated s ineluded n the seope of work agalnst each Hems as onenlisted fn the
tender specilications,

Fhe security of all the spares and consumubles fsted 10 the contractor by the department i any shall be the
entire responsibility of the contraetor,

Contractor shall make own aerangement for s stores and stalt; For this sultable space will be provided by
the department, free ol cost i necensary.

1 cose of emerpeney, additional adeguate manpower shadl have (o e deployed on the job o complete it
within minimum possible Hime,

Wights are reserved o reject any or all tenders without assigning any reasons whatsoever or o divide the
work between more than one i £ contrnetors, s per site requirement,

e contractor shll not sublet the contraet o any ofhier agency without prioe approval of the Eogimneer ol
Contraet and they themselves shall be responsible forall the works oF pgrecment

Contrictor sl oo alb the Taboar fiws ind payment o e fnboue st be done through cheque
Contractor shall piy EPE Do and Teave henelTs et o thele fabours as pee gove rales

Al other term and comditions il ! De as per general terms and conditiony ol UIPRVUNL Form A" as per
ey e applicable I cane of any contradieton between wy of conditions mentoned ntome ©A° and
ose mentioned e spectl conditions af thiv contraet and commerelal conditions ol (his contract then the
pros i e b the e and conditions ol Qs contret shall ovee e the conditions mentioned
LN LN, o ' A

i shll Tave to aanpe pronp fsneanee Toe (el Tahoues for a5 Eaes for pay fige the exepratin
corppensation piven tmedintely o decemsed Tabone by TIPRVL INGCObra TSy Uhe B s il deporain the
ove e pratie mmennt with Oie comeern by bdon withibne 120 days ol the incident eladmbng: rom isucance

compriny otherwrne s sl b pdpasted rorm the Wtk ol the Hon
’ ¥Y
r““\”“ o
b

/%/ (VLA Khatn)

Executive Pogloeer

/[True Copy//



ANNEXURE:R22

OFFICE ECUTIVE ENGINEER 1 26
ASH‘HANDLING DIVISION-II, 2X200MW
B’'TPS, OBRA (SONEBHADRA)

No. 688 /AHD-
11/2x200 MW/O-3 ; Dated 03.03.2023

Subject :- Order for work.

M/s. R. P. Construction work
- ! s
Gajraj Nagar, Dalla Road
Obra (Sonebhadra)

: Dear Sir,
With reference to your quotation No. Nil dt. 22.02.2023 against enquiry No.671/AHD-II/
3%200MW/EW dated 17.02.2023, I hereby place an order with you for the following work to be carried out

“y you as per terms and conditions given below:-
Unit Rate " Amount |

(in Rs.) (inRs) |
2,93,000.00 i

586.00

1 No.| Description of work Qty

- Erection of 8” NB MS 500 m Pipe Line, laterals, bends | 500 | metre
and valves from ETP raw water sump pit to Slurry Pump

of Unit 12/13 of BTPS , OBRA
IR

Scope of work:-

1. Digging of trench.

2. Transportation of pipeline from old place to
new place.

3. Cutting of 8 ” NB MS pipe and making V
edges at ends of pipe as per requirement.

4. Making of bend by tack welding by MS
electrodes.

5. Clearing the joints by brush/grinder.

6. Erection & commissioning of pipe line.

7. Making flange for valves.

8. Erection of valves/NRV/clamps.

9. Removing of scrap from site to scrap yard.

TOTAL | 2,93,000.00

N (Rupees Two Lakh Ninety Three Thousand )Only

ote: GST extra.

“ERMS AND CONDITIONS:- )
1. The above rates are firm and shall not be subject to any variation whatsoever may be the case.

. All the required special T&P and consumable items shall be provided by the contractor.
%, The work is to be completed within 10 days from of the date of issue of this order/material failing which penalty

@1/2% per day/week maximum 10% of total value of work shall be levied for delay.

4, 100% payment shall be released after completion and checking of work.
" The labour to be engaged at site must be insured. Contractor is fully responsible for payment of compensation to

their labours in case of any accident as per-factory rules.
5. The other terms and conditions shall be in accordance with UPRVUN Ltd. Standard form "A’.

The court of Sonebhadra shall have only jurisdiction fo try suit in case of any dispute.
Contractor will have to pay minimum wages as applicable to each person engaged/employed by him.

ing you,
& i 'Iirnkm y )B/ Yours faithfully, g
N 3

et Y \ (s.¥/DWIVEDI)

) /[True Copy// ﬁ;wm



ANNEXURE-

OFFICE OF UTIVE ENGINEER 127
ASH HANDLING DIVISION-II, 2X200MW
‘B'TPS, OBRA (SONEBHADRA)

No. 710 /AHD-TI/2x200 MW/O-3 Dated 21.03.2023

Subject :- Order for work.

M/s. R. P. Construction works
Gajraj Nagar, Dalla Road

Obra (Sonebhadra)
Dear Sir,

With reference to your q
2%200MW/EW dated 03.03.2023, I hereby place an order with you for the followin

carried out by you as per terms and conditions given below:-

uotation No. Nil dt. 06.03.2023 against enquiry No.689/AHD-II/
g work to be

Unit Rate Amount
(in Rs.) (in Rs.)
350 | Dumper 822.86 2,88,001.00 }

S| No.—‘ Description of work Qty

1 Digging and disposal of Ash/garbage Near
Ash Pipe Line of 5 x 200 MW, BTPS, Obra
from positive tiraha to Malviya Nagar

Scope of work:-

1. Digging of ash/garbage near ash pipe line.

2. Collecting and disposal of ash/garbage
thorough dumper to specified location. ._,

3. Any other work related to completion of ’

work.
L
|
I TOTAL 2,88,001.00 |
(Rupees Two Lakh Eighty Eight Thousand one )Only
Note: GST extra.
TERMS AND CONDITIONS:-

TERMS AND CONDIILFNS:=
1. The above rates are firm and shall not be subject to any variation whatsoever may be the case.

2 All the required special T&P and consumable items shall be provided by the contractor.

3. The work is to be completed within 45 days from of the date of issue of this order/material failing which

penalty @1/2% per day/week maximum 10% of total value of work shall be levied for delay.

4. 100% payment shall be released after completion and checking of work.
5. The labour to be engaged at site must be insured. Contractor is fully responsible for payment of -

compensation to their labours in case of any accident as per-factory rules.
6.  The other terms and conditions shall be in accordance with UPRVUN Ltd. Standard form 'A’.

The court of Sonebhadra shall have only jurisdiction to try suit in case of any dispute.
8. Contractor will have to pay minimum wages as applicable to each person engaged/employed by him.

Thanking you,
Yours faithfully,

‘,EB/ e
\ (S.K. DWIVEDI)

/ITRUE COPY!// EXECUTIVE ENGINEER
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- ANNEXIRE-R24 428

g @ OFFICE OF THE EXECUTIVE ENGINEER
Ash Handling Division-1
‘B’ Thermal Power Station
U.P. Rajya Vidyut Utpadan Nigam Ltd.
P.O.: Obra, Distt. - Sonebhadra
Pin. - 231219
Date; 2/ /‘; o

No. \AH D-N\BTPS\T-04/8.F.-1/2021 -22

Subject: - L.O.1 for s Annual maintenance and turning of ash disposal pipe line of 5x200MW

BTPS, OBRA™.

M/s Alok Construction,
RNQ-13, W.l.. Colony,
Aunpara (Sonebhadra)

Dear Sirs.

’ With reference to your offer submitted aga
orded by CGM, Obra, vide registration no. 109 dated

JAHD-I/BTPS/T-04/S.E.-1/2021-22 dated

inst this office tender no. T-04/S.E.-I/BTPS/AHD-

1/2021-22 & as per administrative approval acc
e letter no. 1023

07/04/2022 & in continuation to this offic
«Annual maintenance and turning of ash disposal pipe

04/04/2022. 1 hereby place an order with you for

line of 5x200MW, BTPS, OBRA”. Rates mentioned against eac
erms & conditions enclosed as annexure-

Twenty Nine Lakh Nine Thousand
of One

h items in rate schedule enclosed in

annexure-1 and the scope of works, t [1/111 respectively. The
Rs. 29,09,940=00 only (Rupees
he works has been started w.e. f. 04/04/2022 for a period
‘B’ TPS, Obra and Ash

total value of the order will be
Nine Hundred Forty Only). T

year. The distribution of amount between Ash handling Division-1, 3x200MW,

handling Division-Il, 2x200MW, ‘B’ TPS, Obra are given as under:-

1. Ash Handling Division-I, Ix200MW, ‘B’ TPS, Obra Rs. 17,45,964=00

2. Ash Handling Division-1I, 2x200MW, ‘B’ TPS, Obra Rs. 11,63,976=00

GST: GST shall be paid extra as per Govt. rules.
Completion Period: 01 Year w.e.f. 04/04/2022

P
A\

Ypo  AELPTee

 TreM- D2
/S’W;{ZZ_ des



4850 129

You are advised to submit non judicial stamp paper worth Rs. 100/- with ¢
| ' | 8. - ne revenue stam
Rs.1/- and a recent passport size photograph for executing the agreement for amount allotted .
“ allotted to AHD-
) ] & 2 ‘BUTPS !
| 3x200MW. ‘B TPS & AHD-I1, 2x200MW, ‘B* ‘TIPS respectively within 07 days of receipt of 1,.0).1

No. payment will be released without entering into agreement.

Encl: As above.
Thanking you,

Yours faithfully,
/

(D.K.UPDHYAY)
EXECUTIVE ENGINEER
No. 028 \AHD-INBTPS\T-04/S.E.-/2021-22 on Dated: og|wY)qo 2 1
Copy forwarded to the following for information and necessary action:

1. Superintending Engineer-1, 3x200MW, ‘B’ TPS, Obra.

2. Superintending Engineer-11, 2x200MW, ‘B’ TPS, Obra.

3. Sr. Accounts Officer, P&AD, ‘B’ TPS, Obra.

4. Executive Engineer, AHD-I, 2x200MW, ‘B* TPS, Obra with two spare copies of LOL

5. Asst. Engineer, AHD-I, 3x200MW, ‘B’ TPS, Obra. o

6. Jr. Engineer concerned of this division. PR\

7. EE cutfile o\ \¢

(D.K.UPADHYAY)

EXECUTIVE ENGINEER

@W

/[True Copy//
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